sabotage : malicious destruction or damage to property with
the intention of injuring a business or impairing the
economic system or weakening a government or nation
especially at war or national emergency [s. 9(c), Payment of
Bonus Act] sTfsreas ; siqedar

sadar factory : 9L FHTLETAT

saddle : [sch., Scheduled Areas (Assimilation of Laws) Act] &fe=r
safe : 1. free from danger or hurt [s. 431, I.P.C] = ; 2.

affording protection from danger; securing from harm; secure
or affording security [Ist sch., app. F, form No. 7, C.P.C]

Tqferd ; &l ; 3. a chest or closet [s. 132(1)(c)(ii), Income-
tax Act] fa=Trét

safe and secure custody : a custody in which there is safety and
protection from hurt or danger [Ist sch., app. F, form No. 7,

C.P.C.] efera e gfafemm srfdre

safe and sure, conduct back : [2nd sch., form No. 36, Cr. P.C.]
Tferg siw gfeaa =7 & aroq o ST

safe conduct : [s. 172, Army Act] IZf&ra &9 & o ST

safe conduct, grant of : [Illrd sch., art. 75, Geneva Conventions
Act] Tferd T smeaTEA

safe custody : [s. 46(e), Motor Vehicles Act] fFeras srfsreet ;
[s. 19(d), State Agricultural Credit Corporations Act] T=fara
EIR R

safe custody of the records : [s. 16(3), Registration Act]

Frfrerat it getera srfeen
safe deposit vault [s. 19(d), State Agricultural Credit
Corporations Act] gefera faerT et

safe-keeping : [Ist sch., app. A, from 39-2, C.P.C.] q¥fera =7 &
TGAT
safe navigation of the harbour : [preamble, Shore Nuisances

(Bombay and Kolaba) Act] s&%mTg # qfar aafagT

safe navigation of vessel : [s. 3, Calcutta Port (Pilotage) Act]
STETAT T FRIT AT RagT

safe transport of workers : [s. 5(1)(c), Indian Dock Labourers
Act] FHFIT FT FFEr THagT

safe working condition, in a : [s. 5(1)(h), Indian Dock
Labourers Act] 19 e #it faras gar &

safe working load : [s. 28(7)(c), Factories Act] Fag=T Y ;
[EREEEIREIES

safeguard : [s. 10(b), Central Industrial Security Force Act]
TJATT ;  HIAT ; LA ; 92T ; [art. 51A(i), Const.] Tfera
gt

safeguard the interest of the company : Fut & 24 &t e
HTAT

safeguard the objects of the trust : [s. 187B(4), Companies Act]
AT 3 IELTT T TEAT FLAT

safeguarding : [s. 14(2)(iii), Antiquities and Art Treasures Act]

@t

safeguarding of balance of payments :
Act] YRTAT Her st HTET

safeguarding of national security : TSI AT T FAera=sheo

safeguarding the interests : [s. 7, Emigration Act] f2at &t ze1r

safeguarding the property : [s. 3(4)(d)(i), Emergency Risks
(Undertakings) Insurance Act] safxr T gear

safety : the quality or condition of being safe; exemption from
danger or hurt [s. 21, eigth, 1.P.C.] gT&T

safety and welfare : [s. 3(2)(1), Defence and Internal Security of
India Act] AT 3T FeaTor

safety appliance : [s. 5(1)(i), Indian Dock Labourers Act] gz&T
qreaa

safety certificate : [sch., pt. 1, item 7, Commercial Documents
Evidence Act] FT&AT THTITTT

safety device : [s. 2(f), Indian Electricity Act] TzeT I

[s. 11(2)(e), Customs
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safety guard : [s. 3(1), prov. (b)(iii), Workmens’ Compensation
Act] T&ETaTH

safety in coal mines : [s. 3(i), Coal Mines (Conservation and
Development) Act] =T @THT # F2aAT

safety inspector : gT&IT IERGED

safety lamp : [s. 57(r), Mines Act] = & ; fFarae &9

safety of person or property : [s. 40(1)(f), Cr. P.C.] =afF a1
Ty 7 &

Safety Officer : FaT sTferTdY

Safety Radio-Telegraphy Certificate : [sch., pt. 1, item 7,
Commercial Documents Evidence Act] HzeT Yfea-2efiurdhr
FRIMEE]

said pretended marriage :
SRIEIPEREEIFS

sail area : [s. 39, Merchant Shipping Act] =Tef &=

sail maker : F@l‘q‘l’f(v

sail master : 9T<T HTECT

sailing ship : [s. 5, Indian Carriage of Goods by Sea Act] TTerdTa

sailing vessel : ST ST

sailor : 1. one who is professionally occupied with navigation; a
member of a ship’s company below the rank of officer AT ;
2. member of the naval force [s. 475(2), Cr. P.C.] AT ;
GIGIEED

salaried : having or receiving salary 3 ; GaerwaTar

salaried employees : [s. 2(2)(iv), expIn., Chartered Accountants
Act] HIAHUTET FHATL ; GqTTEH FHATL ; TATHET HHAT

salaried judges : HaHIUTS! wATATYr ; FAfAE FATATETYr

salaried officer : [sch. 1, item 2(3), Aligarh Muslim University
Act] Fafa= stfaerdy

salaried official : [s. 12(a), Industrial Finance Corporation Act]
JIF TRETL ; HETATATET TRETET

salaries and allowances : [art. 97, Const.] 3a+ 3fi¥ 9

salaries and allowances of members : [art. 106, margin, Const.]

I qqT AL AT

salaries and allowances of the Chairman and Deputy
Chairman and the Speaker and Deputy Speaker : [art. 97,

margin, Const] T 3T ITFOTIY TAT AeFA 3T
IUTETE F AqT 3T AT

salaries and allowances of the Speaker and Deputy Speaker
and the Chairman and Deputy Chairman : [art. 186,
margin, Const] &TeT 3T IUTeHeT qAT FATIA 3T
IUHATIN o a7 AT AT

salaries, etc., of judges : [art. 221, margin, Const.] =rraTeftert =
ECREEIES

salary : fixed payment made periodically to a person as
compensation for regular work (now usually for non-manual
work) a9 ; [s. 6(f), T.P. Act] Haerq

salary audit register : TAT HIEAT/AFTILET T

salary check register : 3+ ST Tforeey

sale : a transfer of property whether movable or immovable,
made by one person to another for a price paid or promised or

other monetary consideration [s. 54, T.P. Act] ==
sale account : fasr araT

sale and disposal of stores : FTHT T s 3ii¥ v

sale by description : sale of goods by the description thereof
under contract for sale of the goods implying that the goods
shall correspond with description [S. 15, Sale of Goods Act]
FuTATTETE B3 ; =i 3 s

sale by one of joint owners : [s. 28, Sale of Goods Act] &I
TRt o | U g fAwr

[form 4, Indian Divorce Act]
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sale by retail : [Ist sch., sec. VI, note, 2, Customs Tariff Act]
Feane forr

sale by sample : a sale of goods with reference to a sample
implying that the goods supplied will be in accordance with the

sample [s. 17, Sale of Goods Act] 79 * T fams

sale certificate : [2nd sch., item 65, Income-tax Act] fas=r

ERINEE]

sale, contract for : [s. 54, T.P. Act] fasrr &t wfa=r

sale, contract of : [s. 4, Sale of Goods Act] farsr T wfaaT

sale deed : fasFr e

sale has become absolute : [s. 65, C.P.C.] &= stredifa= g1 =
& ; fam wm gr T g

sale in enforcement of mortgage : sale to enforce the charge
under a mortgage [Or. 21, r. 83(3), C.P.C.] 4% & Jaa+
FT ¥ o o ; e Ay A o e

sale is good : [s. 237, ill. (b), Indian Contract Act] fasr 3t &

sale letter : T o=

sale of debts : [s. 128(2)(d), C.P.C.] =&uii &7 fasra

sale of goods : [preamble, Sale of Goods Act] &7 T 3T ;
aT-faw

sale of property : [s. 24, Indian Stamp Act] ®af=r =T

sale of stamps : [s. 34, Court-fees Act] T=Tat =T fasa

sale of the attached property : [s. 32(5), State Financial
Corporations Act] F# & T "qfxy &7 fawa

sale price : [s. 2(h), Central Sales Tax Act] fas o

sale proceeds : the total amount brought in by a sale (of goods or

property) [s. 73(i), T.P. Act] fasF= s ; [s. 145(8), Cr. P.C]
[EERER U]

sale, purchase or supply of any goods, materials or services :
[s. 297(1)(a), Companies Act] foreft wrer, ETa{I=T 3T T=TSH T
[EERAREIRER]

sale shall become absolute : [s. 58(c), T.P. Act] &= seifas
Bl ST ; Farsh AT 21 S

sale, transfer or other disposition : [s. 3(2), Indian Stamp Act]
o, siaor AT o e

sale value : fasF g=

sale without attachment : [s. 51(b), C.P.C.] =t = faT fam

saleable : capable of being sold [s. 60(1), C.P.C.] fsr ; fasf-
T

saleable in execution : [S. 54, Presidency-towns Insolvency Act]
e # oo

saleable interest : [s. 4(3), Provincial Insolvency Act] & @

saleable property : [s. 60(1), C.P.C.] {33 dufxr

sales assistant : Tt Tgr ; o T+

sales, control : IEERRCREL

sales, forward : aTIaT fasg

sales incharge : IEERRE IR

sales journal : [EEREEET!

sales ledger : IEERREII

sales ledger control accounts : IEEREEISIREREEACTE

salesman : a person whose business it is to sell goods or conduct

sales fasfrsrat ; fasraerat
sales on return basis : aTTHT ST 9T AT ; EECIREER]
sales returns book : & aTa=t a‘{r
sales summary : T35 TTCier
sales tax : frFT-F7
sales tax law : [s. 2(i), Central Sales Tax Act] fEsra-=¥ fater
Sales Tax Officer : faF-a< srfaardr

Sales Tax Tribunal : fas=r- srferror

salient features : &I aTd ; THE T ; TG AL
saline earth : [s. 2(a), expln., Salt Cess Act] =iz gt
saloon : T

saloon attendant in charge : &< =T Ty

salt factory : [S. 2(c), Salt Cess Act] FTH= T FIXETAT
saltpetre : [s. 2(a), expln., Salt Cess Act] 91T

salvage : the action of saving a ship or its cargo from wreck,
capture, etc. [s. 140(1), C.P.C.] &I ; FdTs

salvage and scrap : FaT2 3T THT

salving : [s. 51(1), Indian Forest Act] IETT ; IZTXUT FTAT

same : 1. identical with what has been indicated [Or. 8, r. 6(1),
C.P.C]=%r; [s. 88, C.P.C]SHT; [s.300(1) Cr. P.C.] Sval;
2. one and the same [s. 223(a), Cr. P.C.] T &t

same amount of : [s. 195, Indian Contract Act] 3T gt
same bottom cargo : Ush I I

same character : [Or. 8, r. 6(1), C.P.C.] 72t o=

same consequences : [Or. 30, r. 2(3), C.P.C.] & g ufomw

same defendant, against the : [Or. 2, r. 3(1), C.P.C.] 3HT

gfaardt * foeg

same facts, on : [s. 300(1), Cr. P.C.] Sv&i 7241 ¥

same offence, accused of : [s. 223(a), Cr. P.C.] (F& m¥) = &t
e  forw i

same person : [art. 153, prov., Const.] T &t =af#a

same stock : [s. 24, Indian Succession Act] T# 2T Fer

same throughout the State : [art. 81(2)(b), Const.] HFHET 1T
ERE )

same time scale : a‘é’r GERRIGE

same work : [s. 5(b), Workme’s Compensation Act] 34T &1 #TH

sample : a relatively small quantity of material or an individual
object from which the quality of the mass or group or species
etc. which it represents may be inferred [s. 415, ill. (c), I.P.C.]
e ; [s. 17, Sale of Goods Act] FHAT

sample collector : THAT HUTZH
sample packet : [s. 2(c), Tax on Postal Articles Act] Fer e

sample taker : THAT <17 ATAT ; THAT TR
sampler : TA= %

sampling : [s. 75(1), Trade and Merchandise Marks Act] T5AT
sanad : [s. 90(d), Registration Act and art. 131, prov., Const.]
GEES

sanction : an express authorisation, permission or recognition
(e.g. of an action, custom, institution; etc.) [s. 132(1)(a),

Cr.P.C] &t

sanction, penal :
gt

sanction to prosecution
form st

sanctioned budget estimate : HS[T TSI YTFFelT

sanctioning authority : ST ITferawTE

sanctioning order : Tﬁf& EIEN

sanctuary : [s. 2(26), Wild Life (Protection) Act] sr#aT<og

sand testing chargeman : T IR ATSTAT

sane : mentally sound [s. 98, ill. (c), I.P.C.] Tea-f==

sane man : [s. 12, ill. (b), Indian Contract Act] Tre-== A

Sangha Constituency : [S. 25A, Representation of the People
Act, 1950] == fRat==-a=

sanitary arrangement : [S. 24(2)(b), Emigration Act] ¥I=zar
Haeft Zasa

[art. 49, Geneva Conventions Act] =ife®

: [s. 28, Emigration Act] sIf¥rre= =
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sanitary blocks : [s. 19(2)(b), Factories Act] Ta=gar @€

sanitary facilities : [s. 4(1)(c), Delhi School Education Act]
AT Haet gy

Sanitary Inspector : THTE fA{Terh

sanitary pan : [S. 19(2)(c), Factories Act] #<t 9T

sanitary purposes : free from, or effective in preventing or
checking an agent (as filth or infection) injurious to health

[s. 133(2), expln., Cr. P.C.] &=l & YIS

sanitary supervision : [s. 129(1), Cantonments Act] Fa=Zdr

EPELR

sanitation : TT=gAT fIsH T dl

sanitation and public health measures : [s. 45(1)(x), Damodar
Valley Corporation Act] Ta=eaT 3ii¥ &1 TareeT weefl w1t

sanitation, diploma in : Ta=gaT =T /8 ReetrmT

sap : [s. 2(xxxvi), Cantonments Act] T8

saponified : FTRT

sarai : [preamble, Sarais Act] T

sarbarahkar : [s. 3, Public Accountants Default Act] HeRTgHTT

sat in the proceeding : [s. 17(3), Delhi Administration Act]
FEATE! § IULRAT 7T

satellite mode : [s. 8(1), Cable Television Networks (Regulation)
Act] ITIE wTeaw

satellite township : ancillary township ST

satisfaction : 1. the payment of a debt or discharge of an
obligation in full, the state of being satisfied, contented

[s. 69A(6), T.P. Act] qft= ; 2. dissipation of doubt; removal of
doubt [s. 81(1), prov., Cr. P.C.] §HTITH ; 3. carrying out the
terms of X faraT ST

satisfaction, complete : T0T gfte

satisfaction, objective : TEITLTH THTELTT

satisfaction of claim : the fulfilment of a claim [Or. 24, r. 1,
C.P.Cclzadigite

satisfaction of court, to the :
TS &7 H

satisfaction of the decree :
fee

satisfaction, subjective : =TfaTTeH THTETT

satisfactory : 1. capable of dispelling doubt FHTITAYS ; 2. that
which is adequate for the needs of a case HATIISE

satisfactory account : THTETAIR AT

satisfactory arrangement : [s. 132(5)(iii), prov., Income-tax
Act] FHTHTIYIRE SaSTH

satisfactory determination :
HTLTIT

satisfactory inquiry : FHTETAIG S

satisfactory reasons : GHIITAIR KL

satisfactory trial : TaTows Be=meor

satisfy : 1. to meet a financial obligation in full Tt AT ;
FHET ; 2. to put an end to doubt or to set free from doubt or
uncertainty FHTETT F< T ; [art. 101(3), prov., Const.]
THTATT 7 ST ;3. to carry out the terms of [s. 288(2),
Cr. P.C] T &¥AT

satisfy the conditions : [s. 288(2), Cr. P.C.] &Taf & TT FZAT

satisfy the justice of the case, to : [s. 21(3), Specific Relief Act]
T i =TT AR R

satisfying all costs : [Or. 16, r. 12, C.P.C.] 5 @=T FT THIAT
SIEL

save after consultation with : [art. 146(1), prov., Const] &
qITHET F AT, T ALt

save as aforesaid : SHT FIL FgT TAT & ITH Fa™

[s. 85(3), Cr. P.C.] =aTaTera =l

[Or. 21, r. 72(2), C.P.C] T=ofr &

[Or. 27A, r. 2, C.P.C.] HHTYTAYIR

save as expressly provided in the Constitution : [art. 73, prov.,
Const.] &faem & srf¥sgeg &7 & 771 SUateq & fam

save as otherwise expressly provided : except when otherwise
expressly provided [s. 12(1), Contempt of Courts Act]

STreaerd &9 F ST 77T STt g, S9 fHEm

save as otherwise prescribed except when otherwise
prescribed [Or. 21, r. 65, C.P.C.] S=T st fafga & =&
BIEHT ; AT IS & HamT

save as provided : [s. 2(d), T.P. Act] Z=IT Iu=tera = fama

save costs : [Or. 11, r. 2, C.P.C] g1 H g9d FLAT

save where........ B -1 O g gl & e
save with the concurrence of : [art. 145(5), Const.] & Tgwfd &
L AT TRt

save with the permission : 3T & faAT

saving : a reservation; saving clause [s. 137, T.P. Act] =amgfxro

saving all just exceptions : [Or. 12, r. 2, C.P.C.] q& =TI
ATATET FT FIEHT

saving of certain laws : [art. 31A, heading, Const.] T fawr=i

saving of expense : [Or. 12, r. 2, C.P.C.] =77 &t =

saving of existing laws and laws providing for State
monopolies : [art. 305, margin, Const.] =T f&fa=T i
T[S % TAHTTAFT FT ITSL FIA ATAT FAf=T ¥ sty

saving of laws giving effect to certain directive principles :
[art. 31C, margin, Const] F= A= qeai #1 TATH FA
Freft fafert i saraftre

saving of laws providing for acquisition of estates, etc. : [art.
31A, margin, Const.] HI=TaAT 3T F oo & oTT Iuerer ey
areft fafeet i =mafar

saving, small : S T=q

savingram : T

savings bank : a banking institution organised to receive savings
accounts only on which accrued interest is periodically paid to
the depositors [s. 7(2)(k), Payment of Wages Act] s=rd s

savings bank account : T=T S @TAT

savings scheme : [s. 7(2)(k), Payment of Wages Act] s=Iq =fr o
(GIERER=E))

saw doctor : TN HLFHTRIL

saw pits : [s. 41(2)(h), Indian Forest Act] gt T == weftw
% form gt

scaffolder : TTE & T

scaffolding : temporary framework of platforms and poles
constructed to accommodate workmen and their materials
during the erection, repairing etc. of building [s. 54, ill. (b),
Indian Contract Act] 9T

scale : a standard of measurement, calculation or estimation [s.
447(1)(b), Cr. P.C.] 99T ; [s. 58(f), Mines Act] #T+; \TT

scale audit : WTT F@TIEAT

scale audit register : {1 FAGTIET TRoTEeT

scale of charges : [s. 4(3), Estate Duty Act] T T ATIHTT

scale of court-fees : [s. 143, prov., C.P.C.] =marerar & T
HIIHTT

scale of expenses : degree or proportion of expenses [Or. 16,
r. 2(3), C.P.C.] &1 T #TIHTA

scale of fees : [s. 477(1)(b), Cr. P.C.] =T =T HTIHTT

scale of latrine and urinal accommodation : [s. 58(f), Mines
Act] sT=Terat ST AT HT /I

scale of medical benefit : [s. 57, Employees’ State Insurance

Act] T s faeT &1 dwmr
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scientific services and research

scale of pay : [s. 15(3)(e)(i), Delhi School Education Act]

scale of pay, senior : SIS IqTHATT

scale of representation : [art. 55(1), Const] wfafafaes =1
HTIHTT

scale register : AT TforeeY

scales of costs : [s. 32(2)(i), Workmen’s Compensation Act] &=t
= ATTAT

scaling : TIET IATLAT

scandalise : [s. 2(c)(i), Contempt of Courts Act] e feha AT

scandalous : of the nature of a scandal, containing defamatory
information [s. 151, Indian Evidence Act] et

scandalous, defamatory, seditious or obscene : [long title,
Dramatic Performances Act] FeshTcH®, WIAGTHERILF,
TISTRITTH AT AL

scandalous or defamatory nature [s. 3(a),
Performances Act] FelshTcHe 2T HTAETHHTLH Ta&y

[s. 54(2), Navy Act]

Dramatic

scandalous or fraudulent conduct :
FARTHE IT FII A=

scant stream flows : [s. 17(1)(j), Water (Prevention and Control
of Pollution) Act] faT =T eftor agmar

scarcity : [s. 3(1)(ii), Local Authorities Loans Act] gf¥er ;
AT ; FH

scarcity of goods : [art. 303(2), Const.] HTer F et

scavenging tax : FTS-TTE-HT ; AHTS FT

scenarist : 3eTAGH

scenery : [s. 8, Dramatic Performances Act] eaTar<it ; 397

scenic arrangement : [s. 2(h), Copyright Act] e faeamar

schedule : an appendix to an Act of legislature or to a legal
instrument containing a statement of details or taking the form
of a detailed list of relevant matter [s. 3(52), General Clauses

Act] ST

schedule docket : I STHe

schedule of charges : [s. 20, Damodar Valley Corporation Act]
THT T ST

schedule of debits to stocks : TTF ATH LT

schedule of demands : 13T =T

schedule of payments : 3T AT

schedule of rates : 3¢ THT

schedule of receipts : IT{eT W

schedule of refunds of revenue : TTsTea TAaT T =T

schedule of rents of land and building : 5[ 3% wa= & gt
AT AT

schedule of works expenditures : T =7 AT

schedule, programme : FTIFH W

schedule, time : T7T LT

scheduled Act : [s. 2(c), Taxation Laws (Continuation and
Validation of Recovery Proceedings) Act] s f=ra sferfazs

scheduled areas : areas mentioned in the schedule [s. 1(3)(b),

C.P.C.] sqgf~a &

scheduled article : [s. 2(h), Agricultural Produce (Grading and

Marking) Act] g f=rd a%q

scheduled bank : [s. 2(f), State Financial Corporations Act]
ERGUCEEE]

scheduled castes : such castes, races or tribes as are deemed
under article 341 of the Constitution of India to be scheduled
castes for the purposes of the Constitution g StTfa=t

scheduled date : Faa a&

scheduled district : [s. 3(53), General Clauses Act] sIH=@
e

scheduled employment : [s. 2(g), Minimum Wages Act] sIgf=ra
[ERIEES

scheduled price : T RTA FIHT

scheduled tribes : such castes, races or tribes as are deemed
under article 342 of the Constitution of India to be scheduled
tribes for the purposes of the Constitution [s. 3(2), Hindu

Minority and Guardianship Act] SI&f=ra Sttt
schedules of debits and credits : FTH i< qTaT ST S AT

scheme : a system of correlated things, institution, arrangement,
etc. the manner in which such a system is organised

[s. 92(1)(g), C.P.C. and art. 39A, Const.] ThiH ; JorTet

scheme of amalgamation : [s. 32, expIn. (2), Income-tax Act]

FHTHAT i Shi

scheme of arrangement : [hdg., preceding s. 28, Presidency-
towns Insolvency Act] reier Ter=IT

scheme of compromise : [s. 2 (ff)(vi), Desposit Insurance and
Credit Guarantee Corporation Act] 8=id it =hiw

scheme of management : [s. 5(1), prov., Delhi School Education
Act] e it =

scheme of shifts : [s. 61(7), Factories Act] TTr=T it YorTet

scherzer bridge operator : LERS REREEIEED

scholar : a learned person fagT™

scholar of repute : [s. 5(h), Rampur Raza Library Act]

T g

scholarship : 1. an aid granted to a scholar [s. 5(13), University
of Hyderabad Act] BT ; 2. [s. 32(6) expln. (d), Copyright
Act] st

scholarship bill : FEART &

school : [s. 2(a), University of Hyderabad Act] fFremdis ;
f=rmerr ; [s. 2, National Cadet Corps Act] ¥

school of : =iz

school of artillery : FTIETAT THe

school of dental and oral surgery : 30 EIEy q= E T

school of foreign language : f=sft wror e

school of studies : fE=merraT ;AT Fg ; IERIEIE] ; eI Fx

school of studies of the university : fEeafa=mer £t F=memaT

school of Tibetan studies : fosait fa=mesa =t

schools, District Inspector of : ST e e

science : a branch of study that is concerned with observation and
classification of facts and specially with the establishment or
strictly with the quantitative formulation of verifiable general
laws chiefly by induction and hypothesis [ss. 45 and 57(13),
Indian Evidence Act and art. 80(3), Const.] &=

scienter rule (with knowledge) : this is a special rule or formula
evolved in the English case law in regard to an action against a
person who knowingly keeps a dangerous animal, i.e. has it in

his possession and control &Ter fawrrR 7= ; aver fFraw
Scientific and Technical Terminology, Commission for :

S o oo o

TR TAT Tehedlehl MeqTAAT ATTNIT
scientific apparatus : [s. 43(3), Income-tax Act] S=T{==k |T{a=
[sch., Jawaharlal Nehru University Act]

scientific approach :

scientific assistant : fa=T9 TgTIH

scientific collections : [s. 33(1)(i), Estate Duty Act] F=T{= #3Ig

scientific officer : S3T{AF srieraT<r

scientific pursuit : [s. 7(2)(v), Science and Engineering Research
Board Act] ST steareror

scientific research : research pertaining to a science or sciences
[sch., I, item 3(c), Payment of Bonus Act] S=TTT=e 99T ; [s.
43(4)(1), Income-tax Act] AT e

scientific research association : [s. 10(21),
FTH AT &

scientific services and research : JFTI® HATT TAT ATHLTT

Income-tax Act]
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sealing is required

scientific temper : [art. 51A(h), Const.] =R gfteshror

scope : 1. ambit; general extent [s. 228, Indian Contract Act]
= ;  [s. 34(4), Industrial Finance Corporation Act]
fXfer ; 2. the range of operation =ATfeT ; 3. subject under
consideration [s. 7(2)(c), Arbitration (Protocol and
Convention) Act] /&9 ; 4. room for action [s. 2(4)(iii)(b),
Income-tax Act] T[SITseT

scope of audit : [s. 34(3), Industrial Finance Corporation Act]
e it aify

scope of authority : [s. 228, Indian Contract Act] STfersFTT =T
= ; [s. 3(8)(a)(i), General Clauses Act] STfersrTe =it offer

scope of authority, beyond the : [s. 228, Indian Contract Act]
TTFERTE 3 faeam & 7%

scope of authority, within the :
wTfar & faea & diaw

scope of the inquiry : [s. 3(i)(b), Commissions of Inquiry Act]
St & afefer ; [s. 21, Land Acquisition Act] STT=r =T ST

scorer : UTh

scout : ITAAY ; Th13E

scout master : TH1IE HIEEY ; dTAAL forers

serap : [s. 14(iv)(c), Central Sales Tax Act] &7

scrap material : TR TTET

scrap rubber : [s. 3(h)(ii), Rubber Act] BT TS

scrap value : T67 T

screen from punishment : [s. 3(3)(vii), Defence and Internal
Security of India Act] & & T=TT

screen or to take x-ray picture :
SRR AT =T vem-T e i

screened : [s. 42(1)(b), Factories Act] TaTTe ; Tia=arfed

screening : 1. sheltering or shielding (an offender) with the object
of saving him from punishment [s. 213, I.P.C.] Yi==fea
F2AT; T ; 2. Fier

screening camps : [ll1rd sch., art. 24, Geneva Conventions Act]
AT H

screening the offender from legal punishment : [s. 201, I.P.C.]
el A7 A & F Aiawartad wAr

screwer : TEERIAT

scrip : [s. 19(b), State Agricultural Credit Corporations Act]
&

serip dividend : T sT9Ter

scrip or stock in or of any incorporated company : [sch. |, item
19, Indian Stamp Act] feT vl soet § =T SO &y =
wih

script : 1. [art. 29(1), Const.] =TT ; 2. [s. 28(y)(iii), Delhi Police
Act] serE

script writer : STe@®

scrolls, daily credit : 3= ST T=

scrolls, payment and error : 3T 3i¥ et gi=rat

scrupulously : [Illrd sch., art. 21, Geneva Conventions Act]
Reer &

scrutineer at poll : [s. 184(1), hdg., Companies Act] AashT &
LEIGED

scrutinise : [sch., item 19(5), North-Eastern Hill University Act]
ST ; HeveT

scrutinise the votes : [s. 184(1), Companies Act] TaT T w=teT
HTAT

scrutiniser : TaTeTH

serutiny : 1. examination of anything BTHEIT ; ST ; 2. an
official examination of the votes cast at an election in order to
eliminate any votes that are invalid and to rectify or confirm
the numbers stated in the return [s. 30(c), Representation of the

[s. 237, Indian Contract Act]

[s. 134(a), Customs Act]

People Act, 1951] ==teaT (Tferrer)
scrutiny officer : TETET STTEHTL

sculptor : an artist who produces works of sculpture [s. 98, ill.,

Indian Evidence Act] gfi®T<
sculpture : [s. 2(1)(a)(1)(i), Antiquities and Art Treasures Act]

scupper : [s. 356C(3), expln. (ii), Merchant Shipping Act]
JIATAT

scurrilous : [s. 20(b), Indian Post Office Act] ¥aT

sea briefs : a ship’s passport furnished by custom house [s. 2(k),
Naval and Aircraft Prize Act] Tee=rdra fEracor-a=r

sea coast : [s. 1, Coasting Vessels Act] ¥qzd<

sea customs : W-?ﬁﬂT?l?cﬁ

sea going vessel : [s. 45(a), Arms Act] THETH ST ;
[s. 19(1), Presidency Small Cause Courts Act] T T

sea insurance, contract for : [s. 2(2)(b), Indian Stamp Act] FHq=Y
frer 3% fore sifaraT ; ez e wfaT

sea mark : a conspicuous object distinguishable at sea which
serves to guide or warn sailors in navigation [s. 433, I.P.C.]

- ; A

sea policy : [s. 2(20), Indian Stamp Act] T wTfereft

sea risk : [s. 2(20)(b), Indian Stamp Act] FH=T STTTEH

sea shore : [preamble, Shore Nuisances (Bombay and Kolaba
Act] aqzde

sea transit : [s. 39(3), Sale of Goods Act] HHz-rf¥ag

sea wall : a wall or embankment to prevent the encroachment of
sea etc. [s. 46, ill. (b), Indian Evidence Act] &oaffxr ;
LINE RG]

seafarer : [s. 75A (a), Merchant Shipping Act] ATa=

seafaring profession : the profession of a sailor [s. 19, Seamen’s
Provident Fund Act] &t Ffxr ; AT gy

seagoing ship : [s. 115V(i), Income-tax Act] THEITH 9T

seal : 1. an indication or mark of office; an engrave stamp of
metal or other hard material to make an impression [s. 57(6),
Indian Evidence Act and s. 472, |.P.C.] =T ; 2. to set a seal to,
to stamp, to set one’s seal to FET{ohd FTAT ; HRTHT HLAT ;
3. to fasten with a seal W HAT frerer FAT

seal bearing the following inscription : [s. 15, Registration Act]
Tz, o av it sehit o gt

seal, common : [s. 34(2), Companies Act] ATHTI =T

seal of the cover : [s. 43(1), Registration Act] =T, ST fer®T® T
ot &r

sealed : 1. bearing the mark of a seal [s. 464, first, I.P.C.]

Hqgit%a ; [s. 76, Indian Evidence Act] 92T ; 2. confirmed
or made secure by or as if by a seal [s. 42, Registration Act]

LEEEM K]

sealed cover : [s. 42, Registration Act] qgTa= forTT ; qevas
[EEakay

sealed pattern : Yg¥ag et

sealed receptacle : [s. 19(7)(a), Foreign Exchange Regulation
Act] H2%aT g

sealed tender : g<ae AfaaT

sealed with seal : [s. 23(2), Trade and Merchandise Marks Act]
ST & HqEifha

sealed with the seal of the court : [Or. 5, r. 1(3), C.P.C]
AT T ET F qR 0

sealed with the seal of the copyright office : [s. 48, Copyright
Act] sTafereafersTe wrters £t qa1 & gaifha

sealer : {aTHh

sealing is required : [s. 48(2), Companies Act] H&T =T
Tt g
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sealing off and isolation of any part of the coal mine :
[s. 1(3)(b), Coal Mines (Conservation and Development) Act]
AT GTH & TR AT T &2 AT S ST HAT

seaman : [s. 2(k), Workmen’s Compensation Act] ATfah

seamless tubes : [5th sch., item 21, Income-tax Act] faar sg
et =

seams : &<

seams of coking coal : [s. 2(c), Coking Coal Mines (Emergency
Provisions) Act] FIsReRT<T el % TEaX

search : examination or scrutiny for the purpose of finding a
person or thing; to look into or over carefully or thoroughly in
an effort to find or discover [s. 51, Cr. P.C.] @=eft ; [s. 3(c),
T.P. Act] TetTer

Search Committee : TTSTa 1< F{HTT

search, general : JTH SEIE

search warrant : an order by a magistrate directing any person,
generally a police officer above the rank of a constable to
search any place mentioned in it in order to seize a document
or a thing [s. 93, hdg., Cr. P.C.] T=meft amie (84 91ie)

searches and seizure : [s. 132(13), Income-tax Act] T=TfI=T 3T

EIEVEL

searches in register-book : [s. 63, Indian Christian Marriage

Act] TR ® qerter
searching for : [art. 31A(1)(e), Const.] &Sl &< & form

searching or obtaining minerals : [s. 2(g), Coal Mines (Taking
Over of Management) Act] @RIt T TaTer a1 TTfea

seas, high : [s. 15, ill., Indian Contract Act] GIT FH%
season ticket : [s. 3(16), Indian Railways Act] Hiei faere
[s. 293, expin. Il, Companies Act] I#%F

seasonal character :
IEEL)

seasonal establishment [s. 9(1)(f), prov., Additional
Emoluments (Compulsory Deposit) Act] HT&HT o=
seasonal factory : [s. 2(12), Employees’ State Insurance Act]

HIHHT FETT

seat of Supreme Court : [art. 130, margin, Const] 3I=aaq
STATA R0 T

seat of the local government : TTH1T TLHTL T AT

seat, principal : [s. 25(1), prov., C.P.C.] T4TH ¥IT9

seats allotted : 3TaiaT & forT =797 ; sreifed =

seaward artillery [s. 5(3)(a), Offshore Areas Mineral
(Development and Regulation) Act] _Te-faerm ara

seaworthiness ; TTATIRIAT ; HH& ATAT TR

seaworthy : [s. 3, Indian Carriage of Goods by Sea Act] IT=IT
AR TR AT

secession : [s. 2(a), Unlawful Activities (Prevention) Act] fa=rmr
1 ST ;2. [s. 4(2) expln. (b), Terrorist and Disruptive
Activities (Prevention) Act] T3t g1 st

seclude : [s. 9(d)(3), Presidency-towns Insolvency Act] 3T FT

second class : T3t =t
second class magistrate : {37 a7t wioreez

second class master’s certificate : [s. 22A(1)(a), Inland Vessels
Act] fafrer =t \TEa T S|

second cousin : [s. 99(f), Indian Succession Act] &se i
second death : [s. 31, expln. 1, Estate Duty Act] T8¢ 9§
second engineer : T3 FSHfae

second hand : having been previously used by another IXdT 3T
second instrument : [s. 14, Indian Stamp Act] Za<t foraa
second moiety : [s. 83(c), Indian Trusts Act] FET arerfer

second or casting vote : 1. [s. 17(3), Industrial Finance
Corporation Act] forfars @ ; 2. [s. 4(2) expln. (b), Terrorist
and Disruptive Activities (Prevention) Act] f3<rT g1 ST

secondarily : 0T

secondary : fochrer ; fachifaes

secondary company : [s. 57(1), Insurance Act] 7o &+t
secondary education : A& farear (faveqor)
Secondary Education Board : AT A foreqr A

Secondary Education, Central Board of : e wretaes forem
EIS

Secondary Education Division : TTea & forerr samr
secondary evidence : [s. 61, Indian Evidence Act] f3<ire =mer

secondary materials : text consisting mainly of commentary on
the law, rather than the law itself e.g. expositions, criticism,

history, philosophy faeft= aTeRft

seconder : TWAF

secrecy : the quality of being secret [s. 39, Deposit and Credit
Guarantee Insurance Corporation Act] Trawi=rar

secret : confidential, concealed It T ; o

secret cover : [ foTRTeHT

secret ballot : [art. 66(1), Const.] [eq Aa<TT

secret instruction : [ STLLT

secret letter : [t T

secret, most : 3T e

Secret Official Code : [s. 3(1)(c), Official Secrets Act] e
SITEHIT Hehasht

secret or attempt to secret : [s. 477, |.P.C.] f&amT =t fgumer =t
JI T HLAT

secret process : [s. 7(2), Contempt of Courts Act] =T ST

secret sitting : [ S5

secretarial assistant : T IF EEIRED

secretarial staff : [art. 98(1), Const.] &=tz FH=TRE=

Secretariat : Tf=ETAT

Secretariat and included offices : T=EATET 3fT FUTET
FATAT

secretariat facilities : Ff=refT Fagmd

Secretariat-General Services : FT=aTeTd ATLTIOT TGT0

secretariat staff : [s. 7(1), North-Eastern Council Act] @rf=r=t=r

FHATRER

secretary : one who is employed to conduct correspondence, to
keep records and (usually) to transact other business for
another person, or for a society, corporation or public body
[s. 2(g), Khadi and Village Industries Commission Act and art.

31A(1)(d), Const.] &=
secretary, additional : 39T Tf=ra
secretary and accountant : = 3f< J@TITA
secretary, assistant : g J% =

secretary, deputy : 37 Tf=a
Secretary General : [art. 5, item 9, United Nations (Privileges

and Immunities) Act] FrgTef=ra

secretary, joint : TIFT qf=ra

secretary, military : §f9 af=

secretary of embassy : [s. 2(b), Diplomatic and Consular
Officers (Oaths and Fees) Act] TTStgaTaTe =T Gf=ra

Secretary of State for India in Council : [s. 20(c), Indian Trusts
Act] Fady o T wI AT B9 Fifee

Secretary of the Court : [s. 9(6), Jawaharlal Nehru University
Act] F9T &7 "



secretary, parliamentary
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secretary, parliamentary : §a<T Tf¥ra

secretary, principal : 8T =

secretary, private : st @f=ra

secretary, Railway Service Commission : =, YT 4T (02T

secretary, special : f3erT @fz=

secretary, under : 9% T

secretary to General Manager : H2TI& &% T Tt

secretary to the Government : [s. 80(a), C.P.C.] %L &T
qf=a

secretary to the Government of India in the appropriate
department : T TYHTT & THT AT F7 =

secretary to the President : TI'&:‘T% T "

secrete : to hide fRamT ; fgar 37

secretion of milk : [s. 2(g), Prevention of Cruelty to Animals Act,
1960] T &1 &

sect : a separately organised religious body having its distinctive
name and its own place of worship [s. 69(1)(a), T.P. Act] &1

[s. 5, margin, Musalman Wakf Validating

sectarian custom :
Act] Tor-&fg

section : 1. a subdivision of a statute [s. 50, .P.C. and s. 3(54),
General Clauses Act] &TT ; 2. one of the parts into which

anything may be considered as divided or of the parts into
which anything may be considered as divided or of which it
may be built up [s. 2(n)(ii), Industrial Disputes Act] ST ;
3. [s. 3(2), Indian Iron and Steel Company (Taking Over of
Management) Act] &r=er

section clerk : T forfaen

section commander : TFIT FHTET
section controller : SITATT A==
section diary : JTSRT ST

section head : ST{HATT TUTT

section officer : IHTT TfAFTT
section, sub- : ITLTIT

sectional assistant : TR TZTTH
sectional balancing : 33T T
sectional committee : @< Ty

sectional diversities : [art. 51A(e), Const] a7 ¥ TR

CECIC]
sectional note book : ATATAT T TF
sections : [r. 103(3), Red Tariff No. 19] @<
sector : FFT

sector commander : FFT FHET

sector, establishment in private : [s. 2(g), Employment
Exchanges (Compulsory Notification of Vacancies) Act] Tzae
HqFT H HT TATAA ; YTSAE AT TITIA

sector establishment, in public : [s. 2(f), Employment
Exchanges (Compulsory Notification of Vacancies) Act] Tfeer
HFT | T TATI ; TfoeTsh YT EATIA

sector, private : ITZa< qFT

sector, public : [s. 2(f), Employment Exchanges (Compulsory
Notification of Vacancies) Act] Tfeets aeFe<

sectoral and major head : &1 3% e offf

secular : [preamble, Const.] T fA¥der

secular activity : [art. 25(2)(a), Const.] ST FFaTeRerTT

secular character : [s. 21, Religious Endowments Act] Tfehe
EEEu)

secular common purpose :

T T

[s. 21, tenth, I.P.C.] &rfa=uer

secular uses : [s. 21, Religious Endowments Act] sT3e STt

secularism : [sch. |, Jawaharlal Nehru University Act]
HTATIEAT ; G IHATT

secure : 1. safe; free from apprehension of distress ECFE\FI' ; 2.0
give security for (any debt) [s. 58(a), T.P. Act] ST d@ &¥AT ;
3. to make sure [long title, Jayanti Shipping Company (Taking
Over of Management) Act] Hf=f2=d 7T ; 4. to get hold of
[s. 171(a), Navy Act] FITeq TAT ; ITed HTAT

secure acceptance or payment of the Bill of Exchange :
[s. 25(3), Sale of Goods Act] fafamaa= wionEra e ar
THHT AT FEAT

secure an annual liability : [s. 27(iv), Income-tax Act] feft

ENEER IR IR TG
secure custody : T AfHweT ; srfreer gRfwa wr

secure needless publicity for defamatory matter : [s. 188(5),
Companies Act] ATEIRTa®T fi IT9 *T AAELTF T
HTAT

secure the efficient utilisation of the waterway : [s. 5(1),
National Waterway (Allahabad-Haldia Stretch of Ganga-

Bhagirathi-Hoogli River) Act] STT/HTT T T8 IYART FATe=T
HTAT

secure the performance of the terms : [Or. 34, r. 4(3), C.P.C.]
gt &1 arer o= FwAr

secure the services : [art. 310(2), Const.] FaTT YTeT FTAT

secured advance : TTTgT ITX

secured and unsecured creditor : [Or. 20, r. 13(2), C.P.C]
i i s awae

secured by mortgage of immovable property : [s. 53(c), T.P.
Act] TTaT SRy 3 SR T T

secured by the transfer : [s. 134, T.P. Act] 3@t gI=T Tfasa

secured creditor : [s. 22(1), Coal Mines (Nationalisation) Act]
EIRE GRGR RS

secured debt :
st =&

secured loans : ‘Sl'%‘{fd’ IYTT

secured on any property : [s. 2(m)(ii), Wealth-tax Act] f=t
ERINRES IR Gl

securing better working conditions : [s. 9(2)(f), Cardamom
Act] =19 % forg stfers sr==it stawamd uTeq AT ; FH % o
ATF =t T9mat i AT FAT

securing compliance : [s. 23(1), Antiquities and Art Treasures
Act] sTAT A= FIAT

securing, for the purpose of : [art. 55(2), Const.] ST FXI
form

securing possession : [s. 10(3), Jayanti Shipping Company
(Taking Over of Management) Act] F&TT ST ; FealT FATR=T
HTAT

securing the attendance of any person : [art. 142(2), Const.]
et = =1 grioe Fe

securing the beneficial enjoyment : [s. 11, T.P. Act] & &sT9E
TS AT GEATAT FEAT

securing the development of general insurance business :
[preamble, General Insurance Business (Nationalisation) Act]

LTI AT FETE 1 o giafeaa s
securing the objects : [s. 5(3)(ii), Delhi Lands (Restrictions on
Transfer) Act] S2eIT T ITeT HTAT
securing the repayment : [s. 14(3)(a)(i), Specific Relief Act]
HRRICE GOl
securities, gilt-edged : Ich¥ Qﬁ‘ﬁ[ﬁ'&T
securities of a company : [s. 2(12), Companies Act] Fo+T T

afraf

[s. 22(1), Coal Mines (Nationalisation) Act]
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securities of the Central Government of any maturity :
[s. 21(3)(b), Industrial Finance Corporation Act] farefT «F
qfReereraT it Fa aR i sttt

securities register : T ¥foree

securities transaction tax : [s. 88E(1), Income-tax Act] wfasfa
HATZL FT

security : 1. property deposited or made over or bonds,
recognisances or the like entered into, by or on behalf of a
person in order to secure his fulfilment of an obligation and
forfeitable in the event of non-fulfulment; a document held by
a creditor as guarantee or his right to payment; hence, any form
of investment guaranteed by such documents [s. 110, Cr. P.C.]

gfasfd ; 2. the condition of being protected from or not
exposed to danger, safety FT&T

security bond : a bond executed to secure the performance of a
personal obligation [lst sch., app. G, form No. 2, C.P.C]

vl T ; SRR T

security bond or mortgage deed : [s. 29(57), Indian Stamp Act]
gfasfa o= ar g fFae

security clerk : e forfu=

security council : [S. 2, United Nations (Security Council) Act]
AT T

security deposit : [s. 121(1), Representation of the People Act,
1951] wfrgf e

security for appearance : [s. 32(d), C.P.C.] ST=ITIa & forw
sfarsfer ; rior # for g

security for costs : [Or. 25, r. 1(1), C.P.C.] @4t & forw wfarsgfar

security for debt : [s. 129, prov., Companies Act] & & T

RIEE
security for good behaviour : [s. 113B(1), Indian Railways Act]
Tar=Te F forr it
security for keeping the peace :

gfterifa s wa % oo gfagfa
security for money : [s. 60(1), C.P.C.] &= = forw wfasgfar

security for the investment : [s. 6(2)(b), Life Insurance

Corporation Act] fafeem & forw wfagfy

security, good : [s. 220, ill. (a), Indian Contract Act] ==t
s

security guard : FI&T TS

security includes coupons or warrants : [s. 9(5), Foreign
Exchange Regulation Act] Sfasqfa & stasta a= AT stfera=r §

security instruction : TTEAT SATLT

security measure : AT 3T

security of goods : [s. 2(9), Sale of Goods Act] ATt T S

security of India : 9T FT T&T

security of the public peace : [s. 14(1)(b)(ii), Arms Act] &=
erifey =Y T

security of the State : [s. 7(2), Contempt of Courts Act and art.
19(2), Const.] Tr= ¥ TzeaT

security officer : L&A TEHT

security officer, Railways Protection Police (armed wing) :
AT AFARTLY, YT AT TIorE (FLrET The)

sedition : an insurrectionary movement tending towards treason

but wanting an overt act: attempts made by meetings or
speeches or by publications to disturb the tranquility of the

State [s. 124A, I.P.C.] TT&Ig

seditious matter matters generally writings which are
calculated to disturb the tranquility of the State and lead

ignorant persons to subvert the Government TTST&IZTCH aTd
seditious persons : [s. 239, Cantonments Act] TTsT&iar safaa

[ch. 8, heading, Cr. P.C.]

seduce : to induce to surrender chastity; act of a man enticing of
woman to have unlawful intercourse with him by means of
persuasion, solicitation, promises bribes, or other means
without employment of force [s. 366, I.P.C.] farefser #%AT; to
persuade (a vessel, servant, soldier etc.) to desert his allegiance
or service; to lead (a person) astray in conduct or belief; to
tempt, entice or beguile to do something wrong, foolish
[s. 131, I.P.C. and s. 37(e), Army Act] FE=fera <At

[s. 131, 1.P.C.] Fft sifrae =1 fa=fora

seduce any officer :
HTAT

seduce to illicit intercourse : [s. 366, |.P.C.] ST HHIT FIA &

o ey A

seduction : the action of seducing [sch., art. 77, Limitation Act]
ey weT ; faregeyr foma ST

seductive motive : TATHF &g

seed multiplication officer : i< Tef= srfarsrTet

seed-grain : [s. 93(1)(iv), Cantonments Act] =TT 3 forg srTer

seeding house attendant : T EZTAT TH=T

seeds : [s. 33A(7)(ii), Income-tax Act] ==

seeds and plants : EIEECIRCIEY

seek redress : ST WHTAT

seeking employment : [s. 58(kk), Mines Act] fR=ITst=r =g aTetT

segregation : the separation or isolation of individuals or groups
from a large group of society [preamble, Lepers Act]
JIFRT ;5 [s. 2(2)(b), Epidemic Diseases Act] 3T T T@HT

seigniorage : the right of the lord especially for coin money
[s. 7(1), Inter-State Water Disputes Act] ATfersT=T

seismologist : T =TT

seize : to take possession forcibly or in pursuance of a warrant,
order of court or other legal process [s. 223, ill. (a), Indian

Contract Act] SIT¥rgm AT
seized of an action : [art. 2(3), Foreign Awards (Recognition
and Enforcement) Act] 819 & STHET =aT AT
seized or seised of : in (legal) possession ; aware of ; in process
of considering (& &7 F) aTfershe & ; st ¥ ; F=mereli=r
seizer : [s. 8(c), Cattle-trespass Act] STTRIZT e a1t
seizing the property : [s. 62(3), C.P.C.] &ufxr =T stf¥rrger AT
seizure : the action of seizing [s. 83(3)(a), Cr. P.C.] srfSmrgm
select : to choose or pick out in preference to another or others
[s. 74, Indian Trusts Act] X7 F¥AT ; IIF HLAT

Select Committee : Ja¥ TH Y

selection : [s. 16(2)(d), Trade Unions Act] =g+

Selection Board : 599 1S

Selection Committee : <3< TATT ; Ta<or Ay

selection grade : T9X97 Foft ; =7+ Zofy

selection grade clerk : TaXT ofy forfoes ;AT gofy forfoe
selection post : 9IT 9%

self acquired property : TTHIT Tty

self acting machine : [s. 25, Factories Act] T Tefier

self-assessment : [ss. 40A and 140A, Income-tax Act] ¥

Rerior

self contained : Td: qU7

self control : control of one’s self, one’s desires etc. [s. 105, ill.
(b), Indian Evidence Act] smemfs==ror ; [s. 300, excep. I,
I.P.C.] srcH&aH

self defence : the protection of one’s person or property against
some injury attempted by another; the right of such protection

[s. 79, ill., 1.P.C.] smew-srfa=etT ; smeq-weT
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senior non-commissioned officer

self explanatory : ¥Tq: ¥t
self government : [art. 40, Const.] T&TIT ATHA
self printing machine mechanic : = 2T ot Fhfeen

self regulatory organisation : [s. 11(2)(d), Securities and
Exchange Board of India Act] ¥ fafae=rert |

sell : to dispose of by sale [s. 37, ill. (a), T.P. Act] =T ;
[s. 47(1)(b), Sale of Goods Act] T F&T

sell back : [s. 94(4), Income-tax Act] fasF= g1 aTa9 FTAT

sell by auction : [lst. sch., app. E form No. 27, C.P.C.] e
ERUELEI

sell in parcels : [s. 457(1)(c), Companies Act] FET & =T

sell on credit : [s. 47(1)(b), Sale of Goods Act] & IaT™ I%
HTAT

seller : one who sells [s. 31, Sale of Goods Act] f3sraT

seller’s authority : [s. 27, Sale of Goods Act] faaT =T TfarrTe

seller’s lien : charge in favour of the seller upon the property sold
for the amount of the purchase money or any part thereof
remaining unpaid and for interest thereon from the date of
delivery of possession, where the ownership of the property
has passed to the buyer before payment of the whole of the
purchase money [s. 47, hdg., Sale of Goods Act] fawraT =T
TRUTTIERTT

seller’s risk : chances of hazards of commercial loss which a
seller has to ordinarily undertake [s. 26, Sale of Goods Act]

[EETIETRCIECE
seller’s skill or judgment : [s. 16(1), Sale of Goods Act] fawkaT

T Frerer AT FAahe iy
selling : [s. 135(h), Customs Act] T T
selling foreign currency : [s. 7(4), expln., Foreign Exchange

Regulation Act] =<t < =T faswr
semi permanent : 313 TIAT

semi-precious stones : [s. 33(1)(e), Estate Duty Act] FH =T %
T

semi-skilled : [s. 2(¢), Payment of Gratuity Act] 3T FHerer

semi-skilled technical clerk : 375 FeT Tl i

seminar : [s. 2(e), Indira Gandhi National Open University Act]
formme et

senate : [s. 3(f), Parliament (Prevention of Disqualification) Act]

send : [s. 27, General Clauses Act] |=T=IT

sender : T

senior : SIS

senior accountant : SItS AETTA

Senior Accounts Officer (Construction) : S¥ts J@T FfawTt
(fF)

Senior Accounts Officer (Finance) : St w@T st (o)

Senior Accounts Officer (Store) : It =@T ATAFTT (W)

Senior Accounts Officer (Traffic Book) : SATS @l AT
(FATATATT TETF)

Senior Accounts Officer (Vigilance) : SIS AET AT
(GEETD)

Senior Additional Judge : [s. 8(4), Provincial Small Cause
Courts Act] S35 39T =araTeftar

Senior Advertising Assistant : S9t5 59T TgTIR
SIS AETAF

Senior Assistant Planner and Estimator
e‘Il\ﬂ"il"hl‘\3ﬁ—'f5ll°f°h<'l<’h

Senior Catering Inspector : St T fAters
Senior Chargeman : TS AT

senior citizen : [s. 80DDB, expln., (iii), Income-tax Act] afes
ANTE

Senior Clerk : 535 forfu=

Senior Commercial Officer (Catering) : SIS oS AfEreTr
(CIERIR)]

Senior Commercial Officer (General) : SIvs FTioreT srferTLr
(GIRIR)]

Senior Deputy General Manager : 54t IT-HgTHaeh

Senior Design Assistant : s festre LRRED

Senior Draftsman : 54t JTETHTT

Senior Electrical Engineer (Construction) SIS ﬁ?ga
FStifaar (fFmfm)

Senior Electrical Engineer (Maintenance) TS ﬁ'ﬂ?r
ESIERRERECG L)

Senior Electrical Engineer (Power) : SIS ﬁ'v—g'd' EE LR
(arfr)

Senior Electrical Engineer (Training) : SIS faﬂ—rf EE1IRRES
(frerom)

senior estimator : SIS YTeFFeTH

senior grade : It oY

senior grains inspector : SIS G A&

senior grains shop manager : SIS GTT TFH[A Ta&H

senior head message checker : SItS W& T3 TSATARAT

senior inspector of station account : TS T @l e

senior jig and tool designer : 545 RT-3fe< fRemea™

senior junior commissioned officer : HfAF¥ JAF¥ FfAa=
ATRET

senior law assistant : 595 fafer agra®

senior lecturer : SItS YTeATIH

senior luggage clerk : 345 AT forfos

senior machinery maintenance inspector

e e
senior maintenance engineer : TS SATLETT ESIIDRES
senior malaria inspector : 575 garfaT e

[s. 15, Indian Christian Marriage

: st wefiedy

senior marriage registrar :
Act] afiss farg TR

senior mechanic : 39t &HfAH

senior mechanical engineer (diesel) : SATS AT ST
(3TsT)

senior mechanical engineer (fuel) : S35 773 Tfif=e (Sam)

senior mechanical engineer (maintenance) : ER I E B
ERIEREIEREcR))

senior mechanical engineer (operating) : SIts T SffAaT
(FR=Te)

senior mechanical engineer (planning) : S5 T SffAae
(ATsT)

senior mechanical engineer (production and purchase) : SIt5
T TSRREY (Icames ST #4)

senior mistry : 55 A=At

senior most in marriage : 99 & = =T

senior most judge : [art. 60, Const.] Satsa® =raTefier

senior most professor : [sch., item (2)(7), prov., Aligarh Muslim
University Act] SItsaq

senior most pro-Vice Chancellor : [sch. 1, statute 1(5), North-

Eastern Hill University Act] Sesa® TfagaaiT
senior non-commissioned officer : SIS SATIFT ATAFTE




senior officer

386

separate judgment

senior officer : SIS ATTHAT ; SIS ATFHT

senior parcel clerk : St qTee forfoes

senior pay clerk : 35 3a+ ferfus

senior personnel officer : SIt5 FTHF sTferFT

senior personnel officer (reservation) : SIts FT{H% ey
(Sree)

senior personnel officer (special) : St FTIH srferrT<r (frarm)

senior personnel officer (welfare) : S¥ts s srferTd
(AT

senior photographer : SATS FIEUTHT

senior physiotherapist : It Wit %ﬁ?@lﬂ%&:

senior publicity assistant : S5 YT TETIH

senior recorder : St ATH@H

senior research and development assistant : St STIHLT 3T
IEEILR:FRED

senior research and development inspector : SIS STE[H T 3T
[EEIGAEREET

senior salesman : S35 faswahal

senior scale of pay : SATS AT

senior signal and telecommunication engineer : S35 &

Y EEAT TS

senior signal and telecommunication engineer (construction) :
s o siie g St (o)

senior signal and telecommunication engineer (planning) :
St BT ST qEE=T SSfAET (Fe)

senior signal and telecommunication engineer

(telecommunication) : 575 M sfiv gwE=m IS
(TFHAT)

senior signal and telecommunication engineer (works) : S5
Tt sfiv =R SSfRaw (F)

senior signaller : S35 BT

senior special inspector : 503 Ay e

senior stenographer : IS ?ﬂT-‘ﬂﬁlﬁ?F

senior stores chaser : SIS HeTT AT

senior technical inspector : StS Ta= et (AL T&Th

senior technical officer : SIS TR TehT STTEHTLT

senior telegraph overseer : TS qTE AFLRAL

senior telephone operator : TS TATHRIT I

senior teleprinter operator : SItS TIHEH ATTLELEL

senior ticket collector : 59535 foehe TS

senior time scale : SIS FTTHTT

senior trade inspector : TS A FeE

senior train examiner : SItS TS TLTeTH

senior transhipment clerk : St Faa<or forfus

senior transit clerk : SIt5 31'&!3%? forfis

senior translator : SIS JATIH

senior transportation officer (coaching)
SfarpTeT (FTf=)

senior transportation officer (goods) : TS qﬁ_al'z;?l' aferTdT
G

senior travelling ticket examiner : S35 I foehe e

senior van loading inspector : SIS AT A= e

senior water and drainage inspector : SITS Sl 3T STATAHTE
SRfED

senior welfare inspector (sports) : St FeaTor AT (Ter%s)
senior X-Ray technician : St A et
seniority : [s. 27(h), Aligarh Muslim University Act] Sassat

It giiEge

seniority-cum-fitness : SICSAT-Hg-3TLFA 1

seniority-cum-merit : @W—H’a’-w

seniority list : [sch., statute 26, North-Eastern Hill University
Act] SISt AT

seniority of service : [s. 24(g), University of Hyderabad Act] =T
H Saesar

seniority shall not be disturbed : S¥ssaT # qfi=d= T2 f&FFam
ST

sensation : an operation of any of the senses; a physical feeling
[s. 3,ill. (d), Indian Evidence Act] Ha=AT ; Haa

sense : 1. meaning, significance [s. 2, Indian Contract Act] ¥Te ;
2. a sense-organ [s. 3(1), Indian Evidence Act] fa=

sense of feeling : faculty of perception or sensation [s. 350, ill.
(9), 1.P.C.] Taew arfey

sensibility and interest : [s. 4, Delhi Urban Art Commission Act]

Ty AT B

sentence : the judicial determination of the punishment to be
inflicted on a convicted criminal [ss. 55 and 60, I.P.C. and art.
136(1), Const.] E=Ta9T

sentence, currency of the :
FAAT ; TR HT AT TEAT

sentence may be carried out : [s. 169(4), Army Act] =TT
FTAT e AT ST T

sentence of death : [s. 28(3), Cr. P.C.] 97 &7 31397 ; [s. 54,
I.P.C. and art. 72(1)(c)] 9T F=T2aT

sentence of solitary confinement : [s. 74, 1.P.C.] Tshiq TR
FT Z=TRA

sentence of transportation : [s. 179(c), prov., Army Act] fRata=r
T FTTRLT

sentence passed : [art. 34, Const.] &= T gETRer

sentence to fine : [s. 19(b), I.P.C.] SHTH &7 &< &7

[s. 9(1)(ii), Arms Act] =rofafy 9%

[s. 164(2), Navy Act] s=Taer =T

sentenced on conviction :
FeTiae famaT T

sentenced to death : [art. 134(1)(a), Const.] 7T FeTaer f&am

sentenced to dismissal : [s. 24(3), Air Force Act] T=gf &
FeTiae famaT T

sentenced to suffer death by being “shot to death” or being
“hanged by the neck until he be dead” : 7 3=Tfate T f&
IH AT AT W 3T S0 AT ST qF IR G A B A
I TG H HiEt STARY AHTT TET ST

sentencing court : IT(ETE FLA FTAT ATATAT | &€ & ATAT
TATAT ; STTRL FIA ATAT ATATAT

sentences shall run concurrently : [s. 188(a), Army Act] F=T=4
TTI-TT AT SO

separability of treaty provisions
EREERIREIE

separate : parted, divided or withdrawn from others; considered
or reckoned by itself, single; individual [s. 45, T.P. Act] I9% ;
B

separate and correct account : [S. 77(1), Representation of the
People Act, 1951] g2 i¥ |2t oI@T ; T% i< dal e

[Or. 8, r. 7, CP.C] U= ¥

ofyr F Suawr dT

separate and distinct facts :

qiv= =7
separate and independent footing : [s. 12(4), Specific Relief
Act] ToF =i TG e

separate charge : [s. 218(1), Cr. P.C.] 9o% a7 ; [s. 37(1),
Cost and Works Accountants Act] T2 ATZHTET

separate contract : [s. 64(1), Sale of Goods Act] 9% &fa=
separate inquiry : [s. 116(5), Cr. P.C.] 9o SIi=
separate judgment : 2T ot
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separate possession : [s. 54, C.P.C.] II% Fssll

separate possession of a share : [Or. 20, r. 18, C.P.C.] 3i<T X
T F=sll

separated or divided : [s. 156, Indian Contract Act] 2% 3T
[ECUECRERINE

separately : [S. 61, T.P. Act] I ; [s. 20(1), Mines Act] 3TeTT-
EERE

separately and distinctly : [Or. 8, r. 7, C.P.C] T°I&: 3ii¥

separation : the action of separating [Or. 26, r. 13, C.P.C.]
TR g

separation between church and State : &% 3{i¥ ST T T2eT

separation of judiciary from executive : [art. 50, margin,

Const.] FTAATIOrERT & =ATAATICrHT T JAFHTI
separation of share : [s. 54, heading, C.P.C.] &<l T JeIFRT0r
separation of territory : [art. 3(a), Const.] TSTE JT FIAT

separation or division : [s. 156, Indian Contract Act] T2h<oT
RIS

sepoy : TS

sepulture : a burial place [s. 297, |.P.C.] Fsl=Td

sequelae : [sch. I11, pt. B, Workmen’s Compensation Act] sTTH
sequence : ST{HHA

sequestration : [s. 62(a), Army Act] THagHToT

serangs : [s. 20, Inland Vessels Act] &1

sergeant : HTIee

serial list : % T

serial number : FH H&ITH

serial ropeways [s. 15(1A)(k), Mines and Minerals
(Development and  Regulation) Act] streft oo Wt

sericulture : [s. 4(3)(d), Central Silk Board Act] ¥er® IedTas

sericulture inspector : T9rq SeuTed Adesw

sericulturist : ¥orq A==

series : a succession, sequence, or continued course [s. 39, Indian
Evidence Act] atmareft ; smafer ; [s. 220(1), Cr. P.C] %W ;
[s. 128, Companies Act] @<r

series of acts : [s. 33, I.LP.C] FTaT T smwater ; FETAT
[s. 220(1), Cr. P.C.] =T T &9

series of days : [s. 9(1), General Clauses Act] f&=Tt & strarferat

series of debentures : [s. 128, Companies Act] ===t £t @

series of letters : a set of letters, having certain features in
common [s. 39, Indian Evidence Act] 7=t # smafer

series of occurrences : [s. 15, Indian Evidence Act] =rearait it
safer ; e A R Ee/me

series of omissions : [s. 33, I.P.C.] SraTa(l

series of operations : FHeE HHRATT

series of transactions : [s. 129, Indian Contract Act] S=agmi
#T araer

serious bodily injury : [s. 10B, Workmen’s Compensation Act]
ofie i arfa

serious dislocation [s. 3(1)(b), Railways
(Emergency Provisions) Act] ffi¥ &7 & sreq-sa%q

[2nd sch., item 79(1), Income-tax Act] T

Companies

serious illness :
wIOTAT

serious inconvenience : [s. 33(1)(c)(i), prov., Registration Act]
=T AT

serious interference :
ElCLE

serious misconduct : [s. 18(1), Defence and Internal Security of
India Act] =¥ =T

[s. 71C(4), Indian Railways Act] +i¥

serious repercussion : [s. 9B, Industrial Disputes Act] F+iT

seriously handicapped : [s. 3(2)(b)(ii), Medical Termination of
Pregnancy Act] 7T &7 & faeerir

sermon : [s. 2(n), Copyright Act] ===

serologist : [s. 293(4)(f), Cr. P.C.] #i¥w fa=m=r

serrations, number of (coin) : ZTqaT¥ AT T HeaT

servant : 1. a personal or domestic attendant [1st sch., app. A,
form No. 25, C.P.C.] ST ; 2. one who is under the obligation
to render certain services to, and to obey the orders of a person
or a body of persons especially in return for wages or salary

[s. 14, 1.P.C.] &% ; FHATY

servant, domestic : S ATHT

servant of the carrier : [s. 4(4), Carriage by Air Act] aTg#® &1
FHATL

servant of the Government : [s. 60(1), prov. 2, C.P.C.] %X
T HAF ; TR FHATLS

serve : 1. to attend upon (as a servant does); to wait upon,
minister to the comfort of 4T AT ; 2. to make legal delivery
of a process [s. 27, General Clauses Act] arfiet ®&AT ;
3. [s. 11(2)(c), Plantations Labour Act] 92I&HT ; 9%HAT ; 4. to
suffice for ; to satisfy ‘Iﬁ FLAT ; 5. to undergo (a sentence)
At

serve a notice : [s. 37, Gift-tax Act] T[T ATHI FLAT

serve better : [preamble, Konkan Passenger Ships (Acquisition)

Act] 3 ST=et Wt F g AT
serve better the needs of the economy : [preamble, General
Insurance Business (Nationalisation) Act] stefeaeaeeT it

AALIAFHATAT T ATIF =T g LT FLAT
serve in the ranks : [s. 80, Air Force Act] T ff=hi & T
HTAT
serve overseas : [s. 17(1), prov., Navy Act] HZITE 4T FTAT
serve term of imprisonment : FTLTATE T TATE FTaAT
serve the needs : [art. 315(2), Const.] smare=harsii it g FzT
served by the stock exchange area : [s. 4(1)(b), Securities
Contracts (Regulation) Act] TeTsh TS FT HagTT &
served with the enemey : [s. 90(h), Army Act] 9T #t ST & TFaw
Edl

service : 1. the action of serving, helping or benefiting; conduct
tending to the welfare or advantage of another ; a branch of
public employment [s. 21, twelfth, I.P.C. and art. 19(6)(ii),
Const.] ¥4T ; 2. the action or an act of serving (a writ, notice
etc.) upon a person [s. 63, Cr. P.C.] aTHI= ; 3. a regularly
scheduled transport trip over a public transportation route
[s. 48(3)(iii), Motor Vehicles Act] a7 HaT ; 4. a good turn,
benefit to another [s. 161, I.P.C.] ITFTT

service and redemption of debt : [art. 112(3)(c), Const.] &7
AT ST T A=A

service and well being of the people : [art. 159, Const.] STHAT
T T4 7 Fearr

service book : [s. 141(4), Air Force Act] &aT Ifedet

Service Book Assistant : 4T TEqaT TZTIF

service, continuous : IBEGEECEN

service contract : [ch. 19, heading, I.P.C.] 4T @ifag

service debts : [s. 171(3), Navy Act] JaT-&0T

service family pension fund : a pension fund created for the
benefit of the families of persons who are in service [S. 60(1),

prov. (g), C.P.C.] &aT g Yo fafer
Service, Indian Administrative : YTXI T TTHAF 4T
Service, Indian Agricultural : 9T FT &7
Service, Indian Education : STT<< 1= favert =r



Service, Indian Foreign

388

set out the intended line of work

Service, Indian Foreign : WTE<iT f&3er am

Service, Indian Legal : et f&ter e

service line : [s. 2(1), Indian Electricity Act] &t a5

service of a notice of demand : [s. 65, Income-tax Act] T T it
TEAT T AT

service of a railway : [s. 3(1), Railways (employment of
Members of the Armed Forces) Act] ¥ 54T

service of interrogatories : [Or. 11, r. 7, C.P.C.] wfwest &t
qrie

service of process : [Or. 33, r. 8, C.P.C.] sm=farr T arefier

service of the demand : [s. 583(5)(a), Companies Act] AT #it
e

service of the Government : [Or. 26, r. 8(a), C.P.C. and s. 33,
Cr. P.C.] &% #t a1

service of the summons :
Courts Act] 19+ &Y ardier

service of their faith, attendance at the : [llird sch., art. 34,

Geneva Conventions Act] 3To &IF ¥ STHTT 3T=4T § giEAfora
AT

service or disservice : [s. 161, I.P.C.] ST IT ATHTT

[s. 20(iii), Court-fees Act]

[s. 39(1), Presidency Small Cause

service or execution of processes :
STRTRAHTEAT T qTHT AT FAeaTE

service passage : [s. 2(22), Delhi Municipal Corporation Act]

TS T

service postage stamps : TR 2T foehe

service privileges : [s. 25, Army Act] a7 % fararafarsme

service property : [s. 91(g), Air Force Act] &=t g9f=y

service roll : AT

service rules : =T 7w

service sheet : [s. 2(f), expln. (2)(i), Motor Transport Workers
Act] FaTI=

service under the State : [art. 16(4), Const.] T=a & stefir &a71

service voter, classified : [r. 27M(a) Conduct of Elections Rules]

sferga Jar At Faemar

serviceability : ITTET

serviceable : [sch., para 11(c), Air Corporations Act] FaTIT ;
[s. 68(2)(5), Motor Vehicles Act] 19 & ST+ T

serviceable general stores : [sch., para 11(c), Air Corporations
Act] AT FTLTIOT GTHT

serviceable material : T ATHAT

serviceable weapons : [s. 2(1)(c), Arms Act] =¥ 3 oT&
services, defence : T&T ??I'GITQ'

services essential to the life of the community : [s. 3(2)(32),

Defence and Internal Security of India Act] ST Sfae &
IS ECREREC I

services lent : [s. 2(1)(e), Workmen’s Compensation Act] &&Td
I &

Services Selection Committee : 4T T4 TTATT

services, subordinate : ¥efFET HaTy

servicing of debts : SIS F1F ; 0T 94T

servicing (of motor) : THEHTET

servient heritage : [s. 4, Indian Easements Act] eIt &ufy ;
AT T

servient owner : [s. 4, Indian Easements Act] STt Tameft

serving artillery : [s. 2(1)(e)(iv), Arms Act] TITT =T FTH § ATAT

serving judge : EEIRGES DI

serving officer : an officer of the court whose duty is to make
legal delivery of writ or summons or notice or any other

process of the court [s. 62(3), Cr. P.C.] dTHI® ®&A =TT

ATRER ; AT T2 aTaAT AT
serving officer’s endorsement : [app. B, form No. 10, C.P.C.]

ATHI T AT ATHHT T JoSTHeT

session : a periodical sitting of Justices of the Peace or Sessions
or Assistant or Additional Sessions Judges [s. 7(1), Cr. P.C.]
9 ; T

session, academic : $TeTfoTF 7=

session, magistrates in : AT TioEee

session, plenary : T Tferarer

session, school : far=rmerT T

sessions division : one of the divisions into which a state has
been divided under the Code of Criminal Procedure, 1973 for
the purpose of trial of sessions cases [ss. 7(1) and 9(1),
Cr.P.C] o @

Sessions Judge : T =rATedtr

sessions of Parliament, prorogation and dissolution : [art. 85,
margin, Const.] §¥g % &=, TwATaAT i< faeres

sessions of the State legislature, prorogation and dissolution :
[art. 174, margin, Const.] T % fAema-Heer & &=, GATaHT
i e

set : 1. a collection or number of things : ¥H==T ; 2. a number
of things grouped together according to a system of
classification or conceived as a whole [s. 57, ill., Indian

Contract Act] ®a37 ; 3. studded [s. 2(p), Gold (Control) Act]
T gt

set adrift : T FT g AT

set apart : [s. 173, Air Force Act] J°I% AT ; 9% @1

set aside : to annul, quash, render void or negatory [S. 96,
Cr. P.C.] 3r9meq AT ; [s. 178(3)(b), Income-tax Act] =TT
TEAT ; AT TG AT

set aside a decree passed ex parte :
waeft v Y i e FwAr

set aside the dismissal : [Or. 25, r. 2(2), C.P.C.] &I Mameq
HTAT

set at liberty : [2nd sch., form No. 35, Cr. P.C.] Taq= &<AT ;
[s. 10(d), Central Reserve Police Force Act] T T ST ;
AAHFT EIAT

set down for hearing : [Or. 36, r. 5(1), C.P.C.] g=aTs & forw
TET ST

set forth : to express in words ; to give an account or statement
of ; to present fully and clearly [s. 44, Army Act] Iq=turd
FIAT ; &7 ; FATT

set forth in schedule : = # &= M7

set of jurors : SET-HIET T Had

set of promises : [s. 2(€), Indian Contract Act] =T T &aT

set off : 1. an item or amount which is or should be set off against
another in the settlement of accounts, a counter claim or a
counter balancing debt pleaded by the defendant in an action to

recover the money due [Or. 8, heading, C.P.C.] 51X ; 2.to
make a set off HSTLT FHIAT ; TS

set off against the property : [S. 47 prov., Presidency-towns
Insolvency Act] T % =g Torer

set off refunds against tax : [s. 245, Income-tax Act] ¥ T
wfaTat #7 gerer

set off the amount to be refunded : [s. 33A(5), Gift-tax Act]
THA S i T ST § IERT o Tiae i I ATl
THH FHT T AT

set out : laid down [s. 15(2)(b), Industrial Employment (Standing
Orders) Act] Suafia ; T gu

set out the intended line of work : [s. 4(c), Petroleum Pipelines
(Acquisition of Right of User in Land) Act] H# T smerlra
TFTHA FHEAT

[Or. 43, r. 1(d), C.P.C]
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set out the reasons : [s. 261(3), Companies Act] T 3T
set over : [s. 17(2), Army Act and s. 11(3)(b), Navy Act]

set unto one’s hand : SEATETL HTAT

set up : [s. 14, Indian Trusts Act] @=T FZAT ;
Apprentices Act] TTIUT AT ; T

[s. 18, Specific Relief Act] F¥H ZHT

[s. 9(4),

set up a variation :
STTreRferT AT

set up a want of assets as a defence : [s. 2, prov., Legal

Representatives Suits Act] smfeaat it it 1 wftaTs FeT

set up lien : [s. 124(1), Presidency-towns Insolvency Act]
TIUTTErHRTE FATAT

set up title adverse to beneficiary : [s. 14, Indian Trusts Act]
fearferrt & witger g% @=1 21

sets, bills in : AT gt & ; o # =

setter : H2T

setting a scheme : [s. 92(1)(g), C.P.C.] =hiw R &FeaT

setting forth such other particulars : [s. 7(1), Interest-tax Act]
T o= fAforftat suafia T

setting forth the grounds : [s. 2, Shore Nuisances (Bombay and
Kolaba) Act] SIT&met &t ardTd g0

setting off one item against another : [s. 50, ill. (b), Indian
Contract Act] T Wg &l ST § & TTT FHIAT

setting out opinions : [s. 395(1), Cr. P.C] T Sfeafed &%
g,

[s. 113, prov., C.P.C.] ¥1& FT STAfd F3f g

setting out the whole : [Or. 6, r. 9, C.P.C.] &Yvid: ITATd Fea
gY

setting up a new industrial unit : [s. 35D(1)(i), Income-tax Act]
T2 =T Uehe T IO

setting up a title : putting forward a title [s. 111(g), T.P. Act] &
GET AT ; goh ATt

settle : 1. to decide upon @I FIAT ; to decide by arrangement
between the contesting parties [s. 54, T.P. Act] I g ;
2. to settle accounts [s. 35, Indian Trusts Act] wrefeer=ur
FLAT ; 3. to settle assessment of land ; settle property
SYIETIT FLAT ; 4. to dispose of ATeT %47 ; 5. to make
final payment e ; Aaer z4T ;6. [s. 10, ill. (i), Indian
Succession Act] 79 STTAT

settle a list of creditors : [s. 101(2)(b), Companies Act] STt
1 gt [Afewra Far

settle a scheme, may : [s. 5(1), Charitable Endowments Act] T=
SR T T

settle any debt : [s. 43(c), Indian Trusts Act] =0T =T fR=reT 34T

settled accounts : a statement of money received and paid with
calculation of balance which has been finally decided between
the parties [1st sch., app. D, form No. 21, C.P.C.] frfiFa

@ ; TF gom e

settled by arrangement : [s. 19(1)(b), Extradition Act] Zg<1a
g aF

settled land : [sch., 11(1)(a), Court-fees Act] saaeaTioa &

settled law : FeaTioT f=afer

settled place of abode : [s. 2(1)(ii), Children Act] ffe=a fama
1T

settled property : [s. 2(19), Estate Duty Act] saaeTiod sa=r

settled under this section : [s. 5(2), Charitable Endowments Act]
T AT F A1 T T

settlement : 1. a decision of a question, dispute, etc., the settling
(of accounts) [s. 50, ill. (b), Indian Contract Act] iAo ;
2. to fix definitely ; to ascertain [Or. 5, r. 5, C.P.C]
fRerfior ; 3. the process of assessing the government land-

tax over a specific area ; the act of settling property upon a
person or persons, in particular the terms of such an
arrangement; the deed or instrument by which it is effected
[s. 2(b), Specific Relief Act] =a=am ; daraed (Afeade) ; 4.
disposition [s. 20, Apprentices Act] f9eTar ; 5. the act of
deciding disputes between parties [s. 18, Industrial Disputes

Act] THEATAT
settlement agreement : [s. 73(2), Arbitration and Conciliation

Act] HHHTAT FX

settlement arrived at by agreement :
KIREEIR]

settlement authority, mining : T== SaTaeq TTTARTT

settlement by arbitration : [s. 9(2)(n), Securities Contract
(Regulation) Act] ATea®=rq 31T fAqe™

settlement case : [s. 165, ill. (a), I.P.C.] =¥a&IMI HAHAT ;
FETaE ATHAT

settlement commission : [s. 245D(1A), Income-tax Act] TW=TaT
AT

settlement commissioner : SETIET MIRESE

settlement, French : [s. 10, ill. (vi), Indian Succession Act]
R et

settlement is arrived at : TR fFeTTor 2T JTAT B

settlement made previous to the marriage : [s. 21, Indian

Succession Act] faraTg & g 3T T sEresTIT

settlement, monthly : AT RETa-fhama

settlement of a list of contributories : [s. 467(1), prov.,
Companies Act] srferaTiRrr 7 T= F fRerfiseor & ama

settlement of claims : [s. 4, Emergency Risks (Undertakings)
Insurance Act] ZTaT T F FEAT

[s. 79, Indian Railways Act]

FOT gy AT

settlement of compensation :

gfase 7 affAeteor

settlement of disputes :

settlement of issues : ascertainment by the court of points of
dispute in regard to proposition of law or fact between the
parties in a civil case [Or. 5, r. 5, C.P.C] fHarersi =T
et

settlement of land revenue : [s. 19(ix), Court-fees Act] q-TrsTe
T SATEITIA

settlement officer : [s. 3(1), Displaced Persons (Claims)
Supplementary Act] ey sferT ; s<raea srfardt

settlement on marriage : [s. 15(c), Specific Relief Act] fAaTg 9=
T STTETI

settlement on trust :
SHEEITIT

settlement or gift : [s. 24, Foreign Exchange Regulation Act]
EELCIECICIREGE

settlement period : e & sater

settlement rate : fA9aT 2% ; A frax

settlement, survey or : T AT AT

settlements : settled colonies [s. 17(3), Tea Act] STfRarer
[app. E, form No. 28, C.P.C]

[s. 20, Apprentices Act] fEamai =7

[s. 5(va)(ii), Gift-tax Act] =& 9T

settling a sale proclamation :
[EERECrACUIN 2RO

settling a scheme : the action of establishing or arranging
permanently a plan for accomplishing an object [S. 92(1)(g),
C.P.C.] =i fRuw e

settling difference of opinion : ATVE TF FLAT

settlor : [s. 12(1), Estate Duty Act] sTa&qTq=+ ;
Presidency-towns Insolvency Act] ZTaeTa=ha 1

settlor’s affairs : [s. 44(2), Presidency-towns Insolvency Act]
SHAEATIARAT & [FITRATY

[s. 44(D),
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shall be chosen

settlor’s death : [s. 12, prov., Estate Duty Act] saremas it go

Seven Year National Savings Certificate : [s. 193(iia), Income-
tax Act] aTq At TS SO

sever : 1. to separate T HTAT; 2. to disjoin fregm Fer

severable : 1. capable to being separated [s. 38(2), Sale of Goods
Act] grFReoftT ; ST g f3ham ST 5% ;2. capable of being
divided [s. 13(2), Sale of Goods Act] farsTr=1=r

severable breach : [s. 38(2), Sale of Goods Act] T2raFRTuft= T

several : 1. more than one [Or. 8, r. 7, C.P.C] F3 ;2. existing
apart ; separate [s. 27, Indian Trusts Act] J9%-99% ;
3. distinct [Or. 20, r. 18(1), C.P.C.] =&fe=

several distinct grounds : [Or. 8, r. 7, C.P.C.] #2 HI¥w smeme

several joint promises : [s. 38(3), Indian Contract Act] F%
THIFT TATR AT

several liabilities : [s. 27, Indian Trusts Act] T5%-951% 2T

several parties : [Or. 20, r. 18(1), C.P.C.] fafer= wetsrme

severally : separately; individually [s. 37, ill. (b), T.P. Act] 3T<13T-
e ; [Or. 1, r. 1, CP.C] 99%-99% ; [s. 25, Indian
Partnership Act] o=

severance : 1. the division of a joint estate into different parts
[s. 37, T.P. Act] faTsir ; 2. putting apart J2FH¥oT

severance of leases : [s. 10(2)(d), Life Insurance Corporation
Act] TET FT TIFFIT

severance of the land : [s. 10(3)(ii), Petroleum Pipelines
(Acquisition of Right of User in Land ) Act] s T ererheor

severe : 1. rigorous ; strict or stern in dealings FOITC ; TedT
2. [s. 320, eighthly, 1.P.C.] =

severe punishment : [s. 71, |.P.C.] &Y &€

severe reprimand : [s. 71(i), Army Act and s. 81(1)(l), Navy Act]
fi= forde

severed from the earth : [s. 378, expln. 1, I.P.C.] 9f% & g%
[ERIRIRIE

severed from the soil : [2nd sch., item 25(3), Income-tax Act]
ST & ST HT AT TS

severed, to be : T T SITAT

severely injured : [s. 13(3), Prevention of Cruelty to Animals
Act, 1960] 7¥iT =7 7 sl

severer : [s. 426(2)(a), Cr. P.C.] F3I%a¥

severer in kind : F3Tea< e 7

severing : the action of separating one from the other or
connected parts [s. 30(4), Indian Partnership Act] A= FAT

severity : the quality of being severe F3IdT

sewage : [S. 2(54), Delhi Municipal Corporation Act] A<

sewage disposal works : [s. 2(g), Water (Prevention and Control
of Pollution) Act] AT s3I e

sewage, domestic : T3 I

sewage effluent : [s. 2(e), Water (Prevention and Control of
Pollution) Act] &t afg:&mar

sewer : [s. 12(1)(b), Indian Electricity Act] Tef=Teit

sewerage system : [s. 2(g), Water (Prevention and Control of
Pollution) Act] TeTarg= STt

sewerage work : [s. 116(h)(1), Cantonments Act] AeTaTar T8

sewing : [s. 74(2), Trade and Merchandise Marks Act] &= ;

HTAT

sex : one of the two divisions of organic beings, especially human
beings, respectively designated male and female [s. 10(1)(a),
Guardians and Wards Act and art. 15(1), Const.] foiT

sex-linked disorder [long title, Pre-Natal Diagnostic
Techinques (Regulation and Prevention of Misuse) Act] -

T AFe

sexual favours : [s. 354A(1)(ii), 1.P.C.] R =hsfa

sexual harassment : [s. 2(n), Sexual Harassment of Women at
Workplace (Prevention, Prohibition and Redressal) Act] ==
Feftee ; =i oo

sexual immorality : [ch. 14, heading, Cantonments Act] i
FUETT

sexual intercourse : carnal copulation of male and female,
implying actual penetration [s. 372, expln. II, I.P.C. and

s. 198(6), Cr. P.C.] #37

shackle : [s. 29(3), expln. (b), Factories Act] $rer

shaft : [s. 2(1)(j)(ii), Mines Act] 9% ; [s. 2(1), Factories Act]
9oz

shake the credit : to bring about impairment of the credibility
[s- 153, Indian Evidence Act] fasara==a 1 et Tg=TaT

shall administer oath : [s. 99(2), Navy Act] ra=¥ fR=rrasm

shall affect : [s. 12, prov., Army Act] TS STORT/STANT

shall agree with the judgment, decree : [Or. 20, r. 6(1), C.P.C.]
fft fAtr 3 srqew grft

shall aid with his advice : [s. 4(a), Emigration Act] 3Ma=t H<1Tg
T I &M

shall also be laid on the table of Parliament : [s. 43(3),
Industrial Finance Corporation Act] §9g % Jea 1% o &
ST/ ST

shall be a corporate body by the name of : [s. 3(2), Industrial
Finance Corporation Act] 3 aT® =T T fAwrfaa e g

shall be a good discharge : [s. 10(1)(b), Foreign Exchange
Regulation Act] I=HT{=ra g1 STTUaT

shall be accompanied by the prescribed fee [s. 25,
Representation of the People Act, 1950] & @ fafga &
S e e e £

shall be accounted for against the export quota : [s. 22(4), Tea
Act] fRfa Frer & HorT H STust

shall be adjusted against the wages : [s. 28(2), Motor Transport
Workers Act] sigdl & faeg FATAISG &7 JTOAT ; AN F

g gurSTT i STt
shall be aggregated [s. 4(1)(c), expln., Workmen’s
Compensation Act] Hhfera < ft STusft

shall be applicable : [s. 6(c), Trade Unions Act] ST MY

shall be assessed as a percentage on the pay : A F A9
e aT g tia BT soar

shall be at all times open to inspection : [s. 57(1), Registration
Act] @ FHAT 9T ALTer 3 forw gt et

shall be at liberty to explain : [s. 281(4), Cr. P.C.] TTsishor
O % forT T grm

shall be binding upon [s.
Corporation Act] ¥ STerE=HT FITT

shall be brought into the books : [s. 30, Employees’ State

Insurance Act] af=rt & =T forw sTar

shall be bound to attend : [s. 10(3), Medicinal and Toilet
Preparations (Excise Duties) Act] ST 819 % forT emarg g

shall be bound to state : FIT FLA ﬁ’l"’{ SIEE-, %:I'Pf

shall be calculated : [sch. I, item 3, Coal Mines Provident Fund
and Miscellaneous Provisions Act] EoMT Y STt

shall be called : [s. 1, |.P.C.] sgaTusm

shall be carried forward : [s. 33(2)(ii), Income-tax Act] 3RIFIT
T STt

shall be carried into effect : [s. 180(1), Army Act] FraTfeaa
B ST ; FEifea BT s

shall be chargeable : [s. 15, Income-tax Act] T g

shall be chosen : [art. 80(5), Const.] T[T STUIr

36(4), Industrial Finance
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shall be claimable under the instrument : [s. 26, Indian Stamp
Act] foraa & aTefie =maT o S asm

shall be considered in private : [s. 9, Indian Lunacy Act] JTgae
# = o soam

shall be construed accordingly : [art. 25, expln. Il, Const.] &%
ATHTL TITAT STTUA

shall be convened : [s. 43(2)(d), Industrial Finance Corporation
Act] FEITT SITUAT ; F1for fof st

shall be credited : [s. 32A(1), Industrial Finance Corporation
Act] ST 3T ST

shall be dealt with and determined according to the law :
[s. 16, Presidency Small Cause Courts Act] fafer & srame
HTHATET T FTUIAT ST Sr=emor 3T ST

shall be deemed to be adopted : [s. 12A, Industrial Employment
(Standing Orders) Act] siRfisra for T Frwzy STTOT

shall be deemed to be under distraint : [s. 132A(1)(iii), Income-
tax Act] F7Er F srefie Tt Srusf

shall be deemed to be valid service : [Or. 5, r. 26(b), C.P.C.]
faterrer arefer Fweft STty

shall be deemed to be void : [art. 31B, Const.] [ FHAT STUIAT

shall be deemed to give a gratification : [s. 171B(2), I.P.C.]
AT ST FF g T 34T g

shall be deemed to have been properly deposited
[s. 188(4)(b), Companies Act] g TH=T SITUAIT {3 =g @qf~a
=7 q Mg g g

shall be deemed to have been validly made : [s. 8, prov. 2,
C.p.c] afmraa: a=mw v gwEr s ;) fAfemTe = 9
AT T HHE ST

shall be deemed to have no previous year for the said
assessment year : [S. 3(2), Income-tax Act] Ig FWAT STTUIT
5 S et o 3 for 78 o and o 2

shall be deemed to have the meaning : [s. 3(xxv), Army Act] %
3 8 o wrwar SO

shall be deemed to have vacated his office : [s. 5(4), Press
Council Act] og T®=IT SITUAT foF 399 3roaT g R #2 faa

shall be deemed to mean : I T THAT ST

shall be determined by lot : [s. 11(2), prov., Industrial Finance
Corporation Act] T STa&ITEoT AT FTLT fohaT STTusm

shall be determined in the following manner : [art. 55(2),
Const.] freferfera & & srania i STosh

shall be discharged of and from the same : 3TF X § 3T
IHY I T T Sru

shall be divided : [art. 170(2), Const.] fErsrfSra foram sroam

shall be elected : [art. 80(4), Const.] =T fat= o stTosm

shall be embodied in or annexed to : [s. 192(2), Companies
Act] ® ffaez 71 S9% STEg F7 & Sust

shall be equal in number : [s. 8(2), Minimum Wages Act] &&aT
T FEra g

shall be expressed to be taken in the name of : [art. 77(1),
Const.] ¥ aTH 7 #¥ g Fgt SITUIfT

shall be forfeited to the government : [s. 62, Inland Vessels
Act] FITFHTE T THIET g ST

shall be forwarded : [s. 34(7), Industrial Finance Corporation
Act] TS T SITufy ; ST STos

shall be free (from) : [s. 14(c), Sale of Goods Act] () qFd T

shall be freed and discharged : [s. 4(2), Metal Corporation of
India (Acquisition of Undertaking) Act] & fT I¥H=+ 21

ST
shall be guided by principles : [s. 21(4), Specific Relief Act]
gt g At grm ; fgiat & antefia e

shall be his warrant for retaining that amount, certificate : [s.
162(2), Income-tax Act] SHTOTTST I T &l TIIeTRa Fe
fore et T srem g

shall be in addition to and not in derogation of : [s. 480,

Companies Act] % Sitg & 7 T srefiseor & gRft ; [s. 18,
Petroleum Pipelines (Acquisition of Right of User in Land)

Act] F srfafers 7 3 Saen sredfrreor & g

shall be issued as soon as conveniently may be : ﬁﬁf‘éﬁ‘?jﬁ'aﬁ
et offer fRepTett ST |9 et STt

shall be liable to account for : [s. 21(2), Air Corporations Act]
F forw seeert R

shall be made available : IU<Tsel T JTUIT ; IR FLTS SATUI

shall be made over to a police officer : ‘1‘%’\? ATTHET g‘al'lﬁ'
< foar S

shall be maintained : [s. 21(5), Mines Act] =Te gTerd & T@T
STTUATT ; FATT T@T ST

shall be of as full force and effect against or in favour of the
National Bank : [s. 16(5), National Bank for Agriculture and

Rural Development Act] Tt §= & faeg a7 39 et & 99
& gl sa e gwrashier grf

shall be omitted from the list : ﬂ?ﬁ # 7 ge fagr o

shall be on probation : gfEter 1 @TIT

shall be one-third of its total strength : [s. 287(2), Companies
Act] IHET T TIET HEdT Fi uE-fagrs grit

shall be open to inspection : [s. 20, Trade Unions Act] fa<eror
 form geft zeeft

shall be personally liable : [s. 159(4), Income-tax Act] =afaaTa
7 7 2 BT

shall be prevented : IRELRGRSCIS IR

shall be punishable summarily : @ferea s & de<fg g

shall be read over : [Or. 28, r. 7, C.P.C.] 9@ AT STTT

shall be receivable in evidence : qT&T & ﬁl‘q EIERIER] '@TIT

shall be reckoned : [s. 185, Army Act] ATHT SITU T

shall be recorded : [s. 23, Inland Vessels Act] 3rf¥eraeag i
ST ; arfferfere i sofy

shall be regarded : TEE JATUIT

shall be renewable : [s. 8, Passports Act] T= <o fohaT ST T

shall be satisfied : [s. 3(c), Countess of Dufferin’s Fund Act]
AT ST

shall be subject to imprisonment : FTTETE & IS FHIT

shall be subject to inspection : [s. 6(2), Securities Contracts

(Regulation) Act] freor faar ST =rshamT
shall be substituted ; TTa=TaT ﬁ»‘"{ ET@

shall be sufficient warrant for detaining the person in
custody : [s. 148, Navy Act] 3& =afaa &1 sfeRer & Feg
T3 ¥ Fore vt e g

shall be sworn or affirmed : [s. 104(1), Navy Act] sraer fR=s
EIUIRINIEEIGERRIEE I

shall be taken down : for@T STTUIT

shall be the quorum for a meeting : [s. 174(1), Companies Act]
rfererer = forw g () g

shall be the sole responsibility and liability of the auctioneers :
S siiv s1fes smvr =7 9 femrsatat w1 g

shall be transferred to the credit of his account : [s. 17(5),
Employees’ Provident Funds and Miscellaneous Provisions

Act] 38F @Td # ST fhw ST 3 forw stafea & & soft

shall be treated as confidential : [s. 21, Industrial Disputes Act]
M= T ST ;. [s.5(6), Working Journalists (Fixation
of Rates of Wages) Act] ITTa== |THT SITUfT

shall become a member : T T ST
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shall bring the case before : I8 HTH #l...... & THE AT

shall by the said name sue and be sued : [s. 13, Trade Unions
Act] I ATH F 9g FTE ATUIT 3 I 9T qT& ATAT STTTIT

shall cause public notice to be given : [s. 9(b), Works of
Defence Act] STESTA T=AT FHLTTIT

shall cause the same to be presently remedied : [s. 62, Navy
Act] LT 39 ATT FT ITATL FLTIT

shall cause to be published annually in the Official Gazette :
[s. 9, Charitable Endowments Act] TrsTo= § W=y wertfora

FLTT
shall cease on marriage : [s. 9(6), Hindu Minority and

Guardianship Act] f3aTg g1 ST % F9TST g1 TR

shall cease to be a member : §3ET ?‘I'gpr @TIT

shall cease to be performed : [s. 126, Income-tax Act] T &t
[ERIEIEuI

shall cease to have effect : [s. 5(a), Hindu Minority and

Guardianship Act] TWTEgi I STUAT; [s. 3(4), Delhi

Administration Act] FATET g1 SITUITT

shall cease to hold office : [s. 9(1), 2nd prov., Employees’ State
Insurance Act] T= €ITYOT &HTAT THTS g STUT

shall come into force : [s. 1(3), Arbitration Act] g gITT

shall continue to apply : [s. 8(2), Jayanti Shipping Company
(Taking Over of Management) Act] T R ERIT ; T AR] L&

shall countermand the poll : [s. 52, Representation of the
People Act, 1951] AT T YeATISTE FT MM

shall follow, decree : [s. 33, C.P.C.] & sr@<w # f+ft grft

shall form part of : 3T {0 ’@"‘IT

shall have perpetual succession and a corporate seal and may
sue and be sued in his corporate name : [s. 3(2), Charitable

Endowments Act] 9TTead STTTERY 2T 3T SET U Ao
T E FAT 9w [T 79 & 9 a1e a1 99 #fi7 Saw
g g T S g

shall have the effect of : [art. 61(4), Const.] &T T9TE T

shall have the force of law : fafer =T arer T@wm

shall have the like powers : [s. 3(1), Companies (Profits) Surtax
Act] 3=t 2t rferr 2T

shall have the same force and effect : [s. 158(3)(b), Companies
Act] FET THTE ST ST ST TAAT ST ; TRT a9 ST AT ST

shall hear and determine the appeal : [s. 11(4), Companies
(Profits) Surtax Act] erfier T FoaTE T ATLTIIT FIT

shall hold good : [s. 54(d), Employees’ State Insurance Act]
THATET T

shall immediately become due and payable :
EEREE I

shall maintain proper accounts : [s. 5(1), Dakshina Bharat
Hindi Prachar Sabha Act] 3= sraT w&rtT; st=a Rama it

[s. 31(4), Cost and Works Accountants Act]

T AmeT i

shall not abate :

ITIHA TET g

shall not again form part of the deductions : [s. 20(2), Income-
tax Act] I S FEITATT FT AT Al g0

shall not apply to any place : et T AR '@'ﬂT

shall not apply to the State of Jammu and Kashmir except to

the extent : STFI-FYHIT T FT I E& TF o AT 2T Sraf
T

shall not be deemed ever to have become illegal or void : FeT
T 3739 A7 T g AT AHAT ST

shall not be deemed to be illegal or void : 3T IT T THT
T ST

shall not be enforceable : [art. 37, Const.] Sad+=1T q&1 g

shall not be liable to be contested : ST YfaaTE gt AT ST
T

shall not be placed in liquidation : [s. 45, State Financial
Corporations Act] TaTIATER AT 3T STURIT

shall not be questioned : [s. 33A(8), Income-tax Act] T¢= T St
T STt

shall not be taken into account : [s. 2(18), expIn. 1(1), Income-
tax Act] =t & =2 o s ;. [s. 2(g), expln. 4,
Monopolies and Restrictive Trade Practices Act] f&ama & =gt
o s

shall not be taken to satisfy the obligation : [s. 146(3),
Companies Act] Tg T FWAT STUAT 3 amear it gt #T Far

shall not be varied to his disadvantage : [s. 43(4), Andhra
Pradesh and Madras (Alteration of Boundaries) Act] 39 form
AiEass &7 § qRad T8t frar srom

shall not enhance an assessment : [S. 215(2), Income-tax Act]

[REGEIEEIE L

shall not have or obtain any recourse or right against money :
[s. 3(2), Banking Companies (Acquisition and Transfer of

Undertakings) Act] &9 &T T &Is ITINT HGAT T T 39 9T
F1E TSR sAfrsTed Fft

shall not have power to transfer or charge the same or her
beneficial interest therein : [s. 10, T.P. Act] I®=! aT ITH
I BTAETIE B 1 e T aria s it orfea 7 gRf

[s. 35D(6), Income-tax Act]

shall not qualify for deduction :
TS FEIAT Tl bl SITUaT

shall not take the legacy : [s. 141, Indian Succession Act]
o Tt A forent

shall not withhold assent therefrom : [art. 111, prov., Const.]
I T SATAT Tl LT

shall operate as : &T THT TR

shall otherwise act in a disorderly manner : [s. 131(1)(b),
Representation of the People Act, 1951] fa=gaerar & &S s
FE FEMT

shall pass as a coin of different description :
e % =7 | =Tern

shall prejudice the determination on the merits of any issue :
[s. 141A(5), Income-tax Act] et faramers & Tor-319 % ey
T AT X TFAHe THIE ST

shall proceed to charge the jury : T{ﬁ T ATLETEA FE o o
AYET AT

shall proceed to hear the complaint : [s. 5(4), Commissions of
Inquiry Act] wfaTs ga= & forg spra grm

shall record the reason of his inability : 3TT=T SFEHAAT &
For feremm

shall retire in every second year : [S. 154(2), Representation of
the People Act, 1951] 8% TaY a9 & ST€T™ 9% (A9 &1 STum

shall revert to the share holders : [s. 9, Jayanti Shipping
Company (Taking Over of Management) Act] sfererTfart =7
gfatad gr o

shall serve a notice of demand : [s. 13(5), Companies (Profits)
Surtax Act] T T AT FT qTHIA FIOIT

shall stand amended : T g7 STUIIT

shall stand freed and discharged from any obligation :
[s. 4(1), Bonded Labour System (Abolition) Act] freft aTesrar
T TqFT T IR BT ST

shall stand transferred : [s. 80MM(1)(ii), prov., Income-tax Act]
A g1 ST

shall stand vacated : [s. 6(4), Bonded Labour System (Abolition)
Act] FHT=T gT STUT

shall take the requisite steps for : TS FLATS FIMT

sexually abused : [s. 6(2A), Suppression of Immoral Traffic in

Women and Girls Act] & g&a=mT

o= 7= &
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sexually coloured remarks : [s. 2(n)(iii), Sexual Harassment of
Women at Workplace (Prevention, Prohibition and Redressal)

Act, 1951] Ffir sregara feoafort

sexually explicit act : [s. 67B(c), Information Technology Act]
HTHHAT ST FLA AT HH

sham and colourable document
FTEATA/FAT S BT FEas

shamefully : [s. 34(a), Army Act] T=TTe9g &7 &

shamefully abandon : [s. 6(c), Assam Rifles Act] TssTTeIs &9 &
EAEL]

shamefully cast away his arms : [s. 34(c), Air Force Act] 39+
HATIET FT ASATENE T & HAFT HLAT

share : 1. the part or portion (of something) which is allotted or
belongs to an individual, when distribution is made among a
number; also, the portion or quota which is contributed by an
individual 3f9T; 2. a definite portion of the capital of a
company 9T, 9T, 3. to get a share [s. 48(a), Indian
Partnership Act] 3fer TTT ; fR&T 919 ; 9T 97T

share application and allotment : SI7T¥ TS 3T e

share capital : 27T ‘Fﬁ

share capital account of the company : [s. 280Z(3), expln. (ii),
Income-tax Act] Fa=T T &< It @Tar

share capital audit : 7% ST FO¢reT
share capital, deferred : TR AT ‘Fﬁ

share capital, paid up [s. 32(2),
Corporation Act] HHTET ¥ 4ot

share certificate : ST YHTOTT

share certificate audit : S=TC SHTOTT FETILET
share, cumulative preference : LERIEIEEIETEIEES
share, discount on issue of : 7% fA-Ta+ T¥ 727
share distribution list : 27 faaqeor g=t

[s. 32, expln., Indian Succession Act]

= sfiw sremEY

Industrial Finance

share, distributive :
faraeofir sfer

shareholder : [s. 194, prov., Income-tax Act and art. 31A(1)(d),
Const.] 9131 &

shareholder, equity : [S. 2(22)(e)(ia), Income-tax Act] |TLTZIT
AT I

shareholder’s cash book : ¥ &T¥a TFHagl

share holding : [s. 79, Income-tax Act] SraI< &ToT

share holding company : [s. 43A(6)(b)(iii), Companies Act] 3fer
CRIEIERE

share holding interest :
(9) e f2a

share in a corporation : [s. 2(19), C.P.C.] fA=re sfer

share in a specific movable : [Or. 21, r. 31(1), C.P.C.] AfAfd=
SITH a7 # 3T

share in property : [s. 3, expln. I, T.P. Act] &uf=r & sfer

share issued at discount : [sch. V, pt. I, item 3(g), Companies
Act] 7% 9% FRTFRE sfer (2R)

share ledger : I |TaT

share money : AT g

share premium account : [2nd sch., expIn. 2, Companies
(Profits) Surtax Act] 3fer (3T ife=w =TT

share profits, to : [s. 48(a), Indian Partnership Act] THT =T 3fer
T ; ATAT H TR 9T ; AT T 9T 9T

share qualification : [s. 10, Oil Industry (Development) Act]
QITSITT #edr ;  [s. 27, State Financial Corporations Act]
ORECIE Er T

share shall go as undisposed : [s. 108, Indian Succession Act]
39T TSI FHAT ST

[s. 173, prov., Companies Act] sfer

sheriff
share transfer : 979% 3o
share transfer audit : 9/ ST HILEAT
share transfer or share registration office : [s. 602(c),

Companies Act] 3feT (2rF¥) ATor AT 379r (X)) THRrEgisho
FATAT

share warrant : a warrant certificate issued by a corporation
evidencing the right of its holder to receive a specified number
of paid up shares of the stock of the corporation [s. 2(27),
Companies Act] et stfera=r (era< sfara=) ; [s. 62(2), Indian
Stamp Act] 297 FTie

shares are definite and ascertainable : [s. 26, Income-tax Act]
srer fRfoma i sifwfRe=a g

shares, deferred : =TT AT

shares, equity : TTETIOT ST

shares, forfeiture of : T T HHIZLT

shares in a corporation : a definite portion of the capital in a
corporation [ss. 2(19), and 60(1), C.P.C.] v sfer ; [sch., 11,
item 1(g), Income-tax Act] fRrer & 3 =<

shares in the capital of the corporation : [Or. 21, r. 46(1)(b),
C.P.C.] Forer 1 Goft 3 3 sfer ; FeTer o s & 3 9%

shares, ordinary : ATH=T 9T

shares, participating preference : TafrsavTTHT sTfermTHT fer

shares, preference : [s. 87(2)(b)(i), Companies Act] stfaraT=T
sfer ; [sch., pt. Il, entry (d), Mangrol and Manavadar
(Administration of Property) Act] stfram=T e

shares, redeemable preference : HrET AfEHTT A7

shares, splitting of : 911 =7 faE=

shares, sub division of : 7% I9-faserT

shares, surrender of : /3TT I¥=d0T

sharing : dividing into shares and taking of each a portion [s. 43,
Indian Contract Act] sfer =T ; fRear semT

sharing of break-bulk vessel : [s. 115VG(4), Income-tax Act]
ST & AT SaTed # e aie

sharp-edged : AT LT ATAT ; TTET &L ATeAT

sharp-edged weapon : [s. 2(1)(c), Arms Act] &7 &T¥ T=AT 9TE

shebait : [Ist sch, app. A, pleadings (1), C.P.C.] FaTaa

shed : [s. 6(1)(jj), Indian Ports Act] &

shed cattle : [s. 2(54), Delhi Municipal Corporation Act] 79[ &I

shed clerk : &1z forfa=

shed turner : 9 @Y

Sheep Husbandry Officer : 9 ITo STfarwT<r

sheet : T1T

sheet of music : [s. 2(a), Delivery of Books and Newspapers
(Public Libraries) Act] T=forfa o= ; [s. 521(0), Copyright
Act] FfraT=T®

sheet rubber : [s. 3(h)(iii), Rubber Act] iz &=

shell : [s. 2(1)(b)(i), Arms Act] =T

shell-fish : [s. 3(1), Indian Fisheries Act] STefi=r sar=r sToft

shellac : [sch., item 10, Khadi and Village Industries Commission
Act] =9ET

sheller type : [s. 5(4)(d), Rice Milling Industry (Regulation) Act]
ot & foreren e areft

shelter : [sch., pt. 1, Wealth-tax Act] 3T

shelter home : [s. 2(u), Juvenile Justice (Care and Protection of
Children) Act] 3=¥ g

sheriff : a person appointed by the State Government in the
Presidency-towns, who is responsible for the keeping of the
prisoners in safe custody, preparing the panel of the jurors, the
execution of the writs and of the sentence of death [s. 88(c),
Registration Act] &Y




shift

shortly stating

shift : a group of people who work or occupy themselves in turn
with other group; the time of working of such group [s. 2(1)(p),
Mines Act] ot

shift assistant (combustion) : I TETIF (3Z)

shift, day : fo= ot

shift engineer : T TSI

shift, night : TR a1t

shift system : T TSt

shift working : [sch. 4, item 6, Industrial Disputes Act] 9131 &
I ; qTAT H FTH

shifting cultivation : [s. 29(1)(xvi), Manipur (Hill Areas) District
Councils Act] Tfadt Gt

shifting of industrial undertaking : [s. 280ZA(2), Income-tax
Act] =TT SUHT T TG

ship : large vessel [s. 3(55), General Clauses Act] 9T ; to put,
receive or take on board [s. 18(1), Tea Act] STEAT

ship builder : [s. 188, ill. (b), Indian Contract Act] Tra-fAatar

ship of war : [s. 1(4), Indian Dock Labourers Act] I& &1 91q;
TZ I

ship or conveyance : [s. 13, expln.,, Foreign Exchange
Regulation Act] e =T Targor

ship owner : [sch., pt. 1, item 11, Commercial Documents
Evidence Act] Wi T Tt

ship papers : [s. 9(2), Naval and Aircraft Prize Act] 9d &
ENLSEE)

ship repairs : [preamble, Alcock Ashdown Company Limited
(Acquisition of Undertakings) Act] TTa T H¥Fad

ship surveyor : [s. 195(a), Indian Contract Act] TId Ta&Tsh

ship’s line : [sch. 11(vii)(g), Workmens’ Compensation Act] e

=i

ship’s protest : [s. 8(1)(d), Notaries Act] T =T TaTET

shipment : the act or process of shipping, the delivery of goods to
a carrier for transportation : [s. 6, Indian Carriage of Goods by

Sea Act] TT=TE

shipment of goods : [sch., pt. I, item 4, Commercial Documents
Evidence Act] ATt Y oIeTS

shipment register : 3T TRrEeT

shipper : [ss. 5 and 7, Indian Carriage of Goods by Sea Act] HTeT
EEEEIEI

shipping : transporting by ship [s. 2(c), Industrial Finance
Corporation Act] Trd TRz

shipping bill : [s. 2(37), Customs Act] T 9= ; TIq TRagT 9

shipping business : [s. 172(1), Income-tax Act] Trq TR=gT
HTLATT

shipping clerk : Tq Tfag+ forfos

shipping coordination officer : TIa TRag" TH=7 sTfer=HTt

shipping development fund committee : TIqd TREET f&aFE
fa afafa

shipping index : [sch., pt. 1, item 2, Commercial Documents
Evidence Act] farfiT gz

shipping inspector : T T=gT Fters

shipping order : [sch. 1, item 60, Indian Stamp Act] T TREgT
9T

shipwrecked (person) : [s. 24(b), Merchant Shipping Act]
EAETAT (A1)

shipwright artificer : TrasTe foredt

shipyard : [s. 16(1)(b), Merchant Shipping Act] Tt T

shock : a sudden agitation of body or mind; a sudden and violent
blow, impact or collision, tending to overthrow or to produce
internal oscillation in a body subject to it; also the disturbance
of equilibrium or the internal oscillation resulting from this
[s. 93, ill., I.P.C.] sm=rTa

shod : [r. 117. 10, Red Tariff No. 19] A1e1
shoot out : [s. 123(c)(iii), Railways Act] <t TTzAT

shooting : letting fly or causing to be driven forward with force
from a weapon [s. 14, ill. (0), Indian Evidence Act] 319,
[s. 14, ill. (i), Indian Evidence Act] 318+ F<AT ; AT ATLAT

shop : [s. 2(e), Protection of Civil Rights Act and art. 15(2)(a),
Const.] THTT

shop assistant : [s. 2()(ii), Emigration Act] ST g1

shop book : [s. 192, ill. (b), I.P.C.] 3% T &=t ; [Or. 7, r. 17,
C.P.C.] THH FT Jg! @TaT

shop inspector : THTT IBAEED

shop-keeper : one who keeps a shop for the sale of goods [s. 114,
ill. (@), Indian Evidence Act] SHT<TX

shop superintendent : IHTT arefters

shopping centres : [s. 3(j)(iii), Delhi Apartment Ownership Act]
EISIES

shore : [preamble, Shore Nuisances (Bombay and Kolaba) Act]
q<

shore or bank : < a7 fFTeT

shores of India : [s. 3(11), Navy Act] 9T % aHgdae
shortage : FHT

short bill : sea=HTfer fae

short bills book : sTeu=Tier foer agr

short-coming : [s. 10(1)(d), National Commission for Women

Act] FfE

short distance passenger : [s. 3(2)(b), Terminal Tax on Railways
Passengers Act] &% T ATt AT

shortfall : [s. 80(f), Income-tax Act] &t

shorthand : a method of speedy writing by means of the
substitution of contractions or arbitrary signs or symbols for

letters, words etc. erferta
Shorthand Instructor : W?ﬁﬁ wforers

short levied : [s. 130(1), 3rd para, Customs Act] FH ITRIT
(EERIRE

short loans fund : 3T=T=hTiers 3o e

short money : JCTRTIT &F; ATRTICTR TTTST

short notice : 39 AT

short notice term course : SFTHTA TTSTHH

short of details : =T F1% =91 /e o

short particulars : [sch. 4, pt. 1, Companies Act] #fer
fafarfteat

short passages : [s. 52(g), Copyright Act] = Jr@er

short supply : 92X #f¥ weT

short term capital asset : [s. 2(42A), Income-tax Act] JIET=hTIoTeh
oSt st

short term capital gains : SITTFHTIoIF ‘Fﬁ BRI

short term cash credit arrangements : [s. 293, expln. II,
Companies Act] =9 Tafar 9o TIT sga1a

short term credit : < STaTer ST

short term loan : [s. 293, expln. 11, Companies Act] SeT=hT{ereh
SIS

short title : the abbreviated title by which an Act is officially
designated [s. 1, Indian Evidence Act and art. 393, margin,

Const.] @ferea A
shorter term : T AT
shortly stating : 2T ¥ FH Fd gU
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signified his acquiescence

shorts : [1st sch., item 37-11(i), Central Excises Act] =9 frewr

shots : TferaT ; L

should be transposed to another place [s. 22(b),
Representation of the People Act, 1950] == T&@ & ST

RS

show : 1. to expose or exhibit to view, to make clear or evident as
by evidence or reasoning [s. 144(7), Cr. P.C.] =féa &<,
2. an act of showing an exhibition; an entertainment 9
TR, o

show cause : [s. 144(7), Cr. P.C.] ST IqmAT

show cause notice : %ﬁ T w4 & forg AT, BT ERIE
T4t

show favour : T&TTq HTAT

show of criminal force :
e

show of force : [s. 456(1), Cr. P.C.] = ==

show of hands, on a : [s. 175(1), Companies Act] T I3THT

shrine : [2nd sch., item 13, Provincial Small Cause Courts Act]
KIEERZICIR IR E

shroffed : <Y forg 717 ; ey g

shrounding : cover, conceal [pt. x, item 48(b), Chemical
Weapons Convention Act] @&T

shunter : 972

shunter (diesel) : $i=¥ (S57eT)

shunter (electric) : =% (Fr=1a)

shunter (steam) : 97e¥ (ATY)

shunting, fly : [r. 131.1. (3), Red Tariff No. 19] ®=Ts offdwr

shunting, hump : [r. 131.1. (3), Red Tariff No. 19] g7 &t

shunting jamadar : 97T STETRTC

shunting, loose : [r. 131.1. (3), Red Tariff No. 19] T 9ifdr

shunting master : 9T ATFex

shunting, rough : [r. 131.1. (3), Red Tariff No. 19] T® effdsr

shut for dividend : =571 ¥ forg &

shutting down [s. 6(1)(d), Oilfields (Regulation and
Development) Act] & AT

shuting out : [sch., pt. I, item 5, Commercial Documents
Evidence Act] T @1

sick bay : [s. 356C(3), expln. (ii), Merchant Shipping Act] T
i)

sick bays : compartments for sick and wounded on a ship [2nd
sch., art. 28, Geneva Conventions Act] TfT et

sick industrial company : [s. 1, Sick Industrial Companies

(Special Provisions) Act] =T =i Fea=T
sick leave : ST AT T
[s. 64(d), Employees’ State Insurance Act] Tmft

[s. 121A, I.P.C.] mu=Tfarss =t &1

sick visitor :

gREe®

sickness : [preamble, Employees’ State Insurance Act] &¥0rdT;
[Or. 26, r. 1, C.P.C and art. 41, Const.] =um<r

sickness benefit : [s. 47, Employees’ State Insurance Act] ATt
EEIEE]

sickness certificate : sTHTE %7 THTOTT

sickness insurance : [sch. 1, item 47(c), Indian Stamp Act]

AR FT
side door : [s. 118(1), Indian Railways Act] 9715 g%
siding : [s. 3(4)(b), Indian Railways Act] @T=fET
siding charges : FI'I?Z%‘T THTL
sifting of evidence : [s. 3(4)(a), Cr. P.C.] &&= T &/ TE&T0T
sight, after : [see ‘after sight’] get=Ta<ia
sight, at : [see ‘at sight’] 3¢TH 4

sight of a ship : [s. 34(a), Navy Act] 71 T fa@Ts a1

sight seeing : [s. 10(1)(b), expln., Arms Act] FeT-3¢T=

sign : 1. a signal [s. 96(3), Cr. P.C] ==, 2. a gesture
expressing a meaning [S. 130(1)(e), Representation of the
People Act, 1951] #hd; 3. a signature [s. 3(56), General
Clauses Act] g&=T&T¥; 4. to affix a signature (to) [S. 64,
Cr. P.C.] Z&aTeaRa FTAT ; EEaTea FTAT

sign a receipt therefor : [s. 64, Cr. P.C] S@% foru @iz
FEATA T AT

sign an acceptance of the goods : [1st sch., item 6(3), Carriage
by Air Act] FTeT % TTaurgor % forw gearea T

sign board : AT A<

sign documents : [s. 15(2), University of Hyderabad Act]
FEATASI 9 ZEATET LT

sign manual : the signature or ‘Royalhand’ of the sovereign, as
distinguished from the signing of documents by the signet

[s. 57(5), Indian Evidence Act] TSTg=aTery
sign powers of attorney : [sch., item 4(6)(f), University of

Hyderabad Act] HedTeATHI 9% &A1

sign write : ‘TETGFF T

signal : 1. [s. 2(31), Motor Vehicles Act] &&d; 2. [s. 2(k),
Telecom Regulatory Authority of India Act] STt

signal and telecommunication : ¥ha =¥ TEATX

signal fitter : fRTer fhex

signal foreman : IEUEERARE

signal gear : [s. 100B, Indian Railways Act] fermrer firae

signal inspector : o et fdterw

signal of battle : [s. 349(a), Navy Act] ToT Rt

signal room clerk : Rt ey forfas ; Tehq e forfoe

signaller : [sch., item 2, Assam Rifles Act] haeh; RrTeT; aX
EIES

signalman : FhaaTe ; FReTerde

signals to be hoisted : FELTT ST Aol Hehe

signatories of the return : [s. 43A(8), Companies Act] fa=<uft %
AT

signature : [s. 57(7), Indian Evidence Act and s. 71, prov., Indian
Succession Act] g&aTeX

signature, authenticating : a signature that authenticates [s. 82,

Indian Evidence Act] srferymmofid &4 amem geame;
SATATHTO gEaTer<

signature, good : [s. 17(2)(a), Reserve Bank of India Act] AT
BEATET

signature of receipt for summons : A FT g I¥ FEATET

signature of the Divisional Medical Officer, Western Railway,
Jaipur for and on behalf of the President of India : ¥T<d Ed
Treeafy ST 3T S § wea Ffrar aftwrdy, aftww v,
A F FEATAT

signature officer : ZEATeTT ATAFTE

signature pad : ZEqTeTC IS

signed and sealed : [s. 57(5), Registration Act] g&aTeafia siiv

signed and verified by the applicant : [Or. 21, r. 11(2), C.P.C.]
ATEF G geaTeaied Sfie geanfug

significance : g

significant : 'H%c_al"iﬂf

signification : [s. 9(1)(d), Trade and Merchandise Marks Act]
o ; e

signified his acquiescence :

AT ITATT HATIOT FT &7

[s. 39(ii)(b), Indian Contract Act]
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single transferable vote

signified in writing : [s. 22(1)(a), Companies Act] forfea = &

signify : to make known; intimate [s. 2(a), Indian Contract Act]
TS AT

signify approval : [s. 24(b), Sale of Goods Act] ST =TT
HTAT

signify assent : Wﬁ AT AT

signify consent : TEgfa AT ; TS T FEAT

signify or import acknowledgement : [s. 2 (23)(d), Indian

Stamp Act] TSR T F=Tio a7 =it FAT

signify willingness : TSTHET ST FTAT

signing in blank : [s. 58, Army Act] T TaIT9 Srgsh gwamer
HTAT

silence : the act of abstaining or forbearing from speech or
utterance, the state or condition resulting from this [s. 17,
expln., Indian Contract Act] ®i=

silicosis : [sch. Ill, pt. C, Workmens’ Compensation Act]
[GIEENEE]

silk : [s. 2(4)(b)(iii), Indian Forest Act] Tore

silk industry : [preamble, Central Silk Board Act] T¢r& 3= T

silk throwing and twisting industry : [s. 4(3)(f), Central Silk
Board Act] ¥eTH T3+ T afed & AT

silk waste : [s. 3(f), Central Silk Board Act] < =t &<

silk weaving industry : [s. 4(3)(f), Central Silk Board Act] ¥er&
TATE FET

silk worm cocoon :
T

silk yarn : [s. 3(f), Central Silk Board Act] ¥erH &T ga

silt analyst : g farecros

silt and sediment sampler : < Y Teree TET

silver : [s. 2(v), Foreign Exchange Regulation Act] ==t

silversmith : [1st sch., ch. 26, note 1(e), Customs Tariff Act]
TIAARTT

silviculturist : a forester who specialises in silviculture o
AT ; F-ger e

Silviculturist, Assistant : TgTF 7 He=T

similar : [s. 24, Sale of Goods Act] U# T ; [s. 21, Indian
Partnership Act] 3% 2T ; [s. 15, Indian Evidence Act] 9=

similar association : [s. 44A(1), Income-tax Act] THET TITaT

similar payment : [s. 80-O(1), Income-tax Act] &% 2T #ara

similar practices, resort to other : U¥ g1 37 T AT ; U &1
HT AT FEAT

similar property right :
GIEINETCI EEIRY

similarity of the goods : [s. 39(1), Trade and Merchandise
Marks Act] ATeT #it FH=IaT

simple : with nothing added as distinguished from rigorous
[s. 426(3), Cr. P.C.] |TaT ; as distinguished from compound
[s. 23, Indian Trusts Act] grermor

[s. 1, Legal Representatives Suits Act]

[s. 3(b), Central Silk Board Act] Y| Fe

[s. 80-O, Income-tax Act] FHET

simple contract debts :
HTETT FfE=T T

simple fracture : TTLTLOT FRF-97

simple imprisonment : that variety of imprisonment in which the
convict is not required to work or labour [s. 426(3), Cr. P.C.]
SIELEIEIR)

simple interest : that interest on the amount of which no interest
is added [s. 23, Indian Trusts Act] FTETIOT SATST

simple mortgage : [s. 58(b), T.P. Act] &TaT &&= ; [Or. 34, r. 15,
C.P.C.] |TYTX ¢+

simple mortgagee : a person in whose favour a simple mortgage
is made [s. 58(b), T.P. Act] |T&T FgHaTT

simplified scale register : TTeIshd AT TorEex

simulated papers : [s. 38(2), Marine Insurance Act] =it

EINSEES
simultaneous : [s. 34(2), Registration Act] T& 2T T9T X ;
[Or. 21, r. 21, C.P.C] u® @1d; [s. 21, Hindu Succession

Act] THEETH I, "TT-AT

simultaneous agreement in writing : [sch. 1, item 26, Limitation
Act] @& # FHEARE T

simultaneous appointment : [s. 197A, hdg., Companies Act] T=®

e e

simultaneous execution : execution of two or more things at the
same time [Or. 21, r. 21, C.P.C] T# &1 fHvure=
simultaneous or at different times : [S. 34(2), Registration Act]

T B R 92 A7 B quat

simultaneously : at the same time, in a simultaneous manner
[s. 16, r. 1, Hindu Succession Act] |T-a1 ; [s. 21, Hindu
Succession Act] FEETHF &7 &

sincerely : [F 83T &

sine die : ﬂ'ﬁf%ﬂ'm%ﬁt

sinew : [s. 2(20), Wild Life (Protection) Act] 1Y

single : 1. [s. 396(1), Companies Act] T& ; [s. 24, Indian
Contract Act] T#e ; THgLT 2. [s. 115, Indian Railways Act]
THILHT ; 3. unmarriedﬂﬁﬂ'@ﬁ

single act : [s. 33, I.P.C.] U %14

single chemical compound : [s. 13(1), Trade and Merchandise
Marks Act] T TraTa s s

single company : [s. 396(1), Companies Act] T a=T

single compensation : [s. 10(2), Metal Corporation of India
(Acquisition of Undertaking) Act] Taet TTa<

single consideration : [s. 24, Indian Contract Act] TeeT TTaer

single dividend : [s. 106(1)(a), Presidency-towns Insolvency Act]
TS I, TS ATATT

single entry : THgdT yfafte

single entry system : Qﬁﬁ gfafe sorreft

single face value : THo 3{fohd Toa

single fare : [s. 115, Indian Railways Act] Tsae®T frerar

single high contracting party : [2nd sch., item 3(1)(d), Carriage
by Air Act] T 3= HTIGTRTLT TETRTT

single judge : one judge when acting judicially or when presiding
over a court of justice [s. 25(1), C.P.C. and art. 145(2), Const.]
LEEERIRICIE

single member constituency : a constituency from which one
member is to be elected [s. 6, Two-Member Constituencies

(Abolition) Act] TH-Teer Rat=m-emT; TE-aeediT FRat=-
e

single member territorial constituency : [s. 9(1), Delimitation
Act] TE-TE=fT IOk fRat=a-am

single omission : [s. 33, I.P.C.] T &9
single or multiple plant nutrients : [s. 2(f), Oil Industry
(Development) Act] T&s IT &g 9T&T TT0H

single pass : [s. 112(1)(b), Indian Railways Act] THaT®T 918

single person : [s. 45, expln. 1, Gift-tax Act] 7= & =3

single premium policy : 7% S{Fre arfordt

single tender absent from the ship : [s. 93(3)(a), Navy Act] T=
TSI WG AT

single ticket : [s. 3(16), Indian Railways Act] Tea¥T fashe

single transferable vote : [s. 27H, Representation of the People
Act, 1950 and art. 55(3), Const.] Ushel HHHEINT AT
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small scale industries organisation

single unit : [s. 386(4), Companies Act] T ZaTs

singly or in the aggregate : EET R BT IEEIEDS

singly or taken together : [s. 2(18)(a), Income-tax Act] 3rsel T
EIRREEERY

singular shall include plural : [s. 13(2), General Clauses Act]
TFAHA QTR1 o ST Tgaa ST

sink : [s. 2(54), Delhi Municipal Corporation Act] &=

sinking fund : a fund set up and accumulated by usually regular
payments or interest earning deposits for paying off the
principal of a debt when it falls due; a fund formed by
periodically setting aside revenue to accumulate at interest
usually for the purpose of reducing the principal of a national,
municipal or company’s debt [Ss. 20(b), Indian Trusts Act]

e e (o w2t

sinking fund charge : [art. 112(3)(c), Const.] f&rT ffar w=

Sir : #fwT ; wEET

sister : ST

sister incharge : YT ffreex

sit : [art. 145(2), Const.] 34T ; srfarfae grT ; S FeAT

sit and act : [art. 128, Const.] ST 3fi¥ T HTAT

sit in strike : TS gEaTA

sit or vote : [art. 104, Const.] S3-T AT AT 3T

site : [s. 2(a)(ii), Ancient Monuments and Archaeological Sites
and Remains Act] ®a<t; [sch. 1, pt. 1, hdg., Workmens’
Compensation Act] T

site planner : T TSTH

site of buildings : [art. 31A(2)(a)(iii), Const.] 9Wa=T % €I

site restoration account : [s. 33ABA(9), expln. (b), Income-tax
Act] T T Gl

siting : [s. 5(m), Mines Act] & fAf9=a s

sitting : the active presence or meeting of a body of persons in
their seats with authority to transact business [art. 91(2),
Const.] 5%

sitting member [s. 5(b), Two-Member
(Abolition) Act] ST Ta=1

sitting singly : [s. 255(3), Income-tax Act] T&Hd & F T
T TSTT

situated : located [s. 3, expln. 1, T.P. Act] fRura

situation : [s. 7(1)(a), Factories Act] smafeertd;
Produce Cess Act] =TT

situation and condition in life :
Srae it iRt e Zem

situation, responsible : a position of responsibility [1st sch., app.

A, form No. 22, C.P.C.] STRaTReaqul sirgaT

situs of the property : location, local position, the place where
the property is HIRT T T

size : [s. 2(a), Cotton Ginning and Pressing Factories Act] T

[s. 10(2)(c), Indian Stamp Act] FWIsT #T

Constituencies

[s. 7(b)(D),

[s. 56(1), Indian Lunacy Act]

size of the paper :

sketch : [s. 2(2), Official Secrets Act] ¥@T-F=r ;
Copyright Act] &=r=

skidman : FFedT

skid supervisor : *Fg THIew

skill : practical knowledge in combination with ability [s. 212,
Indian Contract Act] FIeT ; FeraraT

skill or judgement : FTrer =T fEawefs

skilled : [s. 2(i), Industrial Employment (Standing Orders) Act]
FIA

skilled carpenter : T 75

skilled labourer : F2TeT RIEEd

[s. 52(u),

skilled work : [s. 2(f), Emigration Act] FTererqul T

skillful person : a person having skill [s. 21, ill. (e), Indian
Evidence Act] Feret =afa

skimmed milk : [r. 42F, Prevention of Food Adulteration Rules]
CCIERIEC)

skin : [s. 2(4)(b)(iii), Indian Forest Act] @T<t ; [sch., item 5,
Khadi and Village Industries Commission Act] JHsT

skipper : e

sky light : [s. 17(2), Factories Act] TrerraT

sky line : [s. 11(1), Delhi Urban Art Commission Act] 9T 3@T

slab : 9197 ; ¥ ; e

slabs of income : 37T FX

slander : defamatory words spoken of another [sch., art. 76,
Limitation Act] STqHTH-T99

slaughter house : a house or place where the animals are killed
for food [Ist sch., app. A, form No. 36, C.P.C.] Fgem«T

slaughter house inspector : FHLATAT IBAEED

slaughter of cows : [art. 48, Const.] ITT3T =T =&

slave trade : [s. 67, Navy Act] aT9-=9T49TX

slavery : [2nd sch., item 4, Extradition Act] sTH<a

sleeper control officer : T =7 srfarwmet

sleeper inspector : THT¥ A¥Ter

sleeper measurer : T1TT AT

sleeper passing officer : i aror e

sleeping accommodation : T T T

sliding type : [s. 38(2), Factories Act] T ATAAT 212

slight harm : [s. 95, 1.P.C.] T= JT=r™

slip : 1. [s. 11(2), Industrial Employment (Standing Orders) Act]
9T 5 2. [s. 9(1), Indian Railways Act] Faat=

slip, accidental : [s. 152, C.P.C.] Shfews ¥t

slip cash book : T=T Tz F&T

slip day book : T TrsTHTHAT

slip ledger : =T @TaT

slogan (coin) : 9T

slot charter : [s. 115VB, Income-tax Act] ¥oTE FTeX

sluice house : [s. 2(1)(iii), Emergency Risks (Undertakings)
Insurance Act] 19 Tg

slum areas highly congested urban residential areas
characterised by deteriorated unsanitary buildings, poverty and
social disorganisation [sch., item 5, Delhi (Delegation of

Powers) Act] TiaT-aed e

slump sale : [s. 2(42c), Income-tax Act] =T g

small cause court : a category of court having jurisdiction to try
civil cases summarily [Or. 50, r. 1(a)(i), C.P.C.] ==
RIRIEE)

small cause court judge : TTHAT RIRIEIE

small coin depot : gre et =7 =

small coins : Fie FHeR; T

small farmer : 979 e

small grower : [s. 3(k), Rubber Act] Z1=T IeITaF

small industries services institute : &5 I FaT HEATT

small pox : [s. 2(xvii), Cantonments Act] 3=

small savings officer : 3T F=q ATeHTLT

small savings scheme : 37 T=q ThHIA

small scale exporters : [s. 35B(1A)(a)(i), Income-tax Act] =9

[BRIGEGII
small scale industries organisation : g I TS
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smallness of the profits : [s. 104(2)(i), Income-tax Act] =Tt it
Heqdr

smalls : [s. 46C(a), Indian Railways Act] BT

smelter : [s. 3(2), Indian Iron and Steel Company (Taking Over
of Management) Act] #1gT; [s. 4(1), Metal Corporation of India
(Acquisition of Undertaking) Act] S3TTeTsh

smooth or partially smooth waters : [s. 3, Merchant Shipping
Act] 9TTa 3T f9rd: o IREs

smuggle : convey clandestinely into (or out of) a country or
district in order to avoid payment of duties imposed by law or
in contravention of some enactment [s. 58, ill. Indian Contract
Act] TR FEAT

smuggler : T&HT

smuggling : TR ; TERT AT ST

smuggling activities : [preamble, Conservation of Foreign
Exchange and Prevention of Smuggling Activities Act] T&R<t
[ERIETIR]

smuggling business : [s. 4, ill. (b), Indian Trusts Act] T&R<T T
HTLATT

smuggling of gold : [2nd sch., item 16, Extradition Act] ==t Y
FERLT

so appearing in evidence : [s. 192, 1.P.C]] 39 W &Ted |

RECEIERE

5o as to be readily accessible : [s. 21(1), Mines Act] & 37 T
AT & 9T & FF

50 as to have retrospective effect : {3 ST qaerely yvrar 21

so circumstanced : [s. 43(b), Army Act] Tt gt &

so far as may be : to the extent possible [s. 250(4), Cr. P.C.] &1
CETCRED

so far as may be practicable : to the extent a thing is capable of
being carried out in action or feasible [s. 158, C.P.C.]

TATETET ; STgl T T1eT BT; gl aah HAagd gl

so far as they are applicable : [s. 40(2)(b), Finance Act, 1979]
STET T o AT & & &

so however : [s. 196(1)(b), Companies Act] fog & f&; g ==
EETESED

so long as : during and up to the end of the time that; as long as
[s. 389(3), Cr. P.C] foraw =5 a=% ; [s. 32(2), prov.,
Industrial Finance Corporation Act] STsl d&

so often as : [art. 89(2), Const.] STl ST

social and community services : TTHTISTH 3T ATHRTAS HaTC

social and cultural opportunity : [art. 43, Const.] THTI 3T
T TTET

social conditions [s. 14(2)(h),
Corporation Act] ATHTS Fomd

social customs : [s. 29(2)(d), Manipur (Hill Areas) District
Councils Act] @t w2t

social education : THTST foreT

social festivity : [s. 52(za), expIn., Copyright Act] HTATIS Sca=

social injustice : [art. 46, Const.] FITHTISTR 3=

social insurance : TTATRE AT

social justice : [sch., Jawaharlal Nehru University Act] @TaTIST
RIES

social order : [art. 38(1), Const.] TTATIF =qa=T

social ostracism : [s. 123(2)(a)(f), Representation of the People
Act, 1951] | AfETRT

social philosophical jurist : T9TT Zof= e

social planning : AT TTSHT

social, recreational or religious nature : [s. 19(1), expln., Navy
Act] |THTISI, AMHTE-THIETeHe 3T 9TiH T TiT

Faridabad Development

social re-integration [s. 4(2)(d), Narcotic Drugs and
Psychotropic Substances Act] ¥TST & 9 forermT

social security : FTHTISTE FLEAT

social security and welfare : TTHTISTR AT 3T FodTo

social security officer : [s. 8(9), Employees’ State Insurance Act]
AT AT ATAHTET

social security tax : [s. 10(8)(b), Income-tax Act] TTHTSI TreaT
HT

social service : [art. 80(3), Const.] TTHTST |41

Social Service Committee : [s. 29(1)(m), Aligarh Muslim
University Act] TSt @& gfafa

social studies and handicrafts unit :
FEATAeT T

social welfare : [s. 45(1)(xi), Damodar Valley Corporation Act]
THTS FeaT0T ; [art. 25(2)(b), Const.] TTHTSI FHeamor

social welfare and rehabilitation directorate : THTST HedTT
SRIRCEICREERIE D

social welfare department : THTST FeaTor farwmr

social welfare officer : THTST FoaTor sTferATH

socialist : [preamble, Const.] FHETSTETET

socialistic pattern (of society) : THTSETE &

socially : [art. 15(4), Const.] STHTIS 3t &

society : 1. an association organised under law for some
recognised civil or business purpose [s. 3(e), Land Acquisition

Act] HET=EY ;2. the aggregate of persons living together in a
more or less ordered community FHTST

society of other, withdraw from : [s. 9, Hindu Marriage Act]
THL & ATeAd | TATET FT AT

sociology, department of : [sch., statutes, 44(b)(vii), Aligarh
Muslim University Act] g9Ter fa=me faramr

soda ash : [5th sch., item 14, Income-tax Act] HI=T &TX

sodomy : carnal copulation committed by a human being with
another human being per anus [s. 13(2)(ii), Hindu Marriage

Act] TET-HIF

soft currency area : Y\ HaT e

software : [s. 2(i),(k), Information Technology Act] aTFa=T

soil : [s. 2(f), Limitation Act] q=T; f&gT; s, i

Soil and Water Conservation : J-HY&T0 3% ST H&0 ; A
ST ST e

soil characteristic : [s. 8(2)(a)(iii), Tobacco Board Act] =T Y
fafersear

soil chemist : T THEATA

soil conservation officer : “ff T¥eror stfarFTLY

soil conservation research, demonstration and training

centre : S[[H TYET FTHLTH, T TAT TIAL0 5
: [s. 12(e), Damodar Valley Corporation Act] &gt

ATATITE reqa 3

soil erosion
EANCTAC)

soil testing and fertiliser use : THET THeAwT 3w I ITAT,
T TEEAT T IAH STINT

soil testing laboratory : J<T 0T TIRTITAT

sojourn : & ; Ao

solatium : compensation or damages for sorrow, mental anguish
or wounded feelings FTooT

solatium fund : [s. 163(2)(c), Motor Vehicles Act] dreror ffer

sold : [s. 32(iii), expIn. (2), Income-tax Act] fasfia

sold in bonds : [s. 71(4), Marine Insurance Act] a&ra=r & srefi=r
EETS

sold without any stipulation as to credit : [s. 47(1)(a), Sale of
Goods Act] fasma Iame & are | Foreft srater 3 famT o mam
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soldering : [s. 37(4), Factories Act] =T FRT=T

soldier : [s. 475(2), Cr. P.C.] &=

soldier clerk : [sch., item 2, Assam Rifles Act] &= forfas
soldier’s kit : [sch., item 43, Fort William Act] &% f3he

sole acting trustee : [s. 43(d), Indian Trusts Act] T3 F FTAT
THAT FATET ; THATT HEAFT ATHT
sole and regular employment, in the : [s. 123(c), Trade and

Merchandise Marks Act] s 3fi% Fafae =7 & Fanfse
sole arbitration : THHTT ATETEIH
sole arbitrator : [sch. 1, para 1, Arbitration Act] THHTT HeTeT
sole arbitrator in the reference : [s. 9(b), Arbitration Act] fger
H TR qeIe
sole benefit of persons : [s. 2(19A), Indian Stamp Act] =afaa=t
EARIRIRE

sole executrix : [s. 222, ill., Indian Succession Act] T®HHATT
[EAnEED

sole or principal office : the only or main office [s. 20, expln. 2,
C.P.C.] UsHTH IT TLT FTATAT

sole owner : [sch., Coasting Vessels Act] T&HT FaTHT

sole plaintiff : the only plaintiff [Or. 22, r. 3(1), C.P.C.] TsHuTH
Frar

sole purpose : [4th sch., pt. C, item 3(b), Income-tax Act] THHaTT
TS

sole registered proprietor : [s. 28(3), Trade and Merchandise
Marks Act] T#HTS TRESFa Ty

sole registered user : [s. 49(1)(ii)(@), Trade and Merchandise
Marks Act] TaHT TRESFT STTRTHAT

sole responsibility and liability : 3T et sfir a1l

sole selling agent : [S. 294(1), prov., Companies Act] T®HATT
[EEREIRELI

sole trustee : [s. 43, Indian Trusts Act] T&TT =TeT; [s. 10(1),
Charitable Endowments Act] Tae =aTeft

solely of money : [s. 132A(1)(ii), Income-tax Act] THATT &< &
=7 |

solely or in conjunction with any other business : [s. 2(21),
Companies Act] TEHAT a7 FoREft 317 AT F ATI-ATT

solely or jointly : [s. 132, Trade and Merchandise Marks Act]
Rl BT AT HEaFa:

solely or mainly : [s. 32(iv), Income-tax Act] Fae AT & &7 &

solely responsible : exclusively responsible [s. 69A(3), T.P. Act]
AT g1 IALETAT ; oFher & e

solemn affirmation : an affirmation made with due formality or
ceremony [s. 51, |.P.C.] @eafats yfa=m=r

solemnisation :
[preamble, Child Marriage Restraint Act] STTtaT;
Special Marriage Act] sTTeaTaT

solemnised : performed with the ceremony or according to legal

forms [s. 5, Hindu Marriage Act] SIesToq ; srqea= faram
T

solemnity : AT ; ATITH

solemnly affirm : [s. 13, Navy Act and art. 60, Const.] @eaf=taT
& i AT

solemnly resolved, having : [preamble, Const.] gH#eT gIHT

solicit : to entreat (a person) for or to do something; to importune
[s. 363A(4)(a)(ii), I.P.C.] IT=AT AT

solicit clients : [Ist. sch. item. (6), Cost and Works Accountants
Act] =FagY 9= #F oo am=ET w5 Fwefiwe o F e
ITHAT HTAT

solicit the custom of persons : [s. 36(1)(c), Indian Partnership

Act] ST & T AT SAEIE FTA HT ATAAT FLAT

a ceremony before some authorised person
[s. 4,

solicitation for money : [s. 6, Explosive Substances Act] &+ %
T =T

soliciting : [s. 39A(b), Unit Trust of India Act] I==; IT=AT
AT

soliciting or procuring life insurance business : [s. 43(2A), Life
Insurance Corporation Act] =T FE Tf~a a1 IUTA
AT

soliciting or receiving alms : [s. 2(b)(i), Children Act] fSraT it
=T AT ST FTAT

soliciting the vote : [s. 130(1)(b), Representation of the People
Act, 1951] |a T T FLAT

Solicitor : one properly qualified and formally admitted to
practise as a law-agent in any court [s. 32, ill. (c), Indian

Evidence Act] ATfeTTees
Solicitor-General : [s. 4(1)(b), Advocates Act] TgT-AT(eT (e
solid state physics laboratory : &+ /T AT TFTLTAT
solidarity : TeRTHAT

solitary confinement : that variety of imprisonment during
which a convict is segregated from other convicts and kept

alone [ss. 73 and 74, I.P.C.] Tahid TiRrer
soluble : 33 ; Rrerashier

solution : HTYT ; T

solvency : ability to discharge all debts and obligations in full [s.
133, T.P. Act] (0Tt T) <ITere &1

solvent : 1. able to discharge one’s debts and obligations in full
[s. 14, ill. (f), Indian Evidence Act] SEUTeTieler™; 2. anything
that dissolves another [5th sch., item, 31, Income-tax Act]
[EEIRED

Solvent Extracted, oil, Deoiled Meal and Edible Flour
(Control) Order, 1967 : = fAewita a=1, fAafem s
A =T arer (R smeer, 1967

solvent extraction process : [5th sch., item 31, Income-tax Act]

[EEIRERELEC LI

son : [s. 3(57), General Clauses Act] T

sooner : [s. 358(3), Cr. P.C.] S8 Tgt

sore : a bodily injury, a wound [s. 363A(4)(a)(iii), I.P.C.] &1

sorter : AT

sorting : CCAEY

sorting inspector : TTs AEH

sorting machine operator : 1< TefiT =TT

sorting postman : FaT$ STfHAT

sought : that is or has been searched for, desired etc. [sch., art.
131, Limitation Act] Eftaa ; =T 72T

sound : 1. free from defect, in good condition or repair [s. 20, ill.,
Indian Evidence Act] =3, 3, 2. free from disease,
abnormality or defect [Ist sch., app. A(4), written statements,
form No. 15(2), C.P.C.] ¥=&x; 3. founded in law solidly or
securely based [s. 20(1), Specific Relief Act] I&; 94T
4. noise without meaning 3TETST; €17; 5. to give an impression
on hearing; to mean 3THTE 3AT; 6. [s. 3B, Insurance Act] 21

sound and reasonable : [s. 20(1), Specific Relief Act] T&T 3T
AT, AT AT IFTTFT

sound business principles : [s. 233A(1)(a), Companies Act] 318
EIRCIMRRE-L)

sound memory : [Ist. sch., app. A(4), written statements, form
No. 15, C.P.C.] &aer Tqfa

sound mind : that state of mind which can understand the nature
of the (man’s) action and form a judgment of his own [s. 11,

Indian Contract Act and Or. 32, r. 4(1), C.P.C.] T~
sound practice : 1% T
sound principles : 3% frgid
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sound recording : [s. 2(f), Copyright Act] ga=a=e

sound understanding : [1st sch., app. A(4), written statements,
form No. 15, C.P.C.] @& &ie

sounding only in damages : [s. 546(1)(b)(ii), Companies Act]
SEeT TR O o 3 0T

sounds are embodied : [s. 2(w), Copyright Act] eafaaT ffeafase
g

source : FTq ; IEH

source, deduction at : T T FEAT

sources of income : [s. 2(g)(i), Wealth-tax Act] 31 = &Tq

sources of law : 1. those repositories of legal rules to which
lawyers especially judges turn in order to discover what the

law is fafer 3 =
souvenir : 1. A=A ; =gfa =7 ; 2. [s. 293A, Companies Act]

sovereign : 1. one who has supremacy or rank above or authority
over others, a superior; a ruler, governor, lord or master (of
persons etc.) the recognised supreme ruler of a people or
country under monarchical government, a monarch, a king or

queen [s. 57(5), Indian Evidence Act] S¥; 2. possessed of
controlling power [s. 74(1)(i), Indian Evidence Act]
garEa; [s. 230, I.P.C. and preamble, Const.] Tcag T~

sovereign authority : the power in a State to which none other is
superior or equal and which includes all the specific powers
necessary to accomplish legitimate ends and purposes of

government [S. 74(1)(i), Indian Evidence Act] TqITEI~
EUEEIR

sovereign power : [s. 230, I.P.C.] T¥carea= orferT

sovereign princes or ruling chiefs : [s. 19(a), Presidency Small
Cause Courts Act] THATEI ST AT ATHF HF

sovereignty : [sch., form No. 1, Delhi Administration Act] T¥<=;
qqqr

sovereignty and integrity of India : [s. 3(c), Official Secrets Act
and art. 19(2), Const.] \TZa T TAT 37T sr&=ar

space : 31*7‘1‘&8; SiTg,; 14, %«*?T; ﬁ"ﬂﬁ; SNCEECIGIN {ﬁ AT

space charter : [s. 115VB, Income-tax Act] &I 9T

spacing : 3A¥ FreAT

spare propellers : [s. 5(1),
(Acquisition) Act] srfarfiar e

spare tail shafts : [s. 5(1), Konkan Passenger Ships (Acquisition)
Act] sTfaRET o 9w

spars : ST (TITT)

spatial planning : [art. 243ZD(3)(a)(i), Const.] TAT{= TTetT

Speaker : 1. the official designation of the person presiding over
certain legislative bodies, especially, the House of the People
in the Centre and the Legislative Assemblies in the States in
India [s. 133(1)(vii), C.P.C.] 37&9&1; 2. one who speaks TdT

Speaker and Deupty Speaker of the House of the People : [art.
93, margin, Const.] @1 T &7 Te7eT 3HT IUATEAET

Speaker of the House of the People : [s. 133(1)(iii), C.P.C. and
art. 56(2), Const.] ST TT &7 aTeTeT

Speaker of the State Legislative Assembly : [s. 133(1)(vii),
C.P.C.] T {3 =T T a7e7eT

Speaker or the Deputy Speaker not to preside while a
resolution for his removal from office is under
consideration : [art. 96, margin, Const.] STl T&&T AT IUATETET
T 9T F g & 1% dheq =i § aa saer froredie 7
AT

speaking order : an order which contains matter which is
explanatory or illustrative of the mere direction which is given
by it is sometimes thus called SITEATTH SARLT; FCT IT T
AT, FHTTIT AL

Konkan Passenger Ships

special : exceptional in character, quality or degree, appointed or
employed for a particular purpose or occasion, relating to a
single thing farere

special account : [s. 417(1)(c), Companies Act] f&<re @aT

special address by the Governor : [art. 176, margin, Const.]
TS T T syt

special address by the President : [art. 87, margin, Const.]
Treagfa 1 faere syfersmor

special advance : [s. 372(14)(c), Companies Act] fZrare srfsrm

special agent : IECREIRETI]

special agreement : [s. 37(4), Sale of Goods Act] farare <

special allowance : [s. 10(14), Income-tax Act] f=rare w=r

special and adequate reasons : [S. 277, prov., Income-tax Act]
ey sfw wve e

special and backward areas : frare si= s o

special audit : forora SrETaer; oy sader

special bench : a bench consisting of three or more judges of the
High Court convened under some rule or enactment to hear or
decide some intricate point of law or fact [s. 96(2), Cr. P.C.]
[EEEERIREIC]

special bill : f&rore fa=r

special body of regulations :
Act] ffF=at =1 fFeor e

special care, with : [art. 46, Const.] fa<re smae= &

special case : a statement in writing of facts proved or settled
between the parties to obtain the opinion of the court [S. 90,

hdg., C.P.C.] fa<re arwetr

special cash witness : e T Tt

special casual leave : f39rT sTHfEa= @"@

special cause : [s. 166, Trade and Merchandise Marks Act] frare
HTTOT

special centre :
[ECRKT

special conditions : 1. special terms [s. 38, Indian Trusts Act]
9o ot ; 2. special circumstances 3T gormd

special contract : [s. 219, Indian Contract Act] farerT &ferar

special damage : the damage sustained by wrongful act, for
which damages beyond general damages may be claimed; the
damage which must be pleaded and proved by a party in order
to be entitled to be compensated therefor; the damage peculiar
to the plaintiff because of his particular condition, or the
particular circumstances in which he finds himself [s. 91(1),

C.P.C]] faerw gam

special damages : [s. 61(1), Sale of Goods Act] fa€rT TaT=T

special direction : [Or. 20, r. 17, C.P.C.] f3arw fRzar

special disability leave : [s. 7, High Court Judges (Conditions of
Service) Act] farere 4 srarar ggr

special distinguishing mark : =3 fo=rar == e, @aw
i e

special drawing right : [s. 3A, International Monetary Fund and
Bank Act] €T smgwor-srferme

special economic zone : [s. 120, Finance Act, 2001] f&rare smfei=
e

special enactment : [s. 29(2), Hindu Marriage Act] e
EIBIERIEI]

special exception : an exception to a particular provision as
distinguished from a general exception which applies to the
provisions in general [s. 105, Indian Evidence Act] fere
EEEIE

special form of procedure : T &7 o =7

[4th sch., item. 2(g), Income-tax

[s. 26(k), North-Eastern Hill University Act]
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special hardship : unusual or extraordinary difficulty [Or. 45,
r. 7(1)(b), prov., C.P.C.] f&ere #t=

special industry : [s. 177(c), Army Act] 9 S=rmr

special interest : [s. 14(xvii), sub-heading, Aligarh Muslim
University Act] faar 2

special judicial magistrate

afsee

=

: [s. 13, Cr. P.C] 9w wrfaes

special judicial officer : [s. 3(d), Land Acquisition Act] f=rare
=TT TR ; fasrT =i ateery
special jurisdiction or power : {9 stfarTiaT =T o

special jurors a body of jurors specially selected for
complicated or extraordinary cases and distinguished from
common jurors farere Trj\'ff 2

special jury list : 9o Efﬁ £ Fﬁﬁ

special knowledge and experience : [s. 10(6)(vii)(a)(i), Income-
tax Act] fre T ST srywe; e ST 3fi e

special knowledge or practical experience : [art. 171(5),

Const.] faere 19 a1 =ATaRTE Aqaa

special law : forT fafer

special leave petition (S.L.P.) : EBEESIECENEET]

special leave to appeal : [s. 378(4), Cr. P.C.] arfier &&= #iT
[EERESIEG]

special leave to appeal by the Supreme Court : [art. 136,
margin, Const] rfier & U I==qw =mmEE it &Faw
EISES

Special Magistrate : farery #fSreee

special manager : [s. 33(2)(e), Presidency-towns Insolvency Act]
[ECERERED

special means of knowledge : STTT=TT 3 f9rT TTer

special measure : [preamble, Defence and Internal Security of
India Act] f&ereT IuTr

special messenger : a person particularly engaged to carry a
particular message or messages [Or. 5, r. 30(3), C.P.C.] frar
REGEIRED

Special Metropolitan Magistrate :
FET AfSre

special officer : IECREEIEER]

Special Officer for linguistic minorities : [art. 350B, margin,
Const.] WTOTE Aoqeea-a91t  forw fer srfeerrdy

special or supplementary report : [s. 216, Companies Act]
farer = s R

special order : an order having a limited application, object or
intention or devoted to distinct cases [s. 57, Cr. P.C.] frarm
araer

Special Police Officer : [s. 2(i), Immoral Traffic (Prevention)
Act] Frirer gfere st

special procedure for enactment of certain laws relating to
language : [art. 349, margin, Const] WTuT & HEfad F=
fafert sfarfRefaT e % forg e s

special procedure in respect of Money Bills : [art. 109, margin,

Const.] &= frer=nt = geer & oo wfemam
special proceedings : IECIL WT‘%TIT

special property : a property, right or qualified interest in
property (as the interest of a ballot) subordinate to the general
or absolute interest or ownership [s. 2(11), Sale of Goods Act]
[ECEKEI

special provision : [Or. 21(1), r. 75, C.P.C.] fa9rw Su=ier

special provision as to duration of Andhra Pradesh

Legislative Assembly : [art. 378A, margin, Const.] el J=er
Foreme o &t safer % am § & suEy

[s. 18, Cr. P.C] fa9m

special provision for Anglo-Indian Community in certain
services : [art. 336, margin, Const.] F& HATsH § SARA-WLAT
TR ¥ forw (e e

special provision relating to language spoken by a section of
the population of a State : [art. 347, margin, Const.] Tt
T FT FAEEAT F T ATANT g ST S AT AT
LEEERECERCEET]

special provision with respect to educational grants for the
benefit of Anglo-Indian community : [art. 337, margin,

Const.] SIVA-ATATT THITT F HEAS & forg Aferd e &
foro fFore Suee

special provision with respect to State of Assam : [art. 371B,

Const.] 3TEH TT5T F Tael § 9T Sueier

special provisions as to Financial Bills : [art. 117, margin,
Const.] fa= frera=it % s & fA9rw Suerer

special provisions as to major ports and aerodromes : [art.
364, margin, Const.] #gra=T X fAwmest & a =
IqaY

special reasons to be recorded in writing : [s. 450(2),
Companies Act] f9re w=or o7 ferase sifvereeag o s,
IEGEEIRUIE IR IECE-REats 11y

special reserve : [s. 36(1)(viii), Income-tax Act] frare fiorar

special reserve fund : [s. 35A(1), State Financial Corporations
Act] ferer sefera ffer

special resolution : [s. 17(1), Companies Act] &9 gsew

special school : [s. 2(g), Children Act] f&ers fEr=merar

special seal authority : farere FaT yTferEFT

special surcharge : a9 srferame

specialist : ferosr

specialist course :
EIERER)

speciality : [sch., 20, note 2, North-Eastern Hill University Act]
farferse ooy ; fadroar

specialized agency : fafers stfersreor

specialized knowledge : [s. 10(6)(vii)(b), expIn., Income-tax Act]
[ECEEIREIC]

specialized laboratory : [s. 5(12), North-Eastern Hill University
Act] f=erfore seremaT

specially empowered : [s. 27, Cr. P.C.] fa<re &7 & Ferr &
T

specially skilled person : [s. 45, Indian Evidence Act] ferm
F A ; FwT: Fore =wtFa

specie : 1. %g; 2. gold or silver coins [s. 8, expln., Banking
Regulation Act] e

species : 1. visible image [s. 2(15), Estate Duty Act] ®9; 2. kind,
sort ST

specific agreement : [s. 27, Indian Electricity Act] fafAfite
HT

specific approval : [s. 6(c), prov., Former Secretary of State

Officers (Conditions of Service) Act] fafafdte sraT=T
specific bequest : [s. 333(1), Indian Succession Act] fafafis=

[sch., item. 3, Assam Rifles Act] farerest

specific cargo : [s. 20, ill. (a), Indian Contract Act] Attt
T

specific delivery contract : [s. 2(m), Forward Contracts
(Regulation) Act] fafatete a1er wfa=r

specific denial : [Or. 8, r. 5, C.P.C.] fafafdse yeaream

specific fact : [Or. 12, r. 4, C.P.C.] ffafite qo

specific goods : the goods identified and agreed upon at the time
a contract of sale is made [s. 20, Sale of Goods Act] fafAfdt
HTT
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specific goods in a deliverable state : [s. 22, Sale of Goods Act]
wiey Rafa ¥ faffds 7

specific injury : [s. 23, Limitation Act] fafafds afa

specific legacies : [s. 142, Indian Succession Act] fafafdt=
FEET FIaT

specific legacy : a bequest of a particular identifiable and existing
thing or part of a testator’s estate [1st sch., app. A, form No. 42,

c.p.c] fafafds s

specific legatee : a person to whom a thing of particular nature or
class is given under legacy or in a will [1st sch., app. A, form

No. 42, C.p.C] ffafie a=fiaasr

specific movable : [Or. 21, r. 31(1), C.P.C.] fafafdte S awg

specific movable property : [s. 7A, Specific Relief Act] fafafit=
ST | iR

specific name : [s. 211(2), Cr. P.C.] fafite

specific performance : the performance of a contract exactly or
substantially according to its terms [s. 28, excep. I, Indian
Contract Act] ffafEs arom

specific performance of contract : [hdg., ch. Il, Specific Relief
Act] #fareT =7 s aem

specific property : [Or. 21, r. 78, C.P.C.] fafafdte sty

specific provision : [s. 4(1), C.P.C.] fafEw suaey

specific purpose : [s. 10, Limitation Act] & s

specific relief : a particular relief or relief in specie to which a
person is entitled in the first instance as distinguished from
compensatory relief fafAtEte ﬂ?ﬁﬁ'ﬁ(

specific reward : [s. 168, Indian Contract Act] farfafit qw=nme

specific security [s. 19(f), State Agricultural Credit
Corporations Act] fafafdee sfasgfa

specific services : [s. 10(23A), Income-tax Act] fafafdte famd

specific suit : [s. 85(2), C.P.C.] AfAfS are

specifically : [s. 114, ill. (a), Indian Evidence Act] fafafdrea: ;
[s.51(a), C.P.C] RfAfE= sa &

specifically appropriated : [art. 27, Const] fafAfde =7 &
EIERIEE)

specifically decreed : [s. 51(a), C.P.C.] fafafi= =7 & e

specifically denied : explicitly or particularly denied [Or. 8, r. 5,
C.p.c] fafafdtes: yemeam e

specifically in question : [s. 52, T.P. Act] fafafetaa: wemvma

specifically to perform : [1st sch. app. A, form No. 47, C.P.C.]

qretd AT

specification : explicit or detailed enumeration, mention or
statement of something [Or. 21, r. 13(a), C.P.C.] fafRzer

specified act : [Or. 31, r. 1(c), C.P.C.] Afafds= &

specified amount : [s. 16(4)(b), Deposit Insurance and Credit
Guarantee Corporation Act] it @

specified area : [s. 128(2)(a), C.P.C.] Afafdt &=

specified class : [s. 86(2), C.P.C.] fafafite a1

specified classes of industry or business : [s. 324(1), Companies
Act] FafRTEse TRt 3 3= 41 F1E

specified date : [s. 2(e), Assam Sillimanite Limited (Acquisition
and Transfer of Refractory Plant) Act] fafafés arie

specified day : [s. 73, ill. (¢), Indian Contract Act] fafafEte fa

[s. 29, ill. (b), Indian Contract Act]

specified description :
fafafdse au

specified in writing : [s. 20, prov., Beedi and Cigar Workers
(Conditions of Employment) Act] forfera =7 & fafafds

specified local limits : [s. 36(2), Indian Partnership Act]
fafafdse vt i

specified modes of investing : [s. 17, ill., Indian Trusts Act]

T = % s &v

specified period : [s. 36(2), Indian Partnership Act] fafAtEt

specified place : [s. 82(1), Cr. P.C.] Rfafdw s

specified price : [s. 32, ill. (b), Indian Contract Act] &ttt

specified time : [s. 55, Indian Contract Act] fafafEs o

specified uncertain event : [s. 23, T.P. Act] fafRfdse srfafesa
HAqT

specify : to mention definitely or explicitly, to make specific
fafafdee #r

specifying the time, without : [s. 19, T.P. Act] #rozr fafAfite
[ELAEE

specimen : the object or portion serving as a sample especially
for purposes of study or collection [s. 6(2)(f), Oilfields

(Regulation and Development) Act] THAT
specimen of his handwriting : [s. 3(1)(e)(iv), Foreigners Act]
IEH TEATEAT T THAT
specimen policy reserve values : arferet smeferfa g Ed H’Fﬁ'
specimen signature : THAT-ZEATETT
spectator : one who looks on [s. 6(c), Dramatic Performances
Act] =9
speculation
Presidency-towns Insolvency Act] #gT;
Land (Ceiling and Regulation) Act] TgaTstt
: [s. 28, expln. 2, Income-tax Act] &g T

: act of speculating or its result [s. 39(2)(f),
[preamble, Urban

speculation business
EIECIES

speculative transaction :
FATAT HTTEL

speech : 1. a discourse, oration; talk [s. 2(n), Copyright Act]
WTOT ; 2. the power of speaking ATFSTaRT

speech, total loss of : [sch., Personal Injuries (Compensation
Insurance) Act] aTeerfaa it Ut FTia

speed : 1. the rate at which the distance is covered [s. 52(2)(i),
Inland Vessels Act] T ; THTE ; 2. quickness ¢freraT

speed, all convenient : FLTTATT qut &fferar

speedy and natural decay, subject to : [Or. 21, r. 43, prov.,
C.P.C.] oftaraar s wpear ergefier

speedy disposal : fT=r fAoer

speedy execution of the award : [s. 18(1), Arbitration Act] 9=Te
=1 ofter fReoTas

speedy remedy : [s. 144(1), Cr. P.C.] <f=&r Su=me

speedy trial : [preamble, Indian Criminal Law Amendment Act]
ofter fa=meor

spell of sickness : [S. 49, 1st. prov., Employees State Insurance
Act] FroT FT R

spend : [s. 72, T.P. Act] == &< ; faam

spent fuel reprocessing plants : [s. 6(2)(b), Civil Liabilities for
Nuclear Damage Act] & T S4 [AEETEN T2

spes acquisitions : 37T L T 3@

spes successionis : the chance of an heir apparent succeeding to
an estate THTeT ST

sphere : a7

spindle : [s. 6(2)(iii), Sick Textile Undertakings (Taking Over of
Management) Act] T3 ; [s. 22(1)(b), Factories Act] T%;
[s. 26(2)(k), Coir Industry Act] Tefeft

spinning master : FATs ATET

spinster : [sch., form No. 4-1, Indian Divorce Act] srfaaTtar

spirit : 1. the soul 3TCHAT ; 2. essence; real meaning W19 ; a
distilled liquid, an aequeous solution of ethyl alocohol fFaf¥=;
EISED

[s. 28, expIn. 2, Income-tax Act] #g
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spirit and object : [s. 7(2), Institutes of Technology Act] AT 3T
T

spirit of common brotherhood : [art. 51A(e), Const] JHTH
ATged T qTaT

spirit of inquiry and reform : [art. 51A(h), Const.] SITHTSITT TT
T AT AT

spirit of rules : IBREIEIRIEE

spiritual : [art. 28(a), Geneva Conventions Act] 3meaTfeash

spiritual censure : [s. 171C(2)(b), 1.P.C.] searfoas gfifdar

spiritual charge : [s. 29, Indian Christian Marriage Act]

AreATIoHS TATT

spiritual head : [s. 24(1), Births, Deaths and Marriages
Registration Act] smeaTieas Term

spirituous liquor : resembling or of the nature of spirit [s.
2(xxxvi), Cantonments Act] stmera forse ; Rafeger o

spirituous or fermented liquor : [s. 166(2), Navy Act] HTE a1
g =gy smaa/fRafega a1 gihiw == swa

spirituous preparation : [s. 1(d), Spirituous Preparations (Inter
State Trade and Commerce) Control Act] Fafvega A

split duty : [s. 17, Motor Transport Workers Act] TS
FATHA

split kernels : kernels separated lengthwise into two complete
halves &7 Wlébr o

splitting up : [s. 80H(2)(i), Income-tax Act] @fRd *AT;
faratSra AT ; [s. 45(d), Wealth-tax Act] @€ F<T

splitting up of electoral rolls : [s. 21(a), Manipur (Hill Areas)
District Councils Act] frat=re sramaferat v s s

splits : separated lengthwise into two complete halves &1 ®TE!

spoiled stamps : [s. 19A(c), Court-fees Act] @l U #TF0

spokesman : one who speaks for another or for other Ia=dT

spoliation : [art. 49, Const.] &

sponsor investigations : [s. 16(2)(c), Water (Prevention and
Control of Pollution) Act] SI=aeroT ST AT

sponsored : [s. 2(e)(i), Delhi School Education Act] ST ;
qutdq

sponsorship : 1. [s. 36A(1)(iv), M.R.T.P. Act] wTaieiT ; 2.
[s. 43(1), Juvenile Justice (Care and Protection of Children)
Act] JrardeRaT

spontaneous : produced of itself; of one’s free will [s. 23(1)(b),
Mines Act] &4

spontaneous combustion : [S. 57(a), Mines Act] ¥qd: gg=

spontaneous heating : [s. 23(1)(b), Mines Act] ¥ad: T99

spontaneous salt : [s. 2(b), Salt Cess Act] Td: IcT= qHH

sport : 1. hunting or shooting for sport or amusement
[s. 13(3)(a)(i), Arms Act] 3T@< 2. some game or play
[s. 10(23), Income-tax Act] =T ; &1

sports council : HTET T

sports man : [s. 88A(6)(i), Income-tax Act] f&r=met

sports organiser : @W AR

spot : a particular small area, part or definite point in any surface
or body [s. 157(1), Cr. P.C.] ¥®m; [s. 5(c), Plantations
Labour Act] =<1

spot delivery contract : [s. 2(i),
(Regulation) Act] gTfSre =taT Hfaar

spouse : [s. 5(i), Hindu Marriage Act] afr o1 o=t

spray : [s. 3, Drugs and Cosmetics Act] Fgrer FLAT

spraying : [s. 8(2)(b), Rubber Act] $g%T; Fa1%; Baredr

spread of dangerous epidemic disease : [preamble, Epidemic
Diseases Act] @aZ-TH HETHTLT &1 9L, [s. 3(1)(iii), Local
Authorities Loans Act] @a<AT®H HETHTL &7 Helta

Securities Contracts

spread over : [s. 30(2), Mines Act] fa=ga ; [s. 30(2), prov.,
Mines Act] faegfa

spring : 1. an outflow of water from the earth &1 ; 2. an elastic
contrivance usually for setting in motion or for reducing shocks
Sl

sprinkle : to scatter in small drops or particles [s. 3, Drugs and
Cosmetics Act] =T

spun silk : [s. 3(f), Central Silk Board Act] saT ¥arq

spun silk industry : [s. 4(3)(i), Central Silk Board Act] = Y1
FT 2T

spur : [s. 22(1)(b), Factories Act] ¥a¥

[s. 18(a)(ii), Drugs and Cosmetics Act] Tehet

spying : the act of secret agent employed to watch others or to
collect information especially of a military nature [S. 38, Navy

Act] o=t

squad : TS ; &1

squad, flying : IS T&dT

squadron leader : [s. 86, Air Force Act] TFTEH e

square : an open space, commonly but not necessarily of that
shape [s. 2(m), Indian Electricity Act and s. 2(57), Delhi
Municipal Corporation Act] =T

squat : [s. 100B, Indian Railways Act] ST

stab : to wound (often to kill) with a thrust of pointed weapon [Ss.
324,1.P.C] F&=; [s. 108, expln. 2, ill. (b), I.P.C.] &= FzAT

stabilisation fund [s. 23(a), State Agricultural Credit
Corporations Act] ez fafer

stabilisation of prices : [s. 9(2)(d), Cardamom Act] #Frwar =T
Rordiaeor ; Fwat § fuwar an

stable bedding : [1st. sch. Item. 22, Fort William Act] st&qa<t

<

spurious :

staff : the personnel responsible for the functioning of an
institution or the establishment or the carrying out of an
assigned task under an overall discretion of a head [s. 86(4)(c),
C.P.C] F¥=TREs ; FH=RT; [Or. 28,r.1(2), C.P.C] &%

staff acquitance roll : FHATRFS aa+ =gl
staff artist : s FeATHTT
[sch., 34(1), Aligarh Muslim University Act]

staff association :
FHAT T

staff benefit fund : T=T% Fasrdt fAfa; wd=T fawrdh Ay

staff captain : TTF Feeq

staff car driver : ¥ X 2L, T I ATAH

staff clerk : ¥T% EI-T'IT%; = forfoes

[s. 38(b), Institutes of Technology Act]

staff committee :
FHAT g

staff employment : employing a body of persons in different
parts in any establishment [Or. 28, r. 1(2), C.P.C] %%

staff, ministerial : frf=erita Fi=m; sEtET FH=TRET
staff nurse : TITF 7H; TTE TICATIHT
staff officer : FTF M{Ha<

staff, secretarial : [art. 98, Const.] &f=reitT FH=TE=
staff security deposits : deposits paid by way of security of staff

TR SR Far

Staff Selection Board : FHIATL F39 1S

staff, teaching : F&ATIT FHATGS
stage : 1. the platform in a theatre upon which spectacles, plays

etc. are exihibited; especially a raised platform with its scenery,
upon which a theatrical performance takes place WIH; 9
2. a division of journey or process; a period of development; a
degree of process, a step in process [s. 193, I.P.C.] Y&,

FEAEAT ; HiSTA
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stage carriage : a motor vehicle carrying or adopted to carry
more than six passengers including the driver which carries
passengers for hire or reward at separate fares paid by or for
individual passengers either for whole journey or for stages of

the journey [s. 2(29), Motor Vehicles Act] @fSreft st

stage carriage is unserviceable : [s. 3, Stage Carriages Act]

stage carriage permit : [S. 6(4)(c)(i), Defence and Internal
Security of India Act] HfSreft TTET FT =TI

stage director : TrH= Ager®

stage entertainment : [s. 2(e), Weekly Holidays Act] &=t
AT

stage of enquiry : ST T oA

stage of trial : Ta=rTzor 7 W e

staggered, payments are : HaTg ¥ FHaT STAT S

stagnated : m

stake holder : T ; [s. 2(0), Airports Economic Regulatory
Authority of India Act] TurerT<t

stalemate : FIST ; 918, Ty AT

stalk : €3

stalk maker : ST ; S Fﬁ%‘l?

stalking : 1. [s. 354D, I.P.C.] fi=r FzAT

stallage : the right of erecting a stall on fare; rent or toll paid for a
stall; the fare, rent or toll so paid TEaTSITLT

stamp : 1. an impression; an official mark or seal set on
something (as a warrant or deed) or on papers legally requiring
execution to signify that the duty or tax has been paid [s. 82,
Indian Evidence Act and s. 10, Indian Stamp Act] ¥ ; 2. to
impress with a stamp; imprint [s. 18(2), Indian Stamp Act]
=i AT

stamp duty : [s. 51, Land Acquisition Act] =TT-g[e%

stamp duty and registration charges payable on these
presents shall be borne and paid by the licencee : =5 e
T HeT FI-9[eF ST T T9T ST IS i
I FM

stamp law : [s. 43, Indian Stamp Act] =i fafar

stamp of sufficient amount but of improper description :
[s. 37, Indian Stamp Act] TaTeq ¥ #T fohg sq=a T &7
L)

stamp officer : fshe stfaramrdy

stamp paper : a paper containing an embossed or impressed
mark to certify that the amount stated in it has been paid to
government [Or. 7, r. 11(c), C.P.C.] ®=-957

stamp, revenue : T foee

stamp suspense account : T I9d @TdT

stamp vendor : ¥=77 fAwRaT

stamped : [s. 2(20), C.P.C.] &=ifua

stamped paper : [s. 2(13)(b), Indian Stamp Act] ==ifoa FET=T

stamped receipt : [s. 35(b), Indian Stamp Act] T=itua i

stamping mechanic : Tg< Ah{AF ; Ha< CEARET

stamping of piece goods : T & AT T F(TUT AT, ATT TX
LSRRG

stamps and registration fees : T EIES d%r&fr EaE

stand across a place : [s. 104, Indian Railways Act] €19 & 91X
=T BT

stand together, cannot : [s. 88, Indian Succession Act] T# |1
T ¥ TR

standard : 1. something that is established by authority, customs

or general consent as a model or example to be followed [s.
18(4), expln., Beedi and Cigar Workers (Conditions of

Employment) Act] H|TH% ; 2. a criterion [s. 58(d), Mines Act]

T ;  [s. 12(1), Press Council Act] ¥a¥ ; 3. an upright
post/pillar; stick [sch. Il, item (ix), Workmen’s Compensation

Act] 3T

standard benefit : [1st sch., item 5, Employees’ State Insurance
Act] HT SEfreT

standard cloth : [s. 2(c), Cotton Cloth Act] ¥=< F9=T

standard cost : HTTS AT

standard export figure : [s. 3(m), Tea Act] &= f==ia si®

standard family : [s. 59, expln. 1, Factories Act] #TH $da

standard for admission [s. 5(17), North-Eastern Hill
University Act] erer 3 forT seam=

standard form : HTTH 98T

standard gold bar : [s. 2(n), Gold (Control) Act] HT=® &=l
QATRT

standard heads : AT offf

standard mass or measure : [s. 9, Central Excise (Conversion in
Metric Units) Act] HTH SeqH@TH 9T AT

standard metre : [S. 74(1), Trade and Merchandise Marks Act]
HAH Hex

standard of decency : [s. 11(2)(b), Customs Act] fareedT =T T

standard of instruction : [s. 13(2), Jawaharlal Nehru University
Act] feveror =7 TTmTH

standard of living : [s. 5(2)(a)(iv), Limestone and Dolomite
Mines Labour Welfare Fund Act] sfaerea<

standard of newspapers : THTETCI T T

standard of post-graduate teaching and research : [sch., item
18(3)(c), North-Eastern Hill University Act] &TasT
STEATAT ST ATHET FT TqT

standard of qualifications [s. 25(4), Cost and Works
Accountants Act] STEdTa T &T

standard of quality : [s. 2(1)(u)(ii), Trade and Merchandise
Marks Act] FaTierer &1 Ta¢

standard of teaching : [sch., 7(3), Aligarh Muslim University
Act] foreT =7 =%

standard policy form : HTT% grferft =T

standard quality : [s. 16(1), Drugs and Cosmetics Act] HT®

standard rate : [s. 200(1), Companies Act] AT aT

standard rent : HTHH HTCH ; AR T

standard weight : [s. 2(e), Indian Coinage Act] ATH= asTq

standard yard : [s. 74(1), Trade and Merchandise Marks Act]
RIGEIESE

standardisation : the act of standardising; making uniform [sch.
IV, item 10, Industrial Disputes Act] @THTHZIT

standards, commercial : [s. 7(3), Industries (Development and
Regulation) Act] aTforfSae W=

standards, legal : faferTa AT

standards of financial propriety : ERREIERERICED

standards officer : HTH® TeHTLT

standing : 1. position or grade in profession, university or society
[s. 74(3), Employees’ State Insurance Act] srafeerta; wiawsr;
2. erect @sT; 3. permanent ESIp)

standing commission : FTT ST

standing committee : T FfAfY

standing contract : =Tt feT

standing counsel : permanent legal adviser FITAT FTIHA;
T TRt

standing crop : T wEA

Standing Finance Committee :

Cess Act] =rrft g wrfafy

[s. 7(1), Agricultural Produce
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standing guard file : TATAT TS HTEe

standing, high academic : F=m F &7 ¥ 3=4 w9 ; B ®
& | ST T

standing in the profession.. .. years : aﬁf ... T HT ERCE)

standing of five years : [s. 74(3), Employees State Insurance
Act] = a9 #i et

standing orders : [art. 118(2), Const.] =TT sr=er

standing screening committee inspector : ot e gt
IEAER

standing tea crop [s. 2(1)(viii), Emergency Risks
(Undertakings) Insurance Act] @=t =T #T ®a<

standing timber : trees, the wood of which can be used for
building or repairing houses or for other industrial purposes
and implies an intention, sooner or later, to sever the trees from
the soil [s. 3, T.P. Act] TET FTs

standing to the credit of : [s. 3D(1), Coal Mines Provident Fund
and Miscellaneous Provisions Act] & =TH ST

standing to the credit of the deposit account : [s. 18(5), Coal
Mines (Nationalisation) Act] STHT @Td & STHT

stands so declared : [art. 102(1)(b), Const.] U= =T =T
g

staple fibre : [s. 2(e), Khadi and Other Handloom Industries
Development (Additional Excise Duty on Cloth) Act] ¥eIT dg;
TR HIEAT

starred question : T TeT

starting date : 3T I

state : 1. the body politic as organised for supreme civil rule and
government [s. 3(58), General Clauses Act and art. 3, expln. I,

Const.] ¥17; 2. the condition; manner of existence; mode of
existence; status, stationing in life [s. 7(c), Mines Act] fufa;
[s. 2(12), Sale of Goods Act] =em; SfaedqT; [s. 48(1), Air
Force Act] Zr<Id; 3. to put into words; to set forth FIT
FIAT; 4. to express the details fErawor TT

state a case : [s. 113, C.P.C.] HTHS T FIT FLAT

State Act : [s. 3(59), General Clauses Act] 1= stferfe=ra

State Bar Council : ¥17 fafas afiwy ; @ aw w3fE=

State Co-operative Bank : [s. 2(dd), Deposit Insurance and
Credit Guarantee Corporation Act] 15T HgHTLT 9%

State Council : [s. 23(1)(c), Apprentices Act] T arug

State Council of Pharmacy : [s. 2(h), Pharmacy Act]
S A

State Electricity Board : [s. 2(f), Indian Electricity Act] =
[ERGEIE]

State Excise : I5F IcqT<-{[¢h

State funding of elections : T T A==t § e Suerey
HITAT

State Government : [s. 3(60), General Clauses Act] TT<T ATHTT

State guest : TSI STTAfr

State highways : ST & TSTHTT

state its finding or decision : [Or. 20, r. 5, C.P.C.] 19T ey
RIREIEIEDECH

State law : [art. 32A, Const.] Trex fafer

State Medical Council : [s. 2(f), Indian Medical Council Act]
BRE RIECIER IR

State occasion : TSTHIT FTHAT ; TSR Ioae

state of affairs : [s. 32(5)(a), State Agricultural Credit
Corporations Act] ey T R

state of family : F2a FT sraeT

state of health : [s. 14, ill. (m), Indian Evidence Act] &aTess &t
ES

s

state of intoxication : [s. 48(1), Air Force Act] H=IaT T gTerd;
H AT

State of Jammu and Kashmir : C—IT&-EF?THT asT

state of mind or body : [s. 2(2), Indian Evidence Act] &= T =T
T T ZOm

state of property : HT{RY F¥ sraET

state of quarantine : the condition of being in compulsory
isolation or detention to prevent spread of contagion or
infection [s. 271, 1.P.C.] #¥=dia #i¥ Rufa

state of the cash : [sch., item 6(5)(d), Aligarh Muslim University
Act] ¥z i sraeeT

state of the company’s affairs : [s. 217(1)(a), Companies Act]
FOAT F FTAFHATT T T

state of things : the state of affairs in general or within a
specified or implied sphere TR ; vl T srarea

state of war : [s. 62(e), Army Act] TgRafT

State owned enterprise : ST FATHE I

State Partnership Fund : T3 arfrery [t

State shall secure : [art. 39A, Const.] ¥T7 Ig FAT=T FEom

State succession : succession to a State T[T ITLTTARTT

State taxation : ST HITUTT

State to secure a social order for the promotion of welfare of
the people : [art. 38, margin, Const] T=T &% FHeaTor Hi
fvafs % forg ammriome seea aamon

State Trading Corporation of India : <N =991 A

State treasury : TST (AT

stated : 1. put into words [s. 38(2), Sale of Goods Act] Ffaa ; 2.

(of account) which have been stated with the consensus of all
the parties that they are correct [sch., art. 26, Limitation Act]

[EERC)

stated in the form of a special case : [s. 39(ii), Arbitration Act]
T ATAer F €7 | wUa

stated in the pleading : [Or. 6, r. 4, C.P.C.] a1f¥a= & ®fa

stateless : TI'FQ}IH‘I@?
statelessness : f3T{STshar

=

statement : 1. something that is stated; an allegation, declaration
[s. 199, I.P.C.] &99; 2. a document setting forth information
on any point; usually submitted periodically ez

statement annexed to summons : [Or. 5, r. 2, margin, C.P.C.]
qHAT | 3UTaE FIF

statement, award : srferfaot =1 fEeer

statement clerk : 3= forfu=

statement in a concise form : [Or. 6, 1.2, C.P.C] gfered Foue

statement in lieu of prospectus : [s. 44(1)(b), Companies Act]
T % a3 § FIT

statement of accounts : [s. 19(1), Coal Mines (Nationalisation)
Act] =rETer T fFEwor ;. | fEawr

statement of affairs and balance sheet : ffa == 3w qaq
EE)

statement of affairs in bankruptcy : feamer feufy fHawor

statement of affairs in liquidation : TRETI fFeorfy faawor

statement of claim : =TT fa=or

statement of disbursers’ accounts :
[EERI

statement of dividend in bankruptcy : Z=TeT FTSTrer AT

statement of facts : T2 T fa==or

statement of goods : [s. 15(3)(a), Trade and Merchandise Marks
Act] TTT T FAT

gfaawHt F @t #
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statutory modification

statement of lapsed deposit : =T9Id STHT T IEERUII EL )
EEGEREEER]

statement of material facts : [s. 192(1), Companies Act] aTfcas
TEAT T FAT

statement of nominal capital (or authorised capital) : SIT@?F[
ESIREER

statement of number : [s. 15(3)(b), Trade and Merchandise
Marks Act] E&IT FT FAT

statement of service : 4T farawor

statement of the case : [S. 256(1), Income-tax Act] WTH T
Foe

statement of the facts :
Courts Act] =41 T Fo9

statement of the grounds :
ST T FIT

statement of the names : [Or. 30, r. 1(1), C.P.C.] STHI T &2

statement of reasons : [S. 18(4), Arms Act] FTZUT T FHIAT

statement or return : [s. 19(1), Companies (Profits) Surtax Act]
FIT AT fFawoft

statement was immaterial : [s. 44(4), Companies Act] F97
HEARIT AT ; FIF dTicash gl o7

stating shortly : mentioning briefly g ¥ FI7 FId gU

station : 1. when used with reference to railways or military
[s. 97(3), Navy Act and s. 54A(2), Inland Vessels Act] 9;
ATEATH; 2. when used with reference to the police force TAT;
3. when used with reference to the radio, television etc. Exs
4. a habitat, a place ¥IT

station accounts : T AT

Station Commander : T FHATET

Station Director : ¥ fAaer®

station house : police station [S. 2(a), Cr. P.C.] 9TT; I

station inspector : ¥291 LR

Station, Live Stock Research : 78] ST s

Station Master : [s. 59(2), Indian Railways Act] T HTEX

[s. 475(1), Cr. P.C]

[s. 69(1), Presidency Small Cause

[s. 26(2), Land Acquisition Act]

station, military, naval or air force :
&fae, A8t =1 arg G e

station of posting : AT T T

station, outlying : T8I T

station service : STEITT FAT

station superintendent : T Fefieraw

station to station rate : [s. 46(ii), Indian Railways Act] Ter &
TEIT TH T 4

station wagon driver : T 33T ATeTeh

stationary : still; unmoving; fixed [s. 14(2), Factories Act]

fY; ==t

stationary plant driver : =Tt €2 =Ters

stationary vendor : [s. 6(a), Street Vendors (Protection of
Livelihood and Regulation of Street Vending) Act] f&ar¥ farar

stationed : [s. 12, Army and Air Force (Disposal of Private
Property) Act] smfRera

stationery : writing material and the like &_-aTHIT

stationery and forms inspector : @« AT 3% w&=T FreaA®

stationery product : [sch. |, item. (4), Employees Provident

Funds and Miscellaneous Provisions Act] T&9a<t IedTs; o@=
it

stationery superintendent : =@« T srefter
statistical assistant : T{&TH TETTH

statistical bulletin : Tifea=T FafeT

statistical data : TTETHIT STI?FQ'

statistical information : [s. 10(2)(xiii), Coal Mines Labour
Welfare Fund and Miscellaneous Provisions Act] sfishst st
ST, At STt

statistical inspector : e Adters

statistical institute : [preamble, Indian Statistical Institute Act]
it qeaT

Statistical Officer : TifeTehT sTferpT

statistical research : [s. 35(1)(iii), Income-tax Act] #ife=sf
ERSEIEE

Statistical technique : [s. 31(3), Air Corporations Act] #ifeaet
LETIED

statistical year book : HT{&TshT 3TeashiT

Statistician : TT&TH

Statistician, Forest : a7 TeTs

statistics : 1. the science of statistics [s. 4, Collection of Statistics
Act] @ifesdt ; 2. numerical facts or data collected and
classified [s. 9(2)(i), Cardamom Act] g

statistics and intelligence branch : Hf&r=hT ¥ SE=AT oTET

statistics and method branch : FETHY i Tgf e

statistics and pricing : TTfETET 3T T fFrertwor

statistics authority : [s. 6, Collection of Statistics Act] =fe=ht
ENEEaRil

statistics, department of : FifeTsht s T

statistics investigator : TIT&THT T

status : legal standing or position of a person; position or
standing in society; profession or the like [s. 5, Indian

Partnership Act] gffraa ; wfearfa [art. 38(2), Const.] wfasst
status and standard : [s. 15(2)(1), Chartered Accountants Act]
TfasaT 3T &%
status of company : [s. 487, Companies Act] o+ =T grfeafa

status of the members : [s. 536(1), Companies Act] T+t Fit
NI

status or description :

EIEELE]
status quo : ?-T?lTﬁ feufy

statute : 1. a written law as distinguished from a customary law

or law of use and wont #TT; 2. a type of subordinate
legislation applied generally to that framed by university [s. 1,

Indian Contract Act] ¥=Ig; 3. [s. 28(1), Aligarh Muslim
University Act] off=a; 4. [sch., pt. 1, Salarjung Museum
Act] T

statute of International Court of Justice : [art. 36, para 3, UN
Charter] SIS FATATAT T AT

[app. H, form No. 1, C.P.C] wR=TaT

[s. 2(3), Citizenship Act] wrfRearfa =T

statute of limitation :
AT

statutes of university : reafaemas & afifaaw

statutory body [s. 2(b), Parliament
Disqualification) Act] FTgT =T

statutory book : FIIAT TFaH

statutory corporation : FTAT (AT

statutory declaration : [s. 4(a), Powers of Attorney Act] Tt
IO

statutory deduction : a deduction according to a statue [S. 2(8),

Companies (Profits) Surtax Act] FTIAT Ferdt
statutory duties : FTIAT FdeT

statutory functions : FTIAT FA

statutory meeting : T S0 e srferae ; LA g
EIPERL

statutory modification : [sch. I, table A, interpretation 1(2),
Companies Act] AT ITTAT ; FHTLA FTT FTATET IHTAT

(Prevention of
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stipulation as to time

statutory obligation : EFITF( IR

statutory orders : EFIT-H' arger

statutory percentage : [s. 105(1)(ii), Income-tax Act] LT
sferaar ; F g7 sufer whaera

statutory proportion : FHTIAT SIATT; FTAA FTT AUTE STLUTT
statutory report : [s. 165(1), Companies Act] T ZTT srufera

statutory reserve : reserve required by law FHTIT FX srofera

statutory responsibility : "=Fl7f-ﬁ IAETAS ; Eb‘le-ﬁ el

statutory rule : FTIAT FaH

statutory statement : EFITﬁ' [EEELI

stay : to stop, arrest, delay, prevent Is AT ; AT

stay-in-strike : [s. 9(2), expln., Payment of Wages Act] &Tre
gEar

stay of execution : [Or. 21, r. 26, C.P.C.] fA~uTa =T LT STTHT

stay of proceedings : [s. 442(a), Companies Act] FTHaTiRaT T
AT ; [art. 145(1)(h), Const.] FTAATRAT T THeT

stay of the suit : JT< T &hT TgAT

stay order : T I

stay the recovery : [s. 225(3), Income-tax Act] =&t T T@T

steam : 9T

steam boiler : [preamble, Indian Boilers Act] aTeq aTI<1X

steam driver : JT°9 ATTh

steam factory yard : [s. 59, Navy Act] aToT FT@MT ITe

steam generating plant : 9T IcITaT H4

steam operator : 91T AT

steam pipe : [s. 2(9), Indian Boilers Act] =TT =eft

steamer clerk : =HT forfos

steamer fire engine operator : TEIHY AT TS TATAH

steamer fitter : THAT T

steamship company : [sch.,, pt. Il, item 11, Commercial

Documents Evidence Act] &atard ot

steel : [s. 14(c), Central Sales Tax Act] =TT

steel castings and forgings : [5th sch., item 11, Income-tax Act]
TEITA % EATS & X [9eTs & A1

Steel Controller : ZEITT AT

Steel Inspector : TEITT fALtersh

steeping : to wet thoroughly, a soaking process [s. 2(a), Salt Cess
Act] IraaSSTT

steering committee : o= fMat=+ afafa

steering rule : [s. 52(2)(g), Inland Vessels Act] stf¥=mer fFamr

steersman : [S. 2(9), Motor Vehicles Act] srq=Tersh
stencil : T

Stenographer : WQﬁﬁEE

Steno-typist : TAT TTEfUF

step : [s. 18, Protection of Human Rights Act] FTaTs ; ST ;
fH

step-brother : a son of one’s step parent by a former marriage
HTAT AT

step father : the husband of one’s mother but not being one’s
natural father [s. 6, expln, Hindu Minority and Guardianship

Act] &taer foar
step mother : the wife of one’s father, but not being one’s mother
[s. 6, expIn., Hindu Minority and Guardianship Act] #ta=t

step-parent : [s. 21(2)(b), expIn. Unit Trust of India Act] &<
ATaT-faT ; Sraelt Jrar a7 "iaer foar

steps-in-aid : HZTAH FaH

sterlise : TR o AT

stereo maker : =T fAwtaT

stereotype : a solid metallic plate for printing, cast from a plastic
mould of movable types [s. 2(t), Copyright Act] =ifarer=sa

Stereotyper : TSI

sterile zone around : [s. 2(g), Special Protection Group Act]
[EGEITLACA

sterling : T=foT

sterling transaction : T Feaag®

stern-post : 5 W

stevedor employers : employers, who employ persons to load or
unload a ship ATSTF =TT

steward : TS

sthanam : a position of dignity, generally in the property attached
to the position for the maintenance of the dignity and for the
fulfilment of the duties attached to that position the holder is
called sthanee. Prevalent in Kerala [s. 7(4), expln., Estate Duty

Act] T

stigma : a mark of infamy, a disgrace or reproach attached to
anyone =4 ; FHeh

stile : an upright member in framing or paneling [s. 13(c), Indian
Railways Act] @+

still-birth : [s. 2(1)(a), Registration of Births and Deaths Act]
HA-STH

still born child : [s. 3(b), Maternity Benefit Act] FastTar fargy

still-outstanding : [s. 33(3)(b), Income-tax Act] I &H= «ff
ERER]

stimulate : [s. 16(1)(b), Industries (Development and Regulation
Act] T&TaT 39T

stimulating industrial output : [s. 280ZD(3)(a), Income-tax Act]
TR IeTae FT FETET 34T

stipend : a fixed periodical payment of any kind, e.g. pay,
pension or allowance [s. 6(g), T.P. Act] Ffr=1

stipendiary : Faf9®; FirFmTer; AiEfoEE; daewTEl

stipendiary judges : judges who are paid for their work as such
[s. 123(7)(b), Representation of the People Act, 1951]
TIAUTSr =ATaTefteor; Jafae =ravefier

stipulate : to arrange or settle definitely, as agreement or
covenant; to contract, make a bargain [S. 74, ill. (), Indian
Contract Act] =g AT

stipulated : 1. [s. 31(2), Mines Act] =TT 1T ; 2. [s. 405, ill.
(b), 1.P.C] 38<r$ 7 ; 3. [s. 134, ill. (c), Indian Contract Act]
ERCE-SRERE]

stipulated amount : [s. 74, ill. (¢), Indian Contract Act] ===
gfaTT

stipulated damages : 93 T;EFH'IT-PF

stipulated date : [s. 74, ill. (), Indian Contract Act] ==
g

stipulated dividend : [s. 3(1), Preference Shares (Regulation of
Dividends) Act] 31 ATHTLT

[s. 43A(1), expIn. 3, Income-tax Act]

stipulated future date :
AqaE AT A

stipulated sum : [s. 405, ill. (b), 1.P.C.] 28T T wIfar

stipulated time : [s. 134, ill. (), Indian Contract Act] 5=
qu ; T a9

stipulation : the action or an act of stipulating; an agreement; the
term of an agreement W%T

stipulation as to time : [s. 11, Sale of Goods Act] TH¥ F X |
ERER)
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story or action

stipulation by way of penalty : [s. 74, Indian Contract Act]
AR T T rqae

stir up disturbances : [s. 62, Navy Act] ITsa 9aT FeAT

stock : 1. [s. 137, T.P. Act] ¥T%; 2. the progenitor of a family
and his descendants; the whole of descendants of one
individual &<T; 3. the source of a line of descent; the original
progenitor [s. 26(d), Indian Succession Act] Tast

stock and share : [s. 2(46), Companies Act] T fi¥ sier
stock assistant : T Hg1IH

stock-bar : [s. 21(1)(iii), Factories Act] &1 8

stock broker : [s. 65(101), Finance Act, 1994] ¥ TATA
stock-certificate : [s. 2(a), Indian Securities Act] ¥Te THTITIT

stock-checking : [s. 5(6)(f), North-Eastern Hill University Act]
T T AT

stock clerk : ¥=T ferfush
stock, closing : 3T =T
stock exchange : 9TIT¥ AT ; T TFT=AW

stock exchange, area served by : [s. 4(1)(b), Securities
Contracts (Regulation) Act] T THE=ST T STAR LA

stock, goods : [r. 2(s), Red Tariff No. 19] TS €T
stock, guaranteed : AT T ; TR AT
stock holder : FTHaT

stock in process : ORI €T

stock in trade : all such chattels as are acquired for the purpose
of being sold, or let to hire in a person’s trade [S. 52, ill. (b),
Indian Contract Act] =3T9TX &1

stock inventory : T qTersT

stock issues : ¥=TH AT

stock keeper : TTHITT

stock, opening : TR T2

stock or commodity exchange : [s. 133(5), Income-tax Act]
T AT T TS

stock position : T oty

stock purchase register : T FI Thorex

stock rate : ¥ITeh T

stock receipts : TT TIoqAT

stock, same : [s. 24, Indian Succession Act] T & 9T

stock taking : ¥ IEEICE R

stock valuation : T Heaihe

stock verification : T HITIT

stock verifier : FTsh GATIH

stocker : TETFT

stocking and sale : [s. 10(2)(i), Coir Industry Act] ¥€Ts T&AT
AT fah FAT

stockist : TTFHEe

stockman : TYATT

stockpiling : [long title, Chemical Weapons Convention Act]
EERE]

stockyard : a yard for keeping stock =TST

[pt. iv(A), item 2(e)(v), Chemical Weapons

stoichiometric :
Convention Act] <

stolen property : [s. 410, .P.C] 3T g% "qfxr
stone mason : [sch., item 2, Assam Rifles Act] ETa<Ter
stone setting : T Tvl?'l"%

stop gap arrangements : HTH TS TIEIT qraETIF FTEET ;
STEATAT ST

‘stop payment’ order : “TaTT T AT
stop transit : [s. 50(2)(iii), Inland Vessels Act] 3rfSrage Tra=T

stop valve : [s. 37(3)(a), Factories Act] ¥T9 aTed
stoppage : [s. 78(c)(ii), Indian Railways Act] TrT STTHT; %%
SIS

stoppage in transit : intercepting and detaining (the goods) while
they are in transit [s. 50, Sale of Goods Act] =rferage & LT

stoppage of pay and allowances : [s. 84(c), Army Act] T ¥
T AT U =T ST

stoppage of production : [preamble, Alcock Ashdown Company
Limited (Acquisition of Undertakings) Act] 3cqTad FT &F
STITET

stoppage of sale : [Or. 21, r. 69, C.P.C.] T3 =T TrshT ST
stoppage of work : [sch., item 7, Industrial Employment
(Standing Orders) Act] =TH T T ST

stopper : [s. 2(1)(I), Trade and Merchandise Marks Act] =T

stopping the goods : [s. 50, Sale of Goods Act] Tt T T AT
storage : the action of storing; the condition or fact of being
stored [s. 13(1), Food Corporations Act] s=Tes<ur; [1st sch.,

app. A, form No. 39, C.P.C.] WeTX & T@-T

Storage and Inspection Directorate : d=aw sfiw fAferor
[REQIEE!

storage batteries : [1st sch., item 5(10), Industries (Development
and Regulation) Act] H=mae et

storage charges : ST THIX

storage of crops : [s. 5(2)(c), Produce Cess Act] &<l T
HSTLH I

storage officer : WeTT SATerwT

storage platform : [s. 2(c)(ii), Salt Cess Act] H=a= =IgaT

storage rate : HESTIUT 3T

storage space : TSl ¥aA I SNIg; WA TG FT L, WS
2I0)

storage tank : [s. 2(1)(vii), Emergency Risks (Undertakings)
Insurance Act] ST &F

storage warrant of a warehouse : [sch., pt. Il, item 14,
Commercial Documents Evidence Act] HTETRIT &7 HETLHII-
EIRCH

store ; WSTL; ETH

store and tool keeper : H=TT 3i¥ 3fM< T
store delivery sircar : WETT THETT TTHTT
store inspector : W= e

store issuer : HETT STLIHAT

store keeper : WETLT

store keeper, catering : WeT, GTITH
store record card : SETT AT FTE

store van clerk : W= 7T forfus

store wright : TI€ Tz

storehouse : [s. 2(1)(1)(ii), Wealth-tax Act] 9TER-T[E; WE-[E
storehouseman : HETATAT

stores : [S. 383, Companies Act]
Customs Act] =TT ATERAT

stores chaser : WST SATeTH

stores imprest inspector : WETY RETT ALers

stores issued book : STTaF HETT &1

stores received book : 3TaF WX erg?r

stores representative : WSTY ghafafer

storing : [s. 80P(2)(a)(vii), Income-tax Act] WeTTH<oT

storm : [sch., item VI(1), Indian Electricity Act] & ; TH
story or action : [s. 2(a)(iii), Copyright Act] FT IT SEATHA

Y g [s. 2(38),
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Structural Engineer

stow : [sch. I, art. 111(2), Indian Carriage of Goods by Sea Act]
AT ; AXTE HTAT

stowage plan : I sTEqT

stowing for safety : [s. 4(2)(a), Coal Mines (Conservation and
Development) Act] [ZerTsf w¥or

stowing materials : [s. 9(b), Coal Mines (Conservation and
Development) Act] &=ur STHIT

stowing (of cargo) : [s. 5(1)(m), Indian Dock Labourers Act]
AT, W, S

stowing operations : [s. 9(b), Coal Mines (Conservation and
Development) Act] w=ur &tFaTd

straight line on a horizontal plane :
Act] &fa= Foaer a% a3 @

stranded : driven on shore ; left helpless without further recourse
[s. 55(1), Navy Act and sch., para 5, Marine Insurance Act]

Iepford ; T g5

stranger : 1. one not privy or party to an act; one not standing
towards another in some relation implied in the context [Or.
16, r. 14, C.P.C] T =T 2.2 person with whom one is
not acquainted [s. 10, ill., Indian Evidence Act] stafef=a

stranger to suit : [Or. 16, r. 14, C.P.C.] aTe ¥ U< =xafaq

strangers, considerable body of : [s. 177, ill. (b), I.P.C]
AT AT AT F=T R

strata : [S. 8, Land Acquisition (Mines) Act] ¥

strategic decision : [s. 115VC, Income-tax Act] ot fafe=mr

strategic nature, goods of : [s. 159, Customs Act] | T
T HTT

strategies : [third para, enacted formula, National Capital
Territory of Delhi Laws (Special Provisions) Act] Torifar

strategy, marketing : [s. 8(2)(c), Tobacco Board Act] &

[s. 11, General Clauses

straw-board : [s. 2(a)(vii), Essential Commodities Act] =T,
[sch., 1, item 25(c), Employees’ Provident Funds and

Miscellaneous Provisions Act] T a2

stream : [s. 7(1)(a), Indian Railways Act] @&t ; [s. 134(b),
ill., Indian Contract Act] STerermar

street : [s. 2(xxxvii), Cantonments Act and s. 2(57), Delhi
Municipal Corporation Act] 9% ; [s. 2(1), Prevention of
Cruelty to Animals Act, 1960] AT+

street distributing box : [sch., item (xvi)(i), Indian Electricity
Act] AT AT T

street furniture : [s. 11(2)(f), Delhi Urban Art Commission Act]
AT FrTaT

street, private :
KIECCRR]

street, public : [sch., art. 111, Limitation Act] =TT ; [sch.
I1, form No. 24, Cr. P.C.] HTaSI{<s H=H

street vendor : [s. 2(l), Street Vendors (Protection of Livelihood
and Regulation of Street Vending) Act] T=r-fasrar

strength : 1. [2nd sch., item 5(a), Drugs and Cosmetics Act]
orf; 2. [s. 2(1)(a)(iii), Trade and Merchandise Marks Act]
T 3, Tear

strength (of board) : the number of members of a body [s. 6(2),
Seamens’ Provident Fund Act] (I #) TE=T-HeaT

strength of Legislative Assembly : [s. 12, Andhra Pradesh and
Madras (Alteration of Boundaries) Act] faeme @ &t T=e-
HeT

strength of total staff : [s. 36(1), Air Corporations Act] &qUT
Fearteee £t g

strengthen : [1st sch., 1(a), Indira Gandhi National Open
University Act] STeaTiRd w21

strenuous : THATET

[s. 2(39), Delhi Municipal Corporation Act]

stress of weather : [s. 122(1), Navy Act] HTEaST HiATS

stretch : [National Waterway (Talcher-Dhamra Stretch of Rivers,
Geonkhali-Charbatia Stretch of East Coast Canal, Charbatia-
Dhamra Stretch of Matai River and Mahanadi Delta Rivers)

Act] @

stretch of water-way : [s. 54A(2), Inland Vessels Act] STHTT
HAATH

stretcher bearer : THY ITgH

strict custody : [s. 143(1), Navy Act] F=T srfaeear

strictly justifiable by law : [s. 99, LP.C] fafer-srqeme adam

stricture : ITHT

strike : 1. to deal (a person, an animal) a blow; to hit with some
force either with the hand or with a weapon [s. 300, ill. (f),

I.P.C.] 3r=Td *¥AT; 2. to engage in a temporary stoppage of
work by a body of workers designed to enforce compliance
with demands on employer ZEATA FEAT; 3. to annul FEFEfRT
FIAT; 4. to remove FTE AT; 5. a temporary stoppage of work
by a body of workers designed to enforce compliance with

demands [s. 2(q), Industrial Disputes Act] gsdaTer
strike, complete : Tﬁ' gsdarel
strike down : to annul f@=T AT ; Afy@RT w7
strike, go slow : ¥ FTH gEaTT
strike, hunger : @ AT
strike, lightening : TchT<T gSdTel
strike, no work : FTHALT gEqTA
strike off : [s. 560(3), Companies Act] e =T ST
strike out : [1st sch., Or. 1, r. 10(2), C.P.C.] FTe AT
strike, partial : TS g=are
strike, pen down : FeH THT GEATA, FAW Gl gEATA

strike price : [s. 97(12), Finance Act, 1994] e (T2Tew)

Froa

strike, relay hunger : = g g=drdt

strike, sit in : TR gEaTX

strike, token : ikl gsdre

strike, tool down : 3fSTTX T gsdrel

strike, wild cat : TchTel ATl

strike, work to rule : FIHTH F14 geaTa

striking gear : [s. 24(1)(a), Factories Act] = fre

stringency : strictness [S. 16(3), ill. (d), Indian Contract Act]
ey

stringency in the money market : [s. 16(3)(d), Indian Contract
Act] &9 % SToI # &9

stringent qualifications : T 9T

stringer : FEFY HATETAT ; THEAF

strip of territory : [s. 2, Assam (Alteration of Boundaries) Act]
R CEE RS

strip off the bark : [s. 26(f), Indian Forest Act] =TT 3IATX
STAAT

strippings : [s. 2(e), Cotton Ginning and Pressing Factories Act]

strive : [art. 38, Const.] TITH FIAT
stronghold : T2

strong-room : FIT FeT

structural alteration : [s. 3, prov., Government Buildings Act]
LT T ; [s. 9(1A), Cotton Ginning and Pressing
Factories Act] a=Tae el aiad=

Structural Engineer : &¥=AT So{Ha¥
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structurally alter : [s. 25(b), Defence and Internal Security of
India Act] &%= # 9fad= %7, [s. 3(1)(b), Requisitioning
and Acquisition of Immovable Property Act] ®¥=«T &I
TREfI AT, SEAATCHS TRaad HAT

structure : 1. the process of building or construction; a fabric or
framework of material parts put together [s. 108(p), T.P. Act
and art. 31A, prov., Const.] &Y=AT;, 2. a thing constructed
Ffaf

structure, basis (of Constitution) : AT =T, AT
TET ; AT =T

structure of courses : [sch., item 25(1)(i), Aligarh Muslim
University Act] TT&srHT it G231

struggle : [s. 7, ill. (b), Indian Evidence Act] IcHIeaT

strut : [s. 2(f), Indian Electricity Act] =t

student : =T

student activity : [sch., item 24(v), Aligarh Muslim University
Act] == e

student centre, non-resident : IR CIR I -

Students’ Advisory Committee : [s. 2(1)(m), Aligarh Muslim
University Act] ST FelTgearT FiATT

Students’ Council : T TUg

students’ home : T T

students of female sex :
ElEi

students of male sex : [s. 5(ii), National Cadet Corps Act] ==

students union : [s. 27(k), Aligarh Muslim University Act] ==
i

studentship : a grant for university study TeTaagRY

studies : TETIT

studies, board of : 915 gfafy; asT A

Studies, Department of : [S. 2(g), North-Eastern Hill University
Act] st =T 39T ; [s. 5(11f), Aligarh Muslim University
Act] st T

studio attendant : Feg%ﬂ' gfi=w

study : the application of mind to the acquisition of learning
[s. 9(1)(h), Industrial Development Bank of India Act] Tega=

study allowance : JETIT AT

study, centre of : £TIT 5

study, course of : QIS HTTATL AT | TTSAHH

Study, Department of : TeqIT T

study, interdisciplinary : LTI eI

stumps : [s. 2(7), Indian Forest Act] 3 ; [s. 3(0), Tea Act] %<

stupefying : that which deprives of apprehension, feeling or
sensibility [s. 328, I.P.C.] SIS, HATYFIFRT

stupefying drug : ST srufer

sty : [s. 282(37), Cantonments Act] HTSTST

style : a legal, official or honorific title; the proper name or
recognised application of a person, family or trading firm;
ceremonial classification [Or. 30, r. 10, C.P.C.] srferaT; A7
2. [art. 394A, Const.] $r<ft

style of labelling : [Ist sch., Burmah Shell (Acquisition of
Undertakings in India) Act] =eref TaTst

stylographic pen : e F

sub-agent : an agent appointed by one who is himself an agent
[s. 190, Indian Contract Act] IHTIdT (Fa-USie)

Sub-area Commander : H-TRAT FHATST

Sub-auditor : ITAETILIETH

sub-classification : [sch., C.E.T. Act] SY=afieur

Sub-Committee : 37 TRy

sub-contract : I Hfa=T

sub-contractor : [s. 194C(1), Income-tax Act] 3 ZHaTT

sub-coparcenary : [s. 7(2)(b), expln., Estate Duty Act]

[s. 5(iii), National Cadet Corps Act]

39

sub-district : a division or sub-division of a district [s. 3(c),
expln. 1, T.P. Act] SufsreT
sub-division : [s. 2(v), Cr. P.C.] ST@® (Fa-fEdia)

sub-division of shares : &I & YA

sub-division of the tea estate : [s. 20(1), Tea Act] =T H9=T *
ITEE

Sub-divisional Magistrate : a magistrate incharge of a sub-
division [s. 23(1), Cr. P.C.] SET Tfoeee

sub-divisional officer : STET fAwT

sub-divisions of caste : [s. 29(1), Hindu Marriage Act]
EEENCRI

Sub-Editor : ITHITEH

Sub-Fire Station Officer : ATIEaHah ATEIHTLT

sub-head : 1. 3799 ; 2. Fraa 9=

Sub-Inspector : ITALIETH

Sub-Judge : ST =TATERT

sub-lease : a lease granted by one who is a lessee or tenant, an
underlease [s. 108(j), T.P. Act] Sudgr; farseT ugr

sub-lessee : [sch. II, pt. lll, item 29, Companies Act] ‘o“trt@?l'(

sub-lieutenant : TI-Ifede

sub-manufacturing account : 37 =fFwTor @t

sub-mortgage : the mortgagee himself mortgaging the mortgaged
property to another person [1st sch., app. D, form No. 11(2)(ii),

C.P.C] @y

sub or derivative mortgagee : [Ist sch., app. D, form No. 11,
C.P.C.] SAHLHITT AT A1 TTFATT

sub-overseer mistry : I et ot

sub-pay office : [s. 23(5), Banking Regulation Act] 37 sr&Ta+fi-
FRTAT

sub-paragraph : ITO<T

sub-postmaster : IS STHRATA

sub-postmaster, deputy : 3T T STHITA

sub-proprietor : [s. 10(1), Land Acquisition Act] ST Tt
sub-purchaser : [sch. Il, para 12(1)(b), Companies Act and

s. 28(3), Indian Stamp Act] TRt

Sub-Registrar : [s. 3(c), expln., T.P. Act and s. 347, Cr. P.C]
37 7oz

sub-rule : a sub-division of a rule [Or. 13, r. 4(1), C.P.C]
ERIERE]

sub-sale : a sale by buyer [s. 53(1), Sale of Goods Act] sfas=

sub-section : a sub-division of a section (of a law) [s. 3(61),
General Clauses Act] 39&mT

sub-silentio : silently ﬁ?l@%gq

sub-soil : the stratum of weathered material that underlies the
surface soil [s. 14, Northern India Canal and Drainage Act]
HAH=T

sub-soil water : SIFENTT ST

sub-standard work : SEHTH FT

sub-station : [s. 22(2)(ii), Damodar Valley Corporation Act]
3767

sub-station equipment : [sch., item (v)(a), Indian Electricity
Act] IT-h% ITEHT

sub-store keeper : 3T WS

sub-treasury : 39 G141

sub-underwriting contract : [sch.
Companies Act] =¥ greteT<T dfaeT

sub-underwritten : [sch. II, pt. 1, item 13(b), Companies Act]
FEHETT T g

sub-units of unit trusts : [s. 2(k), Foreign Exchange Regulation
Act] I =TT 3 St

sub-vigilance inspector : I« ERETINEREEED

sub-water works inspector : I SeTehel IBREET

sub-work : I fAH{r F1F

Subedar : [s. 5(1), Assam Rifles Act] Te&TX

I, pt. 1, item 13(d),
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subjected to such disciplinary and moral influence

Subedar-major : [s. 5(1), Assam Rifles Act] FaaTT AT

subjacent : [s. 7(b), ill. (), Indian Easements Act] == #T

subjacent and adjacent soil : [s. 7(b), ill. (€), Indian Easements
Act] = Y it ared it Ay

subjacent support : [s. 13, ill. (k), Indian Easements Act] =
6T T

subject : 1. topic, matter of discourse [S. 2, Indian Partnership
Act] T3 ; 2. matter for any action or operation [s. 145(1),
Cr. P.C.] fwz-a=g ; 3. one who is subject [s. 22, Cr. P.C]
ENIMNEISE)

subject in dispute : [Or. 2,s. 1, C.P.C.] Fareu= faug

subject matter : the matter in a dispute; matter presented for
consideration [s. 18(1), Indian Evidence Act] famrT-aeg

subject-matter of a suit : [s. 17, prov.,, C.P.C.] =Tg #T fAw=-
T

subject matter of laws by Parliament and by the Legislatures
of States : [art. 246, margin, Const] €% FT 3T TAT &
Frer-seet g e 7 At B farr-aeg

[Or. 14, r. 1(3), C.P.C] Hfo=

subject of a distinct issue :
e =1 fauw

subject of a foreign Stage : =it T fY w=ir

subject of contract : [s. 6(1), Sale of Goods Act] #fa=T =1 faw

subject of dispute : [s. 145(1), Cr. P.C] faams #i foror-awg

subject of inquiry : [Or. 26, r. 16(b), C.P.C.] <= =T fawg

subject of the fraud : [s. 477A, I.P.C.] 3 & ue= foham ST

subject of trade or manufacture : [s. 2(1)(g), Trade and
Merchandise Marks Act] =aTare =T fafaator 1 fFo

subject or citizen of a foreign country : [s. 40(d), Copyright
Act] TarEer &1 IS =T ATTRGE

subject to : under the control or influence of some one or
something, subordinate to [s. 16, Sale of Goods Act]
e a2 € B ; [s. 40(1), Motor Transport Workers Act]
FAIT T2d g5 & A T2d gU

subject to a condition : [s. 10, T.P. Act] o1F & sterefi=r; o
aefi

subject to a mortgage : [s. 73(1), prov. (b), C.P.C.] =&+ &
sexefi; e F wefi+; [s. 24, expln., prov., Indian Stamp
Act] B T FE dEF

subject to a reduction : [art. 113(2), Const.] 9 F<H

subject to agreement : [s. 48, Indian Partnership Act] FT% &
eI ; T F qefie

subject to any of the disqualification, become : [s. 15(2)(a),
Manipur (Hill Areas) District Councils Act] T ot Regar &
T BT AT

subject to appeal : areftereier ; T erdier it ST FET

subject to condition : [s. 10, T.P. Act] or< = sterefi=r

subject to contract : [s. 12, Indian Partnership Act] &fa=T &
e

subject to deduction : [s. 3(3)(b), Preference Shares (Regulation
of Dividends) Act] FeTdl F¥eh; Ferdr + Tefia @d gu

subject to foregoing provisions of this article : [art. 156(3),
Const] 3 A== % TATHT STEET F TT @I g1

subject to grievous hurt : =¥ IUgfy EEEIGI

subject to imprisonment : FTETEH T TSI

subject to military law : [s. 5, Indian Reserve Forces Act] &=
fafer % srefi

subject to mortgage : [s. 19, ill. (c), Indian Contract Act] F&r=
F reTefia

subject to privilege : [s. 5(2), Commissions of Inquiry Act]

farorafersTe * sremefie

subject to requisition : [s. 24(2), Requisitioning and Acquisition
of Immovable Property Act] sTferrgor & srefier

subject to restraint : [s. 172, Army Act] 3Tl & s7eqefie

subject to some condition : [s. 4(3), Sale of Goods Act] et
ST o ereTefi

subject to speedy and natural decay : [s. 145(8), Cr. P.C.] -
freraaT ST wheaT ermefie

subject to such conditions and limitations : [s. 40A, Industrial
Finance Corporation Act] Tt ot siie afeaTett & sremefim

subject to such Government : [s. 3(1), Registration Act] THT
qUHTT F AT

subject to such special conditions : [s. 19, Prevention of Cruelty
to Animals Act, 1960] T#T farar erat & stefiq w@a gU

subject to superintendence : [s. 104, T.P. Act] srefrerorrefi=

subject to the condition of previous publication : ‘175' EEINEG]
#T o % eI T g ; TF TR AT o o 7l T8 gU

subject to the control : [s. 14(1), Cr. P.C.] A== & srefier w2
BT

subject to the duty : [s. 4, Agricultural Produce Cess Act] <[
F arefie

subject to the general exception : [s. 6(a), .P.C.] &I
ATATE & ATl

subject to the jurisdiction of the court : [s. 20, Presidency
Small Cause Courts Act] =aTaTerT ¥ srferrTiaT & srefie

subject to the other provisions of this Constitution : [art. 57,
Const] = wfarerme ¥ s Sudet & srefia w@a gu

subject to the previous approval of the government : [s. 126,

C.P.C.] O¥FT & I& AqHIET & ereqefiq

subject to the process of the court : against which or whom a
process of the court can be enforced [s. 65(a), Indian Evidence
Act] =TT #T AR TIERT F e

subject to the provisions of any law : [s. 5(2), Sale of Goods
Act] TR fafer & Swae F sreaeia

subject to the provisions of this Act : [s. 16, Sale of Goods Act]
=\ afarfAew & S F e

subject to the right of the accused to object : [s. 129(3), Air
Force Act] SIS/ ¥ saT e & AT & redefia w=a
gl

subject to the rules : =T & sremefier ; A=t % srefie @ guw

subject to this Act : [s. 13(2)(i), National Cadet Corps Act] =4
et 3 1efi ; [s. 38(3), Air Force Act] =@ sfarfaera &
Fegefi ; 3| ATaH F e T gu

subject to time and circumstances permitting : JX ST THT
e i Rafaet & TET FA7 g9 v ar

subject to unfair discrimination : [s. 29(1), Chartered
Accountants Act] & ST sTaf~ra SEeTe FTaT

subject to unnecessary pain or suffering : [s. 17(1), Prevention
of Cruelty to Animals Act, 1960] HT=e® =T AT FTAAT
TEATT

subject to unnecessary restraint : [s. 171, Cr. P.C.] 3ATaT®
B g qq%G AT

subjected to a penalty, shall be : [art. 20(1), Const.] orTfea =T
LI UKL

subjected to any appliance or contrivance : [S. 2(c), Prevention
of Cruelty to Animals Act, 1960] fSm..... &rs &vfaE =T ==
FRTTRE T@T AT &7

subjected to, shall be : = stearefir foharT sTTUATT

subjected to such disciplinary and moral
[s. 2(g)(ii), Immoral Traffic (Prevention)
FALTHATHS ST AT 318 F srefie fomam wrm

influence

Act] ﬁ'@r




subjective

subscription

subjective : 1. pertaining or peculiar to an individual subject or
his mental operations; personal; individual =afF &t ;
2. pertaining or relating to one who is subject =TT TLEH

subjective satisfaction : T AT ; IELREECEK EIPIn

subjects, concurrent : LEECIRELES

subjects or citizens : [s. 42, Copyright Act] SISTTSI AT ARTH

subjoin : to add afterwards 9T FI(AT

submersion : the act of putting under the surface of liquid [s. 25,
Damodar Valley Corporation Act] ST&Ta =T

submission : 1. the act of submitting o= ; E=T FT ;
fatea #¢AT; 2. the act of yielding or surrendering [s. 46(1),
Cr. P.C] @wfta #¥AT ; @HIW ; 3. the act of sending or
committing for consideration, study or decision [S. 6(2)(j),
Oilfields (Regulation and Development) Act] I &ZAT; [s.
6(2)(d), Drugs and Cosmetics Act] ST ; T8 F3AT; 4. the
act of agreeing HTT T ; HTAAT

submission, contention, argument : faeq, <, 9%

submission of tenders : [s. 35B(1)(b)(v), Income-tax Act]
fAfaaTett &1 yeqa T ST

submission of the relevant accounts : [s. 213(1), Companies
Act] FERTT @A T T@T ST

submission to requisition : complying with the requisition
[s. 348, Cr. P.C.] ST9&qT WIWHAT ; 3TU&IT HTT AT

submission to the order : [s. 348, Cr. P.C.] 3g9r ATAAT

submit : 1. to put forward as a contention or proposition; to urge
or represent with deference [s. 19(2)(a), Indian Partnership

Act] fAafeq T ; RaeT FET; 2. to send or commit for
consideration, study or decision [s. 6A(1), Dock Workers
(Regulation of Employment) Act] S&d F¥AT ; AT &AT; I
FTAT ; 3. to surrender (oneself to) YU FTAT ;4. to agree
[s. 348, Cr. P.C.] |1 9T ; HTHAT

submit for examination : [s. 22(2)(d), Defence and Internal
Security of India Act] T¥terT % forw w&qa FeT ; [s. 133(6),
Navy Act] T<reT = forg asem

submit the case : TTH T FT AT

submit the difference to the arbitration : [plaint No. 10,
C.P.C.] Aa¥E = Areaeay  forw fAafaq wwar

submit to arbitration : [s. 43(c), Indian Trusts Act] HT&T=Hq %
forg fees =7 ; [sch,, |, item 1, Arbitration (Protocol and
Convention) Act] ATeeH % forw U weam

submit to medical examination : [s. 3(2)(1)(v), Foreigners Act]
Ferfereeft adteat & forg seqa e

submit to test : [s. 7(2), Glanders and Farcy Act] T<t&7oT T

submitted to the President, shall be : [art. 151(1), Const.]
e % THeT QA AT STu

submitted to the vote, shall not be : [art. 113(1), Const.] #aaT=
% fore 7€t 7= ST

subordinate : 1. belonging to an inferior rank, grade, class or
order; dependent upon the authority or power of another
[s. 121, Indian Evidence Act] Tefi=er ; 2. a person or thing
that is ranked lower T

subordinate court : 3Tl =TATAT

subordinate, immediately : [s. 39, Bengal, Agra and Assam
Civil Courts Act] #fer srefim

subordinate in rank : [s. 46, Navy Act] ¥ & srefieeer

srefier framae

subordinate legislation, committee on :

afafy; srefimes forgmae da:f afafa
subordinate office : [s. 20, expIn. II, C.P.C.] stefi==y srater

subordinate officer : [s. 57(12), Indian Evidence Act] srefieesr
anfra ; stefieresr srfardy

subordinate police officer : [s. 168, Cr. P.C.] arefiwrear qfer
TRE ; srefieresr qior stfarammer

subordinate port : [s. 5, Coasting Vessels Act] Ifior o=+

Subordinate Revenue Authority : [s. 76A(b), Indian Stamp Act]
srefieeer T iR

Subordinate Revenue Court :
Fefieeer T AT

subordinate staff : stefiereer A=

subordination : submission and obedience to authority; the
condition of being subordinate efiweraT ; [s. 19, Cr. P.C]] -
srefiereer g

subordination of magistrates : [s. 19, Cr. P.C.] W=l &
et g

suborn persons to give false evidence : [s. 8, ill. (¢), Indian

Evidence Act] =T T {8 |7e% 39 % orw e e

subpoena : a judicial writ commanding appearance of a person
(generally a witness) under a penalty [s. 174, ill. (a), I.P.C.]
AT FTAT

subrogated : substituted to a right or claim [Or. 34, r. 4(4),
C.P.C] wamfi=

subrogated to the rights : substituted to the rights [Or. 34, r.
4(4), C.P.C.] wrferam<i & weamehT

subrogation : the substitution of one person in place of another
with reference to a lawful claim, demand or right [s. 92, T.P.
Act] TremEA

subscribe : 1. to contribute to a fund or society [s. 30, Indian
Contract Act] =<T T ; 2. to contribute money for shares etc.
[s. 4(2), Industrial Finance Corporation Act] 3TfSraTT 7T ;
3. to sign [s. 76, Indian Evidence Act] g&EaTeX FIAT ;
AT FTAT ; 4. to make a signed promise of payment for
[s. 3(iii)(c),Companies Act] STI%[@ FZAT ; 5. to put one’s
name down as a purchaser TgH ZIHT ; ITZH FT

subscribe for shares : [s. 3(iii)(c), Companies Act] sferi (9ra<T)
% for st e

subscribe for stocks : [s. 2(g), State Financial Corporations Act]
Tt & fow ufaga &@r 5 [s. 2(g), Industrial Finance
Corporation Act] TTaht ¥ forT srferema e

subscribed capital : [s. 370(1)(b), prov. (a), Companies Act]
i it

subscribed debentures : [s. 23(1)(c), Industrial Finance
Corporation Act] stfSrew fRe=e

[s. 224A(1)(b), Companies Act]

[s. 60(3), Indian Stamp Act]

subscribed share capital :
A ST o

subscriber : 1. one that subscribes [s. 2(b), Tax on Postal
Articles Act] fosTaT ; UTEF ; FEATEATHRAT ; WA A
AT ; H&T o AT ; 2. [s. 2(p), Information Technology
Act] STTRTHRAT

subscribers, bona fide list of : TETAH ITEH T

subscribers of the memorandum : FTIT % ZEATATHAT

subscribing for shares : [s. 68(a), Companies Act] siert (9rI<T)

& for wiasgfa e

subscribing names to a memorandum of association
[s. 12(1), Companies Act] ETH-STIH U< ATH AT FLAT

subscribing to debentures : [s. 25(1)(g), State Financial
Corporations Act] &= % ferg sfasgfar e

subscribing to the capital : [s. 45(c), Wealth-tax Act] ISt &
srfeETr F T

subscription : 1. something that is subscribed; a sum subscribed
[s. 2(a), Provident Funds Act] #f¥am ; [s. 19(1)(c),
Salarjung Museum Act] =T ; 2. sign specially as a witness, a
subscribing witness is the same as an attesting witness [S. 74,
Indian Succession Act] FcaTa=
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substantial

subscription list, closing of : ¥ gt ¥ &7 oy ST it
GIANEC]

subscription, minimum : [s. 149(1)(a), Companies Act] ~ITaHd
RIRE

subscription rate : [s. 4A(7), Cable Television Networks
(Regulation) Act] #Tf¥raTT 5%

subsequent : [s. 133, ill. (b), Indian Contract Act] T9=TeadT ;
[s. 13, Indian Evidence Act] dTfe=i= ; [s. 8, Indian Evidence
Act] TeaTa & ; [s. 29, T.P. Act] ITAXHTT ; ITLad ; qT&
H T

subsequent Act : [s. 133, ill. (b), Indian Contract Act] e=Teadt
st

subsequent addition : TeRTEdT ATHFIF

subsequent advances : [s. 174, Indian Contract Act] Te=Teadt
SICIES

subsequent assessment years : [S. 74(1)(b), Income-tax Act]

ITeadt Feier av ; [s. 2(2), Wealth-tax Act] w9=Teadt
g ag

subsequent conduct : [s. 9, ill. (c), Indian Evidence Act]
TEATCAT SAT=AL0T

subsequent conviction : [s. 427(1), Cr, P.C.] 7e=Teadt aroierie
subsequent decision : J9=ATeAdl A me=T

subsequent encumbrancer : [s. 60A(2), T.P. Act] dTfe==
[EERIEARY
subsequent grant : [s. 13, ill., Indian Evidence Act] dTfe=r

subsequent hearing : [Or. 10, r. 2, C.P.C.] Te=Tead! qAaTS

subsequent incumbrance : [s. 73(1), prov., thirdly, C.P.C]

ifesF e

subsequent instalment : [s. 212(2), Income-tax Act] Te=Teadt
e

subsequent interest : [Or. 37, r. 2(2)(b), C.P.C.] {Tf9=rsF =Tt

subsequent mortgage : [Or. 34, r. 1, expln., C.P.C] uTfe=rs
ERETD

subsequent mortgagee :
ELCETIES

subsequent offence : [s. 211(7), Cr. P.C.] Te=TeadT TI<Te

[Or. 21, r. 39(4), C.P.C] we=Teadt

[Or. 34, r. 4(4), C.P.C] wIfe==

subsequent payments :
I

subsequent pleadings : [Or. 8, r. 9, C.P.C.] T9=TeadT SATH==

subsequent proceedings : [s. 138(3), Cr. P.C] qe=Teadt
Frfarteat

subsequent sitting : J9ATeAdT a5

subsequent stage of the proceedings : [s. 5, ill. (b), Indian
Evidence Act] FTaaTi= =T AT vt

subsequent suit : a suit filed after a previous one; later suit
[s. 35A(4), C.P.C.] TeTeadt ate

subsequent time : T9ATcAdT G0

subsequent trial : [s. 306(4)(a), Cr. P.C.] Te=Teadt fa=mor

subsequent unit scheme : [s. 2(jj), Unit Trust of India Act]

TeATeAd! (e Th

subsequent variation : [s. 13(3), Tea Act] T9=TeadT HTHTT

subsequently : later on [s. 42, T.P. Act] TcH9=T ; IH ATF

subsequently amalgamated : [4th sch., item 3(4), Income-tax
Act] TETIETT FHTHAT

subsequently appropriated : [s. 25(1), Sale of Goods Act]
FeaeaTq fafatea

subserve the common good : [preamble, Esso (Acquisition of
Undertakings in India) Act] aTfes f&a &7 arem Fear

subserve the interest of the general public : [preamble, Sick
Textile Undertakings (Nationalisation) Act] STETLTIOT T
fRaaTes w7

subsidence : [s. 15(1)(a), Tea Act] &=ma ; [s. 57(k), Mines Act]
EESNE)

subsidiary : a subordinate; one who or that which aids or
supplies TATE ; TETIH

subsidiary bank : [s. 2(8), Payment of Bonus Act] Tt §F

subsidiary cash book : g% UFE TG

subsidiary company : one of which another company holds most

of the shares [s. 2(47), Companies Act] FHTRT Faet

subsidiary intelligence bureau : TgTIF GIHAT 5721

subsidiary is concerned as trustee : [S. 42(2)(b), Companies
Act] FEIEft =T F w7 § a5 8

subsidiary jail : [s. 2(b), Prisoners Act] 39 &I

subsidiary mandate : Fg3eh =T

subsidiary of a public company : [s. 90(b), Companies Act]
afer et A S

subsidiary register : g3 TRt

subsidiary summaries : TgTIF LT

subsidiary work : [s. 2(f)(ii), Motor Transport Workers Act]
UG F

subsidise : TETIAT =AT

subsidised company : TETIATIT HIT

subsidy : [sch. II, item. 6(g), Payment of Bonus Act] TgTaT ;
qETIary &9

subsidy scheme [s. 9(2)(d), Marine Products Export
Development Authority Act] TIgrreht &g

subsist : to have an existence as a reality [s. 43, T.P. Act] rfedea

# &A1 [s. 55(2), T.P. Act] stfeqeasa gmr

subsist in any work : [s. 13(2), Copyright Act] Tt Ffa &
e g

subsistence allowance : an allowance for maintenance granted
under special circumstances [s. 57, C.P.C.] Straw-fAatg @ ;
[Or. 21, r.39, C.P.C]] fRafg w=r

subsistence grant : an authoritative bestowal of such sum to
meet the minimum requirements of life [s. 60(1), prov. (1),

C.P.C] Sftaw fAafg &= ; a grant given in advance (as to a
solider or workman) to meet the basic needs of life while
awaiting a pay day fRatg T

subsistence of the contract : [s. 27(1)(c), Specific Relief Act]
gferar 1 wfRaa

subsisting : existing as a reality; remaining in existence [s. 60,
Sale of Goods Act] wfdca & a@T ¥@AT ; [s. 8, Metal
Corporation of India (Acquisition of Undertaking) Act]
feqeaga ; [s. 4, expln., Indian Easements Act] far=ram

subsisting contract : [s. 6, Oil and Natural Gas Commission
Act] wfRqeagFa wfaar ;  [s. 4(2)(b), Damodar Valley
Corporation Act] stfRacasfier wfaar

subsisting trust : [s. 8, Indian Trusts Act] stfeaeasfier =

substance : 1. essence [S. 21, Cattle-trespass Act] &TT ; 2. that
of which a physical thing consists; the material of which a
body is formed [s. 476, 1.P.C.] 34T ; 3. a particular kind
of corporeal matter [s. 133(1)(c), Cr. P.C.] wars

substance of any contract : [sch. Il, pt. 1, item 8, Companies
Act] et wfeeT #7191

substance of statements : [s. 63, Registration Act] F=i T TTX

substance of the order : [s. 55(1), Cr. P.C.] 3[<er T 9T1¥

substantial : 1. of importance and value [Or. 21, r. 90, prov.,

C.P.C.] ATt ; 2. relating to or proceeding from the essence
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substracting

of a thing [Or. 6, r. 13, C.P.C] ¥HT ;
considerable amount or quantity TITST ; TgA

substantial aggrevation of pollution : [s. 24(1)(b), Water
(Prevention and Control of Pollution) Act] SrguoT Y H7ATY

ERE L

substantial alteration : [s. 36(2), Air Corporations Act] |TZATY

KIRERE]
substantial cause : [Or. 41, r. 27(1)(b), C.P.C.] ST¥aT &qF
substantial compensation : AT TTAhT

3. of ample or

T

substantial damage : [s. 33, Indian Easements Act]
RERIE)

substantial error : any mistake having important and material
bearing on the subject [s. 100(1)(c), C.P.C.] |TZaT Terdt

substantial expansion : [s. 5(1)(xxi), Wealth-tax Act] ==

substantial fall : [preamble, Burn Company and Indian Standard
Wagon Company (Taking Over of Management) Act] aga &Ht

substantial ground of claim : [Or. 6, r. 13, C.P.C.] &T& &1

T A
substantial injury : [Or. 21, r. 90, prov., C.P.C.] & &fa

substantial injustice :
Act] Fgd =T

[s. 118(1), Presidency-towns Insolvency

substantial interest : actual and valuable right to have the
advantage accruing from anything material or legal concern in

anything [Or. 14, r. 7(b), C.P.C.] &maam™ Ba; [s. 14(3)(c),

prov. (ii), Specific Relief Act] aTya fga; wate f{a
substantial loss : the loss which is material and appreciable

either in quantity or quality [Or. 42, r. 5(3)(a), C.P.C.] |TZat{

substantial part : material and appreciable portion of a thing [S.
51, prov. (b), C.P.C.] | W ; TATeA W

substantial part of business [s. 2(d), Oil Industry
(Development) Act] FTTETE &T TITST HRT ; FHTLETE FT AL
HIT

substantial powers of management : [s. 2(26), Companies Act]
T Te e arfekaat ; | e afFat

substantial question of law : [Or. 27A, hdg., C.P.C.] HTTd
fafer wewr ; [s. 110, 2nd prov., C.P.C.] &aT fafdr wee ;
[art. 132(1), Const.] fafer =1 aTeaT wea

substantial renovation and modernisation :
tax Act] TTESIT T ST smegfahrenaor
substantial result : [s. 93(3), expln. (d), Income-tax Act] |TZATT

Tfome

substantial risk [s. 3(2)(b)(ii), Medical Termination of
Pregnancy Act] TaTe STIT&H

substantial unemployment : [S. 5(4)(e), Rice Milling Industry
(Regulation) Act] aTgd JT<Y

substantial variation : [s. 99, C.P.C.] HTTqT HTHT

[s. 80IA, Income-

substantially : in a substantial manner; so as to be substantial;
essentially [s. 26, T.P. Act] |T%d: ; €L &7 &

substantially affecting its identity : [s. 54(1), Trade and
Merchandise Marks Act] S® &7 & H1q: 19T Fd g0

substantially and permanently unfit : [s. 6(6), Requisitioning
and Acquisition of Immovable Property Act] HT¥d: i< Tmft
= H AIgEd

substantially identical trade marks : [s. 54(1), Trade and
Merchandise Marks Act] T da=q =4 e

substantially in excess of the production : [s. 294AA(1),

Companies Act] IeaTa+ & qATCad; ATer®
substantially in issue : [s. 11, C.P.C.] #r<a: foamer

substantially in the form : [s. 79, Indian Evidence Act] 9TZd:
ITIETH

substantially interested : [s. 2(18), Income-tax Act] Tateq &9
# Raaa

substantially the same questions of law : [art. 139A(1), Const.]
fafer & s a9 e

substantially true report : [s. 3(1), Parliamentary Proceedings
(Protection of Publication) Act] =Ta: @at e

substantially varied, shall be : [s. 99, C.P.C.] (STH) qq
TR R ST

substantiate : to prove or confirm [s. 49(2), Provisional
Insolvency Act] f&rg T

substantiate by evidence : aT& g7 ffrg FAT

substantive ground of claim : [Or. 6, r. 13, C.P.C.] =&Ta #T
AT AT

substantive law : [s. 28(1)(b)(iii), Arbitration and Conciliation
Act] wifer fafer

substantive or officiating : [s. 2(4), Departmentalisation of
Union Accounts (Transfer of Personnel) Act] @rferssrft am
I IGINES)

substantive post : [2nd sch., item 10(2)(b), Jawaharlal Nehru
University Act] srfaresft o= ; [sch. 8(3), North-Eastern Hill
University Act] =T 98

substantive rank : [s. 20(6), Air Force Act] sTferssmT =%

substantive sentence a sentence awarding punishment
principally or in the first instance as distinguished from that
awarded in case of default (of payment of fine) [s. 30(1)(b),
Cr.P.C] 9& 3=T=a

substitute : 1. to put (one) in place of another; to replace [s. 62,
Indian Contract Act] wfaeTiua &eaT ; Ifaeamos #3A71; &
T 9T @1 ;2. one, who acts in the place of another
wfdea=T ; @&« & ; 3. [sch. I, ch. 3, note (c), Customs Tariff

Act] T
substituted day : [s. 52(1)(b), Factories Act] wfarfag fa=r
substituted order : [s. 42(2), Presidency-towns Insolvency Act]

giaeeToT s

substituted service : the service of process (on a defendant)
otherwise than in the ordinary way of personal service, by
publication and/or by affixing a copy thereof in some
conspicuous part of the house where he is known to have last
resided or carried on business or personally worked for gain

[Or. 5, r. 20, C.P.C.] wiawafug ardier

substitution : [s. 17, General Clauses Act] sfafoa T ;
gfaeama AT ; [s. 7, Oaths Act] o=

substitution for, in : FEMTIT; FH e
substitution of, in : F T I ; F TN H

substitution order : [s. 11A, Indian Lunacy Act] S

9T

subterranean waters : [S. 2(j)(iv), Water (Prevention and
Control of Pollution) Act] fRFTa Ster

substracting : [s. 92, Indian Evidence Act] =em=T
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suffer an accident

subvention : [s. 59(1), Electricity (Supply) Act] st sgrear
subversion of, in : ¥ €IHTHE T H ; FT edHqF

succeed : 1. to come after in time or sequence [S. 37, ill. (c),

I.P.C.] ST¥axl T ; 2. to come next after and take the place
of another either by descent, election or appointment in a

position of rule or ownership [s. 6(a), T.P. Act] STRITAFRTT
2T

succeed temporarily : eIt =Y F 3T @'rlT

succeed to the position : [s. 7(3), expln., Hindu Succession Act]
g I ST gl

succeeding : [s. 326(1), Cr. P.C.] S<Zadt

succeeding calendar year : [s. 27(5), Motor Transport Workers
Act] 3RTAT FAST 99

succeeding magistrate : [s. 326(1), Cr. P.C.] ST<ad! Aiorege

succeeding previous years : [s. 32(2), Income-tax Act] ST=adt
T 99

succeeding year : ITLAAT 99

successful : 1. resulting in success AHA ; 2. having the desired
effect or termination <&

successful conduct of military operations : [s. 3(2)(4), Defence
and Internal Security of India Act] #fee =frarett =71 Te1
EEIEC)

successful defence : [s. 34(b), Navy Act] THeqTIaH STTa<e

successful in his defence : [s. 632, Companies Act] 3ra+T
FTAeAT FA | TR

successful tenderer : Tt AT 3 FTRT

succession : 1. the process by which one person succeeds another
in the occupation or possession of any estate or the like [ss. 25

and 26, Hindu Succession Act] STRIfTL ; 2. the act or
process of following in order of time or place STTATT

succession certificate : [s. 50, Estate Duty Act] I<TCITERRTT
ERINEE]

succession, in : [art. 124(3)(a),(b), Const.] AT

succession in business or profession : [s. 43(6), expin. I,
Income-tax Act] FTEaTE AT T H IALTTEHT

succession of chiefs : [s. 29(2)(a), Manipur (Hill Areas) District
Councils Act] STeIT=T T

succession, perpetual : 2TT2aT STTAFRTT

succession to business or profession : [sub-heading, s. 170,
Income-tax Act] FTEETE IT iR T IALTEHTT

succession to property : O T ST

succession to property, assets, rights, liabilities and
obligations in certain cases : [art. 294, margin, Const] F=
Tarelt # "afxy, swfEqa, sifeery, it s aregarst #v
ERRUEETES

succession to the office by inheritance or demise : [s. 344,
Companies Act] o= & o1 = & sRw so=afeer o
SIGL

successive : coming one after another in an uninterrupted
sequence; following one another in order [Or. 2, r. 2(3), expln.,

C.P.C.] ST ; #ueT; [s. 94, T.P. Act] SIHiA=H

successive assessment year : [s. 5(1)(xxi), prov., Wealth-tax Act]

ITEad! (g a9

successive claims : claims following one after another in a line or
series [Or. 2, r. 2(3), expln., C.P.C.] ST=< M ; 918 § fhuw
ST AT &

successive debts : [s. 94, T.P. Act] H‘Iﬂﬁw‘ﬁ?ﬁ O dEH ﬁl"‘{
ST ATl 0T

successive interests : [s. 2(b), Specific Relief Act] Fa< f2a

successive interests, destination of : [s. 2(b), Specific Relief Act]

ERERAESIEIRISED]

successive interests, devolution of : [s. 2(b), Specific Relief Act]
FHAAT (2T T AR

successive mortgagee : [s. 94, T.P. Act] STHHHF SerhaT

successive session : [S. 46(4), Gift-tax Act] FHadT &=

successive treaties : FHATT T{ATT

successive valuation date : [s. 5, expln., Rulers of Indian States
(Abolition of Privileges) Act] FHad qeai® arira

successively : in a successive manner; in a series, following in
order on uninterrupted course [S. 13, ill., T.P. Act] STHA9: ;
[s. 15, ill. (), Indian Evidence Act] T & T9=Tq TaT

successor : one, who takes the place which another has left; one
who succeeds another in office, function, position, or estate [S.
2(g), Ancient Monuments and Archaeological Sites and

Remains Act] STl ; [s. 11(2), Industrial Finance
Corporation Act] S<¥adt

successor in interest : [s. 100, Trade and Merchandise Marks
Act] 2 ST

successor in office : [app. F, form No. 10, C.P.C.] W& S<¥axT ;
ug ¥ Iqeadr ; [s. 11(2), Industrial Employment (Standing
Orders) Act] T=rZadt

successor-in-title [s. 2(g)(i), Ancient Monuments and
Archaeological Sites and Remains Act] g% T STITAFIT ;
& STTAFTE

succinctly : with concise and precise brevity Hfered ¥ Tt &9
q

succour : to aid in distress; to relieve [s. 51D, Employees State
Insurance Act] FETIET 3T (Fehe ATl #)

succumbed to the injuries : A= F FTL0T HE AT ; HIET &
=TT HI AT

sucrose : [s. 2(3), Sugarcane Act] T&-STHT

sudden : happening or coming without warning or premonition;
taking place or appearing all at once; abrupt; sharp [S. 358,

I.P.C.] s=r1% ; [s. 17(3), Land Acquisition Act] ST&aTT

sudden and urgent business : [s. 9, ill. (c), Indian Evidence Act]
T T ofte w1

sudden and violent passion : [s. 300, excep. (e), .P.C.] =T+
ST e sraer

sudden casual vacancies : [statue 18(7), 2nd Prov., Mizoram
University Act] 3= seRfersh RifEo

sudden dispossession : [s. 17(3), Land Acquisition Act] STEATT
ST T

sudden or unnatural death : [s. 40(1)(d), Cr. P.C.] Tefeqsh a1
FATFT T

sudden passion : [s. 300, excep. (d), .P.C.] 3T=T=T= smaer

sudden provocation : [s. 358, |.P.C.] I=T<& YehIq=

sue : to institute a suit [S. 6(e), T.P. Act] a1 T ; aTE AATHT

sue and labour clause or suing any labouring clause : [s. 76(2),
Marine Insurance Act] aT& T9T 939 @€

sue for damages : [s. 40(3), Specific Relief Act] TFETT T aTE
KIGIL

sue in representative character : [s. 18, Indian Evidence Act]
gfafafess §fma § ame amr

sue in the name of an agent : [s. 87, prov., C.P.C]] aT= feft
ATHFAT F T § T ; Rt AfHeRal & 919 § a18 AT

suffer : [s. 6(b), General Clauses Act] ®g+ &ZAT; [s. 11, prov.,
Estate Duty Act] 19 9T ; 8T ; SRMT; [s. 12, Probation
of Offenders Act] & gr=T

suffer a decree or order to be executed : [s. 208, I.P.C.] FE
ooy = sreer euTiRe T St | e

suffer an accident : [s. 92(c), I.P.C.] T&edAT T
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suit shall abate

suffer any prisoner to escape : [s. 7(c), Assam Rifles Act] et
AT T A a7

suffer death : [s. 38(1), Air Force Act] §g HRMET

suffer death by being hanged by the neck until he be dead,
shall : [s. 166, Army Act] sra=Teft Y gog U =feq 7 S0 f&
S T A AL T QG T IH TaA § FE 36 AHT 7@T
Eny

suffer death by being shot to death, offender shall : [s. 166,
Army Act] Sra=TefT T et  |71R =T ST

suffer death or such other punishment : [s. 34(1), Army Act]
o 3T AT UHT AL &€ HEAT

suffer disqualification : [s. 12, Probation of Offenders Act]
fAgar & o= EAr

suffer further damage : to sustain further damage [s. 59(2), Sale
of Goods Act] STATFT THATT ISTT; 3T THATT ISTT

suffer imprisonment : [s. 43, Air Corporations Act] FTTaTe
TRET

suffer loss or injury : [s. 357(3), Cr. P.C.] &Tf% =T &rfar somT

suffer to be lost : [s. 55(2), Navy Act] ST SITHT Hg+ FHEAT

suffered : ST AT T ; TEgT T ; I =T =T

sufferer : [s. 327, |.P.C.] 39gq =afaa

suffering, pain and : [s. 3(a), Prevention of Cruelty to Animals
Act, 1890] reT i ATAAT

sufficiency : the quality or condition of being sufficient for its
purpose or for the end in view [Or. 6, r. 9, C.P.C.] wateaar

sufficiency in law : [Or. 6, r. 8, C.P.C] fafer fir '{F@Z ¥ qaieqar

[s. 61, Indian Stamp Act] Teredi &t

sufficiency of stamps :
waTeaar

sufficient : competent, equal to the end proposed; adequate to a
certain purpose or object [s. 24, Indian Evidence Act] wIiea

sufficient account of its purport [s. 10, Dramatic

Performances Act] S aTeqd T TaTea fra=or

: [s. 52, Land Acquisition Act] Tt

sufficient amends
Ffagite

sufficient authority : [s. 5(c), Dourine Act] TaTea ITferRTT

sufficient cause : [s. 26, |.P.C] waTea gq# ; [art. 22(4)(a),
Const,] TaTed HTEIT

sufficient compliance : [s. 172(3), prov., Income-tax Act] TaT=T
ERSINE]

sufficient discharge : [sch., item 5(7), North-Eastern Hill
University Act] TaITeq &9 & IHT=

sufficient ground : sufficient basis or foundation [s. 204(1), Cr.
P.C.] TaTed e

sufficient instrument of transfer :
13, C.P.C.] @t #it wieq foraa

sufficient notice of the matter : [s. 213, Cr. P.C.] aTa &I waiea
AT

sufficient quantity : [s. 54(1)(b), Inland Vessels Act]
HTAT

sufficient reason : [Or. 7, r. 9(1), C.P.C.] wITed 0T

sufficient to cover the amount : [s. 57, Presidency Small Cause
Courts Act] &+ #T gftf % fore waiey

sufficient to identify : [Or. 21, r. 13(a), C.P.C.] Tg=T+ % forw
qaTed ;. 9gATE % for aaieq

sufficient to satisfy the amount : [s. 17A(1), Payment of Wages
Act] TFH F FHTT S F forw qafeq

sufficient warrant : [s. 148, Navy Act] TaTed aTi=

sufficiently lighted and ventilated : [s. 17(2), Contract Labour
(Regulation and Abolition) Act] TaTeT J=RTST ATAT 3T FATETC

[1st sch., app. A, form No.

ERIk]

sufficiently material to negate the expression of an opinion :
[sch. II, pt. 1(8), Cost and Works Accountants Act] T &t
Af¥r=afFT 1 o aa F o arfeas =9 7 1ot

sufficiently serious nature : [s. 8(1), Assam Rifles Act] TaTeT
UEIREAi]

sugar : [s. 2(c), Sugar (Special Excise Duty) Act] =i+t

sugar candy : [s. 2(e)(i), Essential Commodities Act] fa=ft

sugar controller : EIRIABREED

sugar in crystalline or powdered form : [s. 2(e)(ii), Essential
Commodities Act] T3 IT 0T 3 &7 § =+t

sugar in process in vacuum pan sugar factory : [s. 2(e)(iii),
Essential Commodities Act] aFg® 9 T F@™ #
et =

sugarcane : el

Sugarcane (Control) Order : =1 (=) smaer

sugarcane breeding institute : =T ST HEATH

suggest : to put forward in a suggestion [S. 17(1), Indian Contract
Act] g=ITET ; gTAT ST [s. 17, Indian Evidence Act]
R FAT

suggested : [Or. 10, r. 2, C.P.C] AU 7T ;
Evidence Act] Efira

suggestion : [s. 17(1), Indian Contract Act] T=T=

[s. 383, Indian Succession Act] HT T

[s. 9, Indian

suggestion, false :
AT

suggestive remark : Frectierar TAh feooufy ; riesfaes feooft

suicide : [s. 305, I.P.C.] 3rcHgAT

suing without a next friend : [Or. 1, r. 10(3), C.P.C.] &t fa=
o fomT 7= AT

suit : a process instituted in a court of justice for recovery or
protection of a right, the enforcement of a claim, or the redress

of a wrong [s. 85, C.P.C.] aT&
suit abates : [Or. 22, r. 3(2), C.P.C.] aT& T IULHT &T 1T &
suit, appeal or other proceedings : [s. 14(1), Coal Mines
(Conservation and Development) Act] &, dier a1 3+

EARENERI

suit clerk : =g forfos

suit embraces two or more distinct subjects : [s. 17, Court-fees
Act] aTe # =1 a7 stfars give o gafase 8

suit for account : ﬁ'@'r%f%rqa'rq'; f%ma’%ﬁ‘qaﬁ

suit for damages : [s. 32(2), Indian Evidence Act] THHTHT FT
T ; THAT F w A

suit for price : [s. 55(1), Sale of Goods Act] FTHa & forw T

suit for redemption : [s. 60, T.P. Act] #r=+=ar ; [Or. 34, r.
7(1), C.P.C.] HI== &7 1%

suit for specific performance :
Rt arem 1 a=

suit for the recovery of compensation for any damage : [s. 45,

Presidency Small Cause Courts Act] ot e & st it
T % fore =me

suit, foreclosure : [Or. 34, r. 2(1), C.P.C.] Xy a1

suit in question : [s. 11, expIn. 1, C.P.C.] 9¢391q aT&

suit, interpleader : [s. 88, C.P.C.] siaxrf¥am=t aTg (3eTwiisy
)

suit not to be maintainable : [Or. 8, r. 2, C.P.C.] a& qroefier
Sl

suit of civil nature : [s. 9, expln., C.P.C.] f&fa= wfa 1 a1

suit, property in : [Or. 25, r. 1(1), C.P.C.] aTaiaviq a9y

[Or. 22, r. 3(2), C.P.C] A& FT ITLAHAT BT

[s. 49(c), Registration Act]

suit shall abate :

ST



suit shall be deemed to be contested
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sundry debtors

suit shall be deemed to be contested : [S. 38, Presidency Small
Cause Courts Act] aTg YiaaTed T8@=AT ST

suit to make good the loss occasioned by a breach of trust :
[sch. Il, item. 18, Provincial Small Cause Courts Act] =&
ST 3 FT g€ 2T AT OO F ¥ v e

suit valuation : T T

suitability : [s. 4(3)(a), Beedi and Cigar Workers (Conditions of
Employment) Act] Z=itf=re ; Feif=ear ; SogFaar

suitability of candidates : [art. 320(3)(b), Const.] sttt it
EERESKIE

suitable discipline : T=a sTLTET

suitable gate : [s. 13(c), Indian Railways Act] Z=Ti=rq wTes®

suitable non-conducting material : STIFT AATAR et

suitable provision : [s. 16(3), Registration Act] ITIFT 3T ;
ST AT

suitable shelter : [s. 58(0), Mines Act] I ATIT

suitor : a plaintiff in a suit [s. 18, Indian Evidence Act] aTa=af

suits and proceedings : [art. 300, margin, Const] aTg Sfi¥

GIRELER
sukani : THTAT

sullage : [s. 2(g), Water (Prevention and Control of Pollution)
Act] F<T Tt

sum : a quantity or amount of money [s. 57(a)(1), T.P. Act]
wfar; [s. 48(b), Indian Partnership Act] w&®

sum advanced by the State Government : [s. 43, State
Financial Corporations Act] T TXHT T AUH T &
HESRUE

sum and substance : THT T AT

sum contributed : [s. 48(b), Indian Partnership Act]
ThH

sum of money : a quantity of money of a specified amount
EERUE]

sum refundable : [s. 141A(1), Income-tax Act] Tfa<F Trfer

sum shall not be deductible : [s. 32(iv), Income-tax Act] rfer
T AT gl g

sum total of the value : o7 FT T SIS

sum up his case : to give a summary of relevant facts, evidence
and law at the close of the case [s. 111(8), Navy Act] o+
AT T ITEEIT FLAT ; (STIAT T&T TH 3T FHLAT)

sum up the evidence to the jury : [s. 22, Coroners Act] ST T
2w 7T rem T ATC T FLAT

summarily : in a summary manner [s. 76(c), T.P. Act] H&va:

[s. 8(1)(ii), Lok Sahayak Sena Act]

arfee

summarily punishable :
dfereq wiFkar & <ehT

summarily sold : [s. 76(c), T.P. Act] H&da: s=ft 75 ; o¥a<r
T H =T T

summarised statement : FereT Eawor

summary : 1. performed or effected by a short method; done
without delay; carried out rapidly by the omission of certain
formalities [s. 421(2), Cr. P.C.] ®fereq ; @& ; "&q  ;
2. containing or comprising the chief points or the sum and
substance of a matter HeIT ; T ; T ; Giered ez

summary administration [s. 106(2), Presidency-towns
Insolvency Act] H&MTa: TemET

summary assessment : Hferey e

summary calculation : [4th sch., pt. A-11(4), prov., Income-tax
Act] H&T § TRFAT

summary court martial : [s. 152, Air Force Act] =& a1
RIBINE)

summary delivery : [s. 138, Indian Railways Act] &fere

KRG

summary determination : [s. 421(2), Cr. P.C.] @fereq sraemem;
T | €T [art. 145(1)(i), Const.] @ferea sreremeor

summary disposal : [s. 69A(10), T.P. Act] wfarey Raemrr

summary general court-martial : [s. 131(3), Air Force Act]
ALY ST ST AT

summary inquiry : [s. 4(2), Displaced Persons (Claims)
Supplementary Act] #ferea =

summary jurisdiction, court of : [s. 6(1), Maintenance Orders
Enforcement Act] #feres stfarTiaT arer =mamara

summary manner : [s. 57(1), Estate Duty Act] #iferey Gfa

summary of balances : T |TCIET

summary of share capital : ¥T ‘Fﬁ LIRAE

summary procedure : short and concise procedure followed in
suits of particular class [s. 128(2)(f), C.P.C.] ®ferea wfrar

summary suits : the suits or class of suits in which summary
procedure is followed [1st sch., app. B, form No. 4, C.P.C.]
Hfereq ate

summary trial : [s. 260, Cr. P.C.] wfere fa=mor

summary way, try in a : [s. 260, Cr. P.C.] &&rda: fa=mor &xar

summit : the highest point or degree; the top fer@<

summit, at the : forae

summit conference : o TFAT

summon : to call you upon [s. 62(2), Cr. P.C.] 9®HT FIAT ;
AT ; [art. 85(1), Const.] ATgd &TAT ; ATEATH HLAT

summon or prorogue : to call upon or to adjourn STEATT AT
FATIHTT AT

summon the witness : [s. 137(3), Army Act] ®Tefl &1 THT FAT;
TTET T AET FLAT

summoned : [s. 62(2), Cr. P.C] @&« fFam war ; [s. 32(1),
Delhi Administration Act] Trgad

summoning : to call (by a summons) [s. 135, Army Act] @#HT
HTAT

summoning and holding of meetings : [s. 39(2)(a), Cost and
Works Accountants Act] STTerareri T JATAT ST 3i¥ IAHT
EIRIECRERIEICIH

summons : an authoritative call to attend a specified place for a
specified purpose; a writ by which a person is called to appear
before a court, judicial officer etc. [ss. 172, 173 and 174,

I.P.C] &7

summons case : [s. 2(w), Cr. P.C.] THT HTHAT ; THAIT ATHAT

summons is granted : [Or. 16, r. 2(1), C.P.C.] &HT A FiX
RN

summons to land : [art. 36, Geneva Conventions Act] qff T
IAL HT A

sump : [s. 33(1), Factories Act] =Ta==aT

sumptuary allowance : [s. 5, Salaries and Allowances of
Ministers Act] HHIaT AT ; HehTT AT

sums are unequal : [Or. 21, r. 18(1)(b), C.P.C.] <TfarT ST
T

sums disbursed by the decree holder : [Or. 21, r. 39(5), C.P.C.]
fesframe g "@faafa $i € wfemt

sums, petty : TaT TIAFT

sundry articles of house furniture : [plaint No. 4, C.P.C.] g %
we e A @y =St ; = % wetae A Afey aeqd

sundry creditors : ffrer I

sundry debtors [s. 2(c), Cotton Textile Companies
(Management of Undertakings and Liquidation or
Reconstruction) Act] === &9t




sundry dues

supplement the criminal law

sundry dues : f&f3e 3

sundry expenses : e @<

sundry goods : [plaint No. 3, C.P.C.] fafarer srer

sundry heads : e oftd

sundry payments : f3f3rer =

sundry receipts : farferer srieaat

sundry rules : fafaer fzw

sundry rulings : fafarg ffavfr

sunk : [s. 2, Obstructions in Fairways Act] gaT g

super timescale post : 3TTA=hTel T=/3TfaTer 7TAH TF

superadded : added over and above; added to what has been
added [ss. 28 and 31, T.P. Act] srfarifora

superannuation : [s. 2(g), Payment of Gratuity Act] rferafear ;
[sch., item 29(1), Aligarh Muslim University Act] srferafeeht

superannuation, age of : [s. 5(1)(a)(ii), Working Journalists and
other Newspaper Employees (Conditions of Service) and
Miscellaneous Provisions Act] srferaftar & srg

superannuation allowance : allowance for expenses on cloth
and food [s. 321(3), Companies Act] srferaTfeht w=r

superannuation benefit [s. 97(2)(xxi), Employees’ State
Insurance Act] stfarafeihy segfare

superannuation fund : [s. 8(1), Life Insurance Corporation Act]

fafar [s. 8, Indian Reserve Forces Act]

srferaftfar ffer

superannuation gratuity : [s. 321(3), Companies Act]
EIPENPEIRCR L

superficial contents : contents appearing on the surface [s. 21(3),
Registration Act] Safts aeqd

super human cause : [s. 15(1)(a), Tea Act] ST T2

superintend the management of the property : [s. 66(1),
Provincial Insolvency Act] |9f=Y T stefteror sHzar

superintendence : the exercise of supervision over; the act of
superintending [s. 275(1), Cr. P.C.] steftetor

superintendence, direction and control of elections to be
vested in an Election Commission : [art. 324, margin,

Const] fAat==t & erefieror, e i feor #1 fFat=e
AT § MR g
superintendence of the court : [s. 18(1), Presidency-towns
Insolvency Act] =ITaTer® =T srefferor
superintendent : one who superintends TefteTs (Q'Qﬁ%%?)
Superintendent, Delhi Zoological Park : sreffersh, fReett
[EIERICES
Superintendent, Divisional : TR s7efters ; deet srefiers
Superintendent, Hindi Section : arefera, %‘cﬁ AT
Superintendent of Advances : T sTeferh
Superintendent of Census Operations : STFRTUAT 1Y 7efTereh
Superintendent of Police : [s. 5A(2), Prevention of Corruption

Act] gfer srefers
gfera stefterss, Ffas

Superintendent of Police, Task Force :
EKl

Superintendent of Police, Traffic : qfor stefterh, araraTa
Superintendent of Post Offices : STHAT efersh

Superintendent of Prison : [s. 9, Coroners Act] FTXIT &7
arefrerh

Superintendent, Parks and Gardens : 3= efiersh
Superintendent, Power : 9T{a stefters
Superintendent (Printing) : TefTersh ()

Superintendent, Printing and Stationery : arefera, T 3
T TR

Superintendent, Reformatory : T[T eftete

Superintendent, Rescue Home : 3TfieTsh, 33X T8

Superintendent, Statistics : TTfeahT Fefierw

Superintendent, Virus Vaccine : 37efTeTh, aTe<e ==

Superintending Engineer : srefteror IS

Superintending Geologist : =Tefferor ‘{l%‘:l‘l‘rﬁ

Superintending Mining Geologist : srefterr gee ‘{ﬁﬁ'l‘ﬁ

superior : 1. higher in degree, quality, importance or other
respect 3I=aq< ; 2. higher in rank or dignity [s. 76, ill. (a),
ILP.C] afrs

superior authority : [s. 9(2), Naval and Aircraft Prize Act]
aftss

Superior Civil Service Rules : w5 f&fae Far ff=wr

superior court : higher court; a court having superior jurisdiction
Fies =T

superior force : [s. 44, Indian Easements Act] #g=ie srfa

superior in rank : [s. 36, Cr. P.C] dfa & afiss ; dfag
s

superior jurisdiction :
arferpTar

superior magistrate : [s. 326(3), Cr. P.C.] =ftss wisreee

superior of an office : [s. 19(1), General Clauses Act] FTITerT
FT AT

superior officer : higher in rank, status, etc. [s. 76, ill. (a),
I.P.C.] aftes sftrae ; afiss sferdr

: [Or. 20, r. 14(2)(b), CP.C] =S

[s. 407(1)(c)(ii), Cr. P.C] @fts

superior pre-emptor
STRTTErRTLY

superior qualifications : S=a¥ Tgary

superior revenue authority : [s. 5, Waste Lands (Claims) Act]
Fis Treea AfIFT

superjacent : [s. 2(1)(kk), Mines Act] Iqf®r

Supernumerary Assistant : srfereT LRIRED

supernumerary post : post exceeding the usual stated or
prescribed number TEEET 7%

super profits tax : [s. 32(1)(a), Unit Trust of India Act] stfer=Tsr
Exy

superscribed with the name of the testator : [s. 42,
Registration Act] staaehat 1 wrq forgse

superscription the action of superscribing [s. 43(1),
Registration Act] Safvera™

superseded : set aside; replaced by [s. 6(5), Industrial Finance
Corporation Act] srfaftad ; stfermsria

supersession : [S. 2(gg)(iii), Deposit Insurance and Credit
Guarantee Corporation Act] stfarsmer

super-tax : [1st sch., item 2(i)(c), expln., Companies (Profits)
Surtax Act] sTfarRe

super time scale : STTARTeT AT

supervise : to oversee with the powers of direction and decision;
to superintend [s. 14(1)(d), Specific Relief Act] T=ereTor HTT

Supervisor, Mess : IS q TR

Supervisor, Programme : TRITH 94975

supervision charges : THAETIT THTT

supervision liquidation : TeoT FHTIT

supervision order : [s. 13(2), Probation of Offenders Act]
LTI AT

supervisory charge : T HT AT

supplement the criminal law : [long title, Criminal Law

Amendment Act] &= fafer & srqfeT
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supplemental : furnishing a supplement to the deficiency in;
supplying (a deficiency); of the nature of forming or serving as
a supplement [s. 4, T.P. Act and art. 4(1), Const.] STTITH

supplemental powers : [art. 140, Const.] SI<F erferaat

supplemental proceedings : [s. 94, C.P.C.] SITq%H FraaTiRat

supplemental provisions : T{TH 3T

supplementary : [art. 115, margin, Const.] sT{IZH

supplementary audit : [s. 619(3)(b), Companies Act] AIIITF
TOEEAT ; SIITH A-TIEET

supplementary award [s. 3(3), Requisitioned Land
(Apportionment of Compensation) Act] I srfarfaufr

supplementary budget : T{IIH IS

supplementary debits : TTITH BIE]

supplementary grant : I AT

supplementary official log book [sch., pt. I, item 6,
Commercial Documents Evidence Act] S I¥ sTRfSrer T
Sl

supplementary or test audit : JTIZH JT TLAT AGTTLEAT

supplementary programme : [S. 36(2), Air Corporations Act]
ATITF FTEFH

supplementary provision : J¥{ITH ITHY

supplementary qualification : [s. 11(1)(c), Indian Nursing
Council Act] srfafe sEar

supplementary question : {ITh T

supplementary rules : [sch., item 31(5), North-Eastern Hill
University Act] s/ e

supplementary statement : [s. 19(3), prov., Coal Mines
(Nationalsiation) Act] ¥ fra=or

supplementing : S[ITH

supplied on credit : given on the condition of the price being
paid later [s. 92, ill. (), Indian Evidence Act] &< W< =
T

supplier : ‘iﬁ;‘ﬂ'{; EERETI

supplier’s account : (T @T ; TTAFAT F@T

supplier’s ledger or purchases ledger : ‘Iﬁ'ﬂ? rdr a1 w T
QAT ; TETAHAT @TaT T FF =T

supplies and disposals : 1{% 37 e ; {ﬁ T =T

o i =

Supplies and Disposals, Directorate of :

ERIEEIER

supplies, bulk : [s. 2(12), Delhi Municipal Corporation Act]
RIEREIR

supply : [s. 430, LP.C] w&m@; qfit; [s. 129, ill. (b), Indian
Contract Act] =TT F¥AT; I FAT

supply department : ‘Iﬁ fBramr

supply of goods : Waﬁ'ﬁ ; T T 91

supply of labour : [s. 194C(2), Income-tax Act] =¥ =T JaTX

supply of water : [s. 430, |.P.C.] ST Y& ; STT &1 Ja1d

Supply Officer : ‘Iﬁ srferTT

Supply Officer, District : ST ‘Iﬁ EIEEARd]

supply the vacancy : [s. 8(1)(b), Arbitration Act] Tfar it qff
HTAT

support : 1. the action of supplying of a living thing with what is
necessary for subsistence [S. 24, Guardians and Wards Act]
AT ; 2. to strengthen the position of one by assistance; to
stand by; to back up [s. 46, Indian Evidence Act] T+ AT ;
AT ; 3. to prop up [s. 133(1), Cr. P.C] 3ea ITHT ;
EISE]

support a suit : [s. 7, expln. 2, Specific Relief Act] aTs T &=
HTAT

support device :

af

supporting garments, body : [1st sch., item 22D, Central
Excises and Salt Act] eTi¥ T ERT 37 AT T8

supporting schedules : LERET SF\R{%'QT

supporting vouchers : THAF TS

suppose : to presume STTHTT FHTAT ; ATHTT AITAT

supposed : presumed [s. 141, fourth, I.P.C.] sgfaa

supposed right : [s. 141, fourth, I.P.C.] s srferame

supposed to be : g arc Jg AHTT %

supposition : hypothesis [s. 3, Indian Evidence Act] T

supposition, upon : [s. 3, Indian Evidence Act] TTHTT 9%

suppress : 1. to put down by force or authority; to quell [s. 154,
I.LP.C.] a1 ; TAA FIAT; 2. to hold back, especially from
publication, divulgation etc. f&mT ; Z=mT

suppress a riot or affray : [s. 152, |.P.C.] a<a aT &3 T qa™T

suppression : [s. 10(3)(b), Passports Act] Z&T< THT

suppression of a material fact : [s. 36(1)(i), Pharmacy Act]
qrfeas g2 T R

suppression of immoral traffic : 3T AT TAT

suppression of material information : [s. 17(3)(c), Arms Act]
AT STTTRTT T EaTHT ; AT STt (o

[s. 2(I), Information Technology Act] |gTa

supra : 397

supra protest : after protest [S. 7, Negotiable Instruments Act]
THTEATEN ; THTET o T9AT ; TETEATIT

supreme authority : [s. 11(1), Jawaharlal Nehru University Act]
qat=a

supreme command : [art. 53(2), Const.] HET=F AT

Supreme Court : the highest court of justice in India [s. 2(e)(iii),
Cr. P.C.] S=aq¥ =TT (THA FIE)

Supreme Court of Judicature at Bombay : [s. 2, Shore
Nuisances (Bombay and Kolaba) Act] s&s & 3fta #1d o
NAEETCEN

Supreme Court to be court of record : [art. 129, margin,
Const.] S=adW =ATATAT FT AT AT FIAT

surcharge : [s. 95(2)(m), Employees’ State Insurance Act]
arferaTiRa FT

Surcharge on certain duties and taxes for purposes of the
Union : [art. 271, margin, Const.] & e 3fiT F2 9¢ &9 %
THTSL & for srferame

surety : a person who binds himself for the payment of a sum of

money or for the performance of something else for another
who is already bound for the same [s. 126, Indian Contract

Act] wfasg

surety bond : AsIfar srera=

suretyship : the position or function of a surety [s. 133, ill. (a),
Indian Contract Act] S

suretyship, contract of : a contract whereby one stands surety

for another Wiy # wfaaT

surface inspection : U<t fAfyeror

surface of the land : [s. 5(2), Land Acquisition (Mines) Act] &
AT 7TE

surface route : [s. 6(1)(c), Indian Ports Act] STeT-=2ef AT

surface soil : [s. 2(4)(b)(iv), Indian Forest Act] ==t gt

surface water : -t ST

surgeon : one who practises the art of healing by manual
operation [s. 88, ill., 1.P.C.] o= Frfehear ; [s. 11(1), Mines
Act] T

Surgeon, Civil : f&rfae asi
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suspension of firms

Surgeon, Dental : 3T T5(7

surgery : [s. 3(8), Indian Lunacy Act] erea f=rfarea

surgical equipment : [S. 43(3), Income-tax Act] T ITFHT

surname : a family or additional name [s. 9(1)(d), Trade and
Merchandise Marks Act] F9TH ; IT=TH

surplus : that which remains when use or need is satisfied [s. 73,

prov. (a), C.P.C.] srfarer

surplus collections : [sch., art. 61(c), Limitation Act] stf&rere
FIAE ; [sch. 11, item 31, Provincial Small Cause Courts Act]
Afa e

surplus material : FTeTq TR

surplus or deficit : Ffr-areft

surplus pool : [s. 12, Coffee Act] sTferars =

surplus profits : STfEraT AT

surplus report : srferdr e

surplus staff : [s. 3(2)(a), Employment Exchanges (Compulsory
Notification of Vacancies) Act] stfarfarse se=m<r

surplus stores : SIS TT ; SATEAT HIHTT ; HT HATHIA
surprise check : STH{EAF ST

surrender : to give up in favour of or for the sake of another; to
give up (something) out of one’s own possession or power into
that of another who has or asserts a claim to it [s. 111(f), ill.,
T.P. Act] 37T ; srerfaa HeAT

surrender himself for trial : [s. 18, Forfeiture Act] I+ =T
fermmeT % forg weqa AT

surrender of lease : [sch. |, item (61), Indian Stamp Act] ‘?@ Eal
ErsELl

surrender of savings : = TEITIT
surrender or deliver possession : [s. 4(1), Requisitioning and

Acquisition of Immovable Property Act] FsaT srefdq =T
fvaT FEAT

surrender orders : STFIIIT ST

surrender value : the cash value of an insurance policy ¥dor
qa

surrender, voluntary : [Or. 38, r. 3(3), C.P.C.] T&r=zaT Jy=rd0r

surrendered amount : ST THA

surrenders : F¥F{Uq it

surrenders within the grant : ST=T % {Aq rFrdor

surrogate : a deputy of an ecclesiasstical judge [s. 73, Indian
Christian Marriage Act] erteaer =1 wiafafer

surrounding : [pt. X, item 17, Chemical Weapons Convention
Act] afeadt

surrounding line :

Rules] Tfiardt Y@
surtax : ¥faFT

surtax payable : [s. 9, Companies (Profits) Surtax Act] ==
EIRETY

surveillance : close watch kept over one or more persons [S. 46,

Punjab Laws Act] fRemr=T

survey : [s. 21, ninth, .P.C.] sraeqor
survey and exploration of mineral : [s. 65(104a), Finance Act,

1994] TIAST FT TALAT T G
survey assessment : [s. 7(v)(1), Court-fees Act] &aeror frerizor
survey number : AT HEATH
Survey of India : ATLT TF&T0T
Survey Officer, Land : SI¥ FreTor s7feramet
Survey Officer, Land Utilisation : S[f& ST Ta&707 STTeraTey
survey report : e fare
survey, sample : THAT AT

[r. 35, Prevention of Food Adulteration

surveyor : one that makes a survey [s. 195, ill. (a), Indian
Contract Act] @=&®

Surveyor, Cadastral : S[-F Ha27F

Surveyor, Forest : o Taeh

Surveyor General : AETEIeTH

Surveyor, Nautical : [s. 9(2), Merchant Shipping Act] #1-aa&®

Surveyor (underground) : A& (FTHTH)

survive : to continue to live after the death of another, or after the

end or cessation of something or condition or the occurrence of
some event (expressed or implied) [s. 24, ill., T.P. Act]

ITLSET geT ; [Or. 22, r. 3(1), CP.C] <= @A ;
[s. 159(2)(b), Income-tax Act] Sffaa wg=T

survives, right to sue : [Or. 22, r. 3, CP.C] aTg & T

AT F=7 EaAT 8
surviving adults : [s. 40(3), Gift-tax Act] IS T

surviving defendant : when there are more than one defendant in
a suit and some of them have died, the remaining defendant

[Or.22,r.2,C.P.C] Il wftardt

surviving or continuing partner : [s. 37, Indian Partnership

Act] ITET A7 919 T IR

surviving partner : [s. 50, Indian Partnership Act] ITTSIET
surviving party : [s. 100, Trade and Merchandise Marks Act]

EISETRS

surviving plaintiff : [Or. 22, r. 2, C.P.C.] ST<s(IaT aTar

surviving trustee : [s. 73(b), Indian Trusts Act] STTSIET =THT

survivor : one who survives [s. 24, ill., T.P. Act] ERESIEL

survivorship : the right of a person to property by reason of his
having survived another person who had an interest in it; the
state or condition of being a survivor [s. 60(1)(m), C.P.C.]
IS AT

susceptibility : [s. 11(d), Trade and Merchandise Marks Act]
GIEELE

susceptible species : [s. 6(6), Prevention and Control of
Infectious and Contagious Diseases in Animals Act] Heeuea
BRI

susceptible to two meanings : [s. 84, Indian Succession Act] T
ERE

suspect : [s. 232, Indian Contract Act] &= F¥AT; [s. 94(1)(c),
Cr.P.C] ®ag g

suspected character : Tfaver W

suspend : to put a stop to for the time being; to debar or cause to
withdraw temporarily from any privilege, office or function or

subject to suspension [Or. 21, r. 33(3), C.P.C.] fa=ifaa &< ;
[art. 72(1), Const.] fRiee FeaT

suspend the discharge [s. 39(1)(b), Presidency-towns
Insolvency Act] I+HT=+ T fR<ifara &eaT

suspend them pending inquiry : [sch., item 4(a), University of
Hyderabad Act] ST 3 STT9 I8 fAetard et

suspended lien : Teifaa amomtersmr

suspense account : I=q @mAT ; FHeraw gmEaT

suspense and reminder diary : et gt sie sz o=
& =

suspense heads : S=q 9fiT

suspense items : I=d TS

suspense slip : S<q THT

suspension : fAei=

suspension from duty : [s. 93, Army Act] FdeT & fRcia=

suspension of fire : [art. 15, Geneva Conventions Act] T=TTaT<t
EEL

suspension of firms : AT T Aeia
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systematically oppressing

suspension of provisions of article 19 during emergencies
[art. 358, margin, Const.] T & A A= 19 F I
&1 e

suspension of the enforcement of the rights conferred by Part
III during emergencies : [art. 359, margin, Const.] #T9Td =
FITT AT 3 5T Y& AR F T 7 [Aeia

suspension or cancellation of the endorsement : [s. 14, Inland
Vessels Act] Isaiae &1 fAetfaa a1 7 #ar

suspicion : [s. 40(1)(d), Cr. P.C.] Hag

suspicious circumstances : circumstances open to, deserving of
or exciting suspicion [s. 40(1)(d), Cr. P.C] #aga®
EIERIERI

sustain the charge : [art. 61(4), Const.] 3mT g g1

sustained attention : [s. 13(3), Minimum Wages Act]
& ; AT AT

sustained by any party aggrieved : [S. 155(2), Companies Act]
fft =g g g Serd

sustained damage : [s. 150, ill. (a), Indian Contract Act] g3
RERIE)

suzerainty : the dominion, authority or relationship of suzerain
with regard to a subject, person or State especially in the matter
of control over the foreign affairs of such state [s. 3(28)(a),

General Clauses Act] AgTfarae ; s

swamp : [s. 22, ill. (b), Indian Easements Act] @&t

swamp salt : [s. 22(b), Salt Cess Act] et THF

swear : to take an oath; to make a solemn declaration [s. 3(62),
General Clauses Act] &raeT &=T

swear in the name of God : [s. 13, Navy Act and art. 159,
Const.] 9a¥ T 2T &7

sweat equity shares : [s. 17(2)(iiia), expIn.(b) and (c), Income-
tax Act] STHETET HTLTIT AIT

sweeper : [s. 5(1)(viii), Assam Rifles Act] FaTgHeT

swimming pool : TLOT qTel

swing bridge : [s. 3(2), Indian Railways Act] =T T

swinging or taking in davits : [s. 6(1)(c), Indian Ports Act]
=fae FFT AT AT i

Swiss Confederation : [1st sch., art. 12(d), Geneva Conventions
Act] o werafes

Swiss federal council : [1st sch., art. 55, Geneva Conventions
Act] fr fe i

Switch Board Attendant : o= a1 afi=w

switching over to : [s. 14(e), Energy Conservation Act] % ST
" Fead |

switchman : Ra=d=

swivels : [s. 29(3), expln. (b), Factories Act] aa<t

sworn, may be : [s. 297(1), Cr. P.C.] &19eT TguT i SIT Tkt

syllabi : 975 g

syllabus : 75 e

syllabus of studies : [s. 42, North-Eastern Hill University Act]
AT T TS faawor

symbol : outward emblem or sign of a person, cause, quality etc.
[s. 123(3), Representation of the People Act, 1951] St

afae

symmetry : FHEIAT

sympathy : community of feeling; compassion; pity HgIR
yafr ; weafa; awae

symposium : THREATE

symptom : a (bodily or mental) phenomenon, circumstance or
change of condition from and accompanying a disease or
affliction and constituting an indication or evidence of it; sign
of something [s. 7, ill. (), Indian Evidence Act] =&oT

synchronise with the validity of, to : [s. 81(1), prov., Motor
Vehicles Act] #t fafamrerar & gwamfas ger

syndicate : a body of men chosen to watch the interests of a
company; a combination of persons for some common purpose
or interest e ; srformg

syndicated operation : Tag FTIATET

synoptic statement : Ffere o

synthetic : [s. 2(e), Sick Textile Undertakings (Taking Over of
Management) Act] &=

syphon : [s. 15(1)(a), Indian Electricity Act] aTs%T

system : TgfT; Ol ; &

system, flat filing : ST HTTAHT TH

system, horizontal filing : ST ®TE<Th P
system of accounts : ST JOTTeAT
system, vertical filing : @S FTsahIT THA

system of assessment : [S. 35(2), Manipur (Hill Areas) District
Councils Act] Frafzor agfa

system of community of property : [s. 80D(2)(c), Income-tax
Act] FTTRR w9 A Ta

system of community of property in force :
Income-tax Act] =T |THT=T Hfy it Tt

system of cumulative voting : [s. 265, Companies Act] &=t
AT TEZ T

system of law : [s. 3(1)(b), Hindu Succession Act] fafar-ugfa

system of medicine : [s. 3(1)(a), Indian Medicine Central
Council Act] T gfa

system of proportional representation :

80(4), Const.] smgaTa TiafHfera g

system of proportional representation by means of the single
transferable vote [s. 62(2)(b), Assam Reorganisation

(Meghalaya) Act] U&Har HHAUIT W FWT SIS
gfatTee Ta@fa ; Agam Yt 95T F TgEE T
EETMIE R

system of pulleys : [s. 2(i), Factories Act] faret-a=r

system of water supply : [s. 3(2)(10)(d), Defence and Internal
Security of India Act] ST-=T #F¥ Tgfy

system of waterways : [s. 54(A)(2), Inland Vessels Act] STeraTIt
EARRI]

systematic : [s. 94(3)(b), Income-tax Act] T ; arranged or
conducted according to a plan or organised method =Fafera

systematically oppressing : [sch., art. I, Anti-Apartheid (United
Nations Convention) Act] FfR=TTera &1 & qam™T

[s. 80C(2)(9),

[art. 66(1) and art.



